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CONSBTTTUENT ASSEMBLY OF INDIA (LEGISLATIVE)

' DEBATES
! (PagT I—QUESTIONS ARD ANBWERS)
i ) Thweeday, 24¢h March, 1949

The Assembly met in the Aseembly Chamber of the Council Fouee 6t a
Quarter to Eleven of the Clock, Mr. Spesker (The Honourable Mr. '
Mavalankar) in the Chsir.

[ E v
STARRED QUESTIONS AND ANSWERS.
OraL ANSWERS

s 8k R, K. 8i6hva: Question No. 1340t. The Honourable Minister is mot
® present, what is the posltion vow?

Mr. Speaker: Of course, the honourable member doea not lose hia right.
ArroTMENT OF NOR-Inplans 10 Civiy, Puste

*1340, Shri R. K 8idhva: (») Will th» Honourable Minister of Home
Affaira be pleseed to state whether any non-Indiana were sppointed to aivil
poste ‘n the wervice of the Government of Ind.a during the yoar 1948 and it
%, what are their deaignations and salaries?

. (b} Wev eForts made to ese whether Indians of similer qualifications were
Aan-(hble in India?

The Honourable Bardar Vallabhbhal Patel: (8) Yes. A etatement! relating
te appoiutmenie made by the Government of India ie placed on the table of the
Hovues.

(b) Yea,

Shrt H. V. Kemath: Were these posts, which are referred to in thie question,
sdvertised by the Federal Public Services Commission or were they filled
{epartmentally ?

The Homourahls Sardar Vallabhbhal Patel: The genersl practice is to appoind
aso.Indians only when the Federa! Pubiic Services Commission has certified
@at suitable Indians are not likely to be available for the post, or it is quite
dewr from the circumstances of the case that no Indian will be available.

i Shrt B K. 8idhva: May I know whether thess non.Indian poete are of a
jcal nature or for ordinary administrative purpocen ?

The Honsurehls Sardar Valathbhal Patei: Most or a large number of the
eppointments are outside Ind:a.

Mr, Speuber: Thiz question was dealt with a few daye back.

o

PronecTinx or INFORMATION FirMe

*1341 "Shri V. 0. Kegava Reo: (a} Will the Honourable Miniater of Informa-
tion 8ud J3 andessting ke nlesed 10 state the tote) number of Irformation
, ¥ilme made during the lnst official year?

t
\0 Thia questict vas actually taken up sf.er Starred Question No. 1341 “rinted serially
the dav's Debate.

T Net printed in the da's Debate. A cipy pleced in tbe Library of the Huige.
{1797
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(h) What is the average length -of the films and what is the average oogb o
production per film?

(¢) What is the average cost of a film predused by the mduawry in Indis?

(d! @n what terms are the informafion films exhibited?

\¢' Has any oue of these filme been sent outside Indie for exhibitian?

The Honourahle Shri R. R. Diwakar: (a) A total of twenty-nine filme have
been produced upto 22nd March 1949, in addition, eight films have been re-
edited and material for five others has beea filmed. :

(b) The average length of a news reel is about 1,008 ft., while a docusmentary
vafies from 1,000 to 2,080 ft. As regards the cost of producthn, it is not
posnxhlu to state nny sverage figure untik coust dccounting is done.

{¢) Infertnation regarding the average cost of filrhs produced by the Indistry
is .0t available; the cost however. varies according t- the leagsh and type of
filius and aubjecw dealt with.

(8) Toformatien films are at present exhibited by the cinemss on diatribution
through a eonumncrcisl chaonel on a percentage basis; the question of future
arrangetnénts is howaier under consideratiorn.

{e) Yes.

Shri V. 0. Kesava Rao: s it a fact thut certain films produced s early a&
Juunuary 1848 have not heen relensed so fur?

The Tonourakle Shrh R. R. Diwakar: There was some difficulty about distri-
bul"ou because our owui lisiribution machivers is ot yet eu its Jega. Therefore,
there misht hawr heen o particulnr film <which wag not released.

Shri V. §. Kcsava Rao: Moy T know in what way the lilm industry is associst-
ed with the production of films?

Tke Hoaourable Shri B. R. Diwakar: So fi¢ s copies are concerned, we gn
to the producers to get copies.  Another way of issociation is that whenever
we reouire filtns which we canunt preduce, or which wr¢ in excess nf our produre-
tien program:uie. we go to the producess.

8Shri V. C. Kosava Rao: Is it u frct that these films were not relansed due
to u quuirel hetween the officers in the Department?

The Honourable Shri R. R. Diwakar: I do not tbimk so.’

8ardar Bhapinder Singh Man: What are the subjects specially selecfed for
tbx purpose of these filins ?

The Honouradle 82ri R. R. Diwakar: Thare are two types of 8tms. One ie
the news-film and the other is the documentary film. The ncwefilm of eourse
deals with news. The documentary film deals with certain subjects whbich we
want to show cither to outside countries or in owr own country.

Shri i. K. Sidhva: May 1 know, Sir, what is the prooedure whenss foreiguer
produces a film iu India ? Is the film subject to cenzarebip ?

The Hanouradla Shri B, R. Diwabar: Yes. As a matter of fact, all Sks
are subject to censership.

8hri H. ¥. Kamath: Arising out of the answer to parb (¢) % which countzies
outside India bave these films been sent so far?

The Hanourable Shri B. R. Diwakar: To such of the couniriee where owr
®inbassirs specially ask for them.

Shrl B, V. ¥amath: Which Embaesies have acked for them ?

Me¢. Bpeabar: Order, order.

The Homouwshle 8 B. R. Diwakar: I cannch give the enswer straighiavay,
dut I csn say they wern sent o America and Switserland.
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¢ Shr: H. R Suruy Reddy: s ‘Goverpment contemplating the exhibitioe: of
" these documentary. filius compulsory in all theatres in 1udia ?
. The Gonuurable S§iuri R. R. Diwakar: Yes, it is: suo it is #lso corsulding all
the Provincial Governments in this matter, and possibly it may be pol {ke
s dov wto force within g Year ozso.
. mﬂ M. Tyumals Rac: Is it 8 fact that the {3lm of the Jaipur Congrees, filmed
by ibe Infermatien I'iims of Iuda, will not be shown because another foreign
source has stolen a march ever thean by releasing it on the third day?
The Honouzable Shri B. R. Diwakar: I do not tbink so.
Shri M. Tromala Rao: In this matter, will the Honourable MSnister please.
* sxaminc the eficiency of the lnformation Films?

Tke Honourable Shri R, R. Diwakar: Yes, I will.

Seth Govind Das: Has the Government made any definite plan as to the
aibjects which will be filmed by the Infermation Filrus, und with respect to the

«1172%s films, which news will be filmed?

The Honourable Shri B. R, Diwakar: My honourable friend may know that
documentary films arc usuuliy made for two subjects. @me is the oultural <ub.
ject and the other deals with subjects like cottage industries er thosc rubjects -
«which we wish to show to other countries.
~ Pangit Lakaans Tanta Maitra: in tho wabler of productiov of (lms, :nay
1 unguire, of the Henovrable Minister if there is sy Bosrd which decides on
the part cular type of Lt @0 b svoduced? k

Th: Honouvrable Sari X. K. Diwakar: The usual thing i Just as in the cage
¥ other Publicity, tie Minstry coveovucd gives the subjects-to ue  which it
woals te get fillned snd then we talze up the matier: we tauke up some of thera
on ¥ir own initiative, such as culiura; fiins.

Shrimatt G. Duzgabai: May 1 know what 18 the tolal number of national and
cultural films mrodiced by the i dwvision of this Ministry?

The Honnwzble Shri R. B. Diwakar: 1 have given the reply :n answer to
Part (a} of the quextion, :

Shri V. 0. Kesava Rao: May 1 know if there ase any films taken on hewlth
subjec te?

The Houosrable Shri R. R. Diwakar: 1 do not lmow exaetly,

. Baba Ramvaraysa Bingh: Sir, I buve a question to put. I got up several
“imes. :

; g!. Speaker: 50 many people are guotting up. Bix minules have been iaken
< vér this question.

Babu Ramnsarayan Singh: But the question is importent.

IRx. Spesker: May be, next time.

Pruaiox 70 FAMILISS OF DEORASED ARMY PEESONNEL

1352, 8bri V. O, Kamva Rao: (s) Will the Honourshle Minister of Defenev
be pleased 0 state the amount of pencans sancticnsd to the famflies of afleery
o4 othex renks who died in active service?

"4@ Apary from the pension, what are the other facilities offered to thernd
&)‘m is the number of snch pensicners?

. The Honmryhls Sardar Baldsy Singh: (a) and (¢} The total cost of Penriona
jsanetioned % the fomilies of officers sud other ranke whose deatb was attributebla



1000 COROTITURNT ARBRMBLY OP [¥DIA (LBOIELATIVE) [34em Maaogr 194F

o aotive eervice during the late World War and theceafter amounted to approxi-
mately 227 lakhs per anvum. The oumber of auch pensioners is about 76,000.

(b) The familics of deceesed pereonnel of the Armed Foroee who are in die-
tresgod circumatances and are not in recept of family pensioms are eligible for

relief, either by way of lump sum grante or ip the form of a monthly pension, *

from charitable funda at the dispoeal of the Headquarters of the tbree Services.

The childrén of Commissioned officere whose death is attributable to service
are eligible for educational allowances, subject to cestain conditions, in csses
of real need; and the children of other ranke (including Jnnior Commissioned
Officers) are eligible for practically free education. A certain number of scholar-
ships at the Prince of Wales Royal Indian Military College, Debra Dun, are
available for the sons of Junior Commissioned Officers and other ranks; while
daughtera of sailors, so'diers and airmen who were killed in action are granted

a pumber of annual scholarships tenable at recognised educational institutions
for girla.

bz V. O. Kesava Rao: What ia the maximum and minimum pension allewed
to an individual ?

The Homourable Sardar Baldev Singh: I am afraid, Sir, I have not that
information, but I can get it for the honourable member.

8hri V. C. Kemdva Bao: Is it a fact that the dependent of a Kashmir lwro
was given rupees eight ae peusion?

The Honourable S8ardar Baldev Singh: There is no discrimination at all. In
the case o dependents of sodiers and other officers serving in Kashmir and who
lost their lives, these dependents get the pension prescribed in the rules.

8bri V. O, Kesava Rao: Is it s fact that the Premier of the United Provincee
has given u pension of rupees e ght to tho dependent of a Kashmir hero?

The Honourable Sardar Baidev 8ingh: I am not concerned with what the
Premier of the United Provinces bas done. I eus only stating the position as it
exists in the armed forces.

Prol..N. G. Rangs: What is the scale of the pension that is given by the
Qoverament of India to the dependent of any one of these Kashmir martyrs?

The Honourable Bardar Baldev Singh: The peosion is uniform and I could
Dot teli you . . . .

Prot. K. @. Ranga: For the ranks.,

The Honourabie Sardar Baldev S8ingh: As I was saying the pension is uniform
and ther ia absolutely uo discramination and [ cculd not tell you off hand what
the actust amount is.

Mr. Frank Anthony: Have the pension rates for the widows and families of
efticers employed on active service been considerably reduced. as a result of the
.new sy Code?

The Hoaourable S8ardar Baldev Singh: I do not think so.

Mr. Prank Anthony: Is it not a fact that the pension rates have been reduced
rauging frem anything like 35U to 6) per cent. ? X

The Honourabie Sardar Baldev Singh: My information is that the pensinn

vabes for certuin dlass of offivers and other Ranks have been considerably in-:
creaned. It is awot possible for me to give the heneurable tkeniber the actus!

smonnt thit the dependents are getting,

spzl . R. Quruv Reddy: Do Goveroment propose to granb: the Ma_h:wi_r
Chakra and 1™eamv r Chakra to the Kashmir herces in lieu of money considera-
tion? e ’
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M. Speaker: That is.a euggeation for action.

The Honnnnhis Sasdar Baldev Singb: What the honoursble member ceans
is that thore who are recipients of the Mahavir and Paramvir Chakree, whether
they get any monetary grants or not. The answer is that thoee who are entitied
under the rules to get monetary grants are given the grasts.

Pandit Lakshmi Kanta Maitra: May I know if the rules entitling persons e
military pensions huve of late been revised and chaoged to auch an extent that
those who were formerly entitled to pension are not now entitled to it?

The Haaourahle Sardar Baldev Singh: The rules have not been revised in
that sense but certain increases were allowed under certsin conditiona, for ina-
tance the rise in the cost of living and the high prices. 1 would say thas the
rules have not been revised generally.

Pandit LakxaAmi Kanta Maltra: My question was whether the new rules have
now disentitled people to pensions which they would otherwise have been entitled
to before the new rules came in. :

The Honourable S8ardar Baldev 8ingh: No, Sir.

Srijut Kuladhar Ohalila: Is it a fact that the widow of a Colone! getz s
persion of only Rs. 70 per month? :

The Honourahle Sardar Baldev Singh: I could not say whether she geta
Re. 70 or more. Whbatever she is entitled to under the rules she will get.

Babu Ramnarayan Singh: By the military department sometimes family
pension ts also granted. May I know for how many genexatione tlie pemnsion
~il} continue?

Mr. Speaker: I suppose the honourable member wants to lnow for how long
iand grants continue?
Babu Ramnazayan 8ingh: Yc¢s, Sir

The Honourable Sardar Baldev S.ngh: The pension is grinted i the ¢dupan-
lent and after the death of the devendent it does not con .iue.

SCHEDULBD AND NOW-SCHEDULED BANES

*]343. Seth Govind Das: Will the Honouisble Minister of ”F:iaance be
pleased to state: e

(a) the totai number of exikling 8cheduled Banks wnd non-Scheduled
Banks with their offices and branches respectively; and

(b) what was the total number of Banbs whicb have been closed or have
suspended ope¢rations as at the end of 1948 on acceaut of their inability to meet:
their liabilities. ?

« TRe Honourable Dz, John Matthal: () There were 100 Scheduled banks, with

8,038 officez:: +nd approximately 4] non.scheduled benls, with 3,611 offices.
on the 8lst J)ecember. 1948,

{h) 37 duing the year 1948.

" Seth Govid Das: Out of these banks which bave failed during 184R, how
many were scheduled and how meny non-scheduled banks ?

The HoBourable Dr. John Matthat: Tt is mot possible for me to give the
information atraightaway but 1 wwould try and get the infortnation for the
honourable member.

Seth Qovind Das: Is it a fact that most of thesé hanks which have failed
approached the Reserve Bank for certain help ?
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The HRacandle Dr. John Matthai: Yea. Bavks in dificully are in the
habit of applying to the Reserve Bapk for assistence but the Reserve Bank does
0ob give assiatance except under conditions which are satisfactory from thedy
point of view. )

8otk Qoviod Dws: Iy it & fact tint certain banke were ready to fulfil tho¥s
coaditions but the Reserve Bank aent their reply to the requests from the banks
ratbor late and in the meantime they bad to etop payment?

Mk. gpeaker: I do not think thut we need enter into that argument. Al
$hoaa guestions have been gone into when the amendment of the Reserve Bank
Aet was discussed and recently also om another occasion these questions were
considered. ) :

Seth Govind Dax: These queations were not diseussed, Sir.

Bfr, 8pealasr: I remember the grievance being diacussed that the Reserve
Baok did not come to the help of banks when they required euch assistance.
There ia no use further purauing this general question. ”

Siut B. N, Munavalli: What is the policy of the Government as regards
opening of new banks? May I know whether they will be encouraged or not?

Tha Honoarabie Dr. Jokn Matthai: ¥ do not follow the hononrable member.

M. 8peaker: I am afraid tha question is too general. The honourable member
osn ask for information, if he wants.

Srijut Rohini Kumar Chsudhuric What was the reason for the failure of so
many banks almoat sbout the same {ime in the year 19487

Mx. 8peaker: I am sorry I cannot allow general questions like that.

8hei . K. Stdhva: \What is the total loss to the depositors from the olosure
of the benks?

The Honourable Dr. Jobn Matthai: i have no information.

Sbri I, Brishnaswami Bharathl: Wl province has contributed most to ¢the
number of hanke {aitmvs ¥ T would iike to have the figures province-wise.

The Honourable Dr. Johkn Matthal: T am not in a position to =nswer she
guestiou straightaway.  Besides, 1 do not think that it is in the public interest
that I should give that information.

Sari Kishotimohan Tripathi: What is the number of banks that are atill
enjoying &« moritorium ?

The Honourable Dr. John Matthai: t)ut of these 57 banks as far as my
information goes, abiout huli the number went into liquidation and somewherg
about seven bave been granted a moratorium.

8bri Arun Chandra Guha: What will bo the amount of deposits involved in
the €uilure of these banks? W

Toe Honouradle Dr. John Matthsi: T am not in a position to give the fgure,

Shei Moturi S8atyararayana: In view of the fact that there are a ver® large
number of bonks which fuiled in the last year will the Reserve Bank adopt a.
move constructive policy so tliat more failures will not occur like this?

Mr. 8peaker: Order, order. Next question,

*1344. [Wrrnprawx.}

FORRIGNERs 1y EaTsedian SERVICES oF ALL-I¥pia Rablo »

*1345. Sardar Hukam Slagh: (3) Will the Honourable Minister of Inforra-
tion and Broadoasting be pleased to state whether any foreiguer in the service
of the AL R. had to be dismiased sorne six months ago for grave misuse of
broadcasting faeilities? <
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(b) I w, what wes the nature of the offence?

c) K;ve any eteps been taken to ssure that such misuse s not pomsdle
)i

T Honourable 8hrl R. B. Diwakar: (a) No. However. the services of two
foreigusrs smployed in the External Services of All India Radio were terminated
oa the re-organis:a‘ina of the Unpit. in August and September last.

{b} and {(c). Do pot arise. .

Bardar Hukam Singh: Is it a fact that one of these foreigners was an Irani
genHeman and he was dismissed because he was using the A.I.R. for sending
private meessges home and for carryipg on propaganda io favour of his wife’s
m agaeias ?

The Hooourable S8hri R. B. Diwakar: He was on tempornry service. As |
just nuw said, on the re-organisntion of U'nit when we got better and more off-
cieny people, his eorvicee were terminated.

Sardar Hulam Singh: How many foreigners are still there in service ?

The Hooourable Shrt R. B. Diwakar: There are a npmber of foreigaers so far
ag cxteraal broedcasts ave concerned.

Basdar Hukam Sm; Is it 2 fact that this Service mistruats our citizena nnd
truste foreigners more ?

-Mr. Spmaker: That is 8 guestion of opinion.

8rave Traxnie Sonoor o Arr-Ixoia Rapio

. *19A6. Bardar Hukam 8ingh: Will the Honourable Minister of Informstion
und Broadcesting be pleascd to state whether Government are making any
provision for training Iodiane for External News Services?

The Honouradble Shri R. R Diwakir: Yes, Sir. The Staff Truining School
oi All-Tndia Radio provides iraining i¢ Indicn for Home as well as  Exlbernal
News Scrvices.

8hrimati G. Durgabai: May I know whetler it ix the witention of the G-y rn-
ment to train young maen and women with o little journalistic rsperiencs ?

The Honocurable 8iri B. B. Diwakar: 1 do not think it arises
. Shrimsti @ Durgabal: It does arise.

The Honourable 8hri R, R. Diwakar: While choosing persons for the ata@
naturslly their journalistic experience is taken iuto consideration.

Shri V. O. Kasava Rao: May I know whether Government ie isking an)
aegistence from daily newspapers in training these people?

The Homoutabls S8hri B. R. Diwakar: No.

Prof. M. G. Rangs: What proportion of those. employed iu the higher raaks
of the External Services of the A.I.R. sre Indian and what proportion are
toreigners ?

The Honourahle S8hri R. R. Diwalmar: I would like to have notice.

8isi M- Toumala Rao: Does the Department take the assistonce of the Ex-
teroal Affairs Ministry in appointing these people for externsl pevws service?

The Honourable 8iri R. R. Diwakar: That is so.

San Raj Bahedur: May I know the mumober of persons trained in the Staf?
Schoot ? '

The Honourable Shri R. R. Diwakar: The Staff Training School has been
recently started wnd people are still under training.
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Beth Govind Pea: hlhere any definitd course or currioulum for f#raining
these persons ? s

The Honourable Shri ®. R. Diwakar: Certainly there is a trsinmg cumcu!\ln
nd according to that plan the training is going on.

Pandit Lakshmi Eants Maltra: Mey I enquire whether the foragnem among .
je staff who were efigaged in this Forelgn News Service are permanent inoumb-
ots or whether they are on contract service for certain definite periods ?

The Honourable Shri R. R. D %akar: I do not koow the terms of all of them.

But I should say that most of them are on temporary service, = -

Bhrimati G. Durgabel: Meay I know whether there is any bropasai under

consideration to appoint foreign correspondents and if so how mapy?

The Homourable Bhri R. B. Diwakar: I do not think it arises out of this

question.

8hri V. ©. Kesava Rao: May I enquire how many candidates are undergomg
waining for the present?

The Honourable 8hrl R. R, Diwaher: 1 would like to have notice of that
question.

8hri Raj Banadur: May I ask what are the langusges in whlch training is
imparted in these schools ?

The Honourable Shri R. R. Diwakas: There is only one training school and
the language usually is English.

Pandit Hirday Nath Kunzru: Are any forcign ianguages taughtin this School;
if they are not, bow are men being trained for External News Services?

The Honourable Shri R. R. Diwakar: The languages are not taught bere.
The people koowing ihose foreign languuyes are there undergoing training.

Pandit Hirday Nath Kuneru: Have Government made nuy arrangemeénts for
teaching foreign languages to their own men so that they may get staft of the

necessary qualificatious for the External News Services?

The Honourable Shri R. R. DiwakaT: But that is a matter not for this Train-
ing School.

Pandit Hirday Nath Kussru: Is i a matter fer Governmant or rot?

‘The Honourable Shri R. R. Diwakar: Yes itis. But wearc considering what
curriculum is there in the Training School, and I have explained that in the
curriculum there is no conrse for teaching languages.

Prof. N. G. Ranga: Are the All-India Radis in the External News Scrvice
ngagioy; auy- Iadisns in other countries as Correspondents to supply them with
rews?

The Honourable Shri R. B. Diwakar: Yes, there ic a propesal, but no Corres-
ondent har yet been appointed.

BEOUR(11BS FROM NEWSPAPZRS I¥ CENTRAILY ADMINETERED ARBEAS
*1347. S8axdar Hubam 8ingh: Will the Honourable Miniater of Home Affairs
be plessed to atate:

(8) the number of newspapers in Centrslly Administered aress from which
securitiee have been demanded gipce 15th Auguss, 1847; and

(b) the number of newspsrets suppressed since that date?

The Hanoarsble Sardar Vallabhbhal Patel: (a) Twenty-two.
(i) Eighteen.
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Shr B, V. Xamath: May I"know the hames of. the newspapers from whieh
securities bave been demanded or which bave beén suppressed, and the grounds
on which suglt action has been taken ? odee

The Hooouranle Sardar Vallabhbbai Patel: If the honourable member wants
she names of the newspapers T am prepared to give them. The names of the
papers from which secuirty ia demanded are a8 follows:

(1) English daily Dawn, (2) English weekly Hindu Outlook, (8) Hiodi
. weekly Masdoor Awws.agﬂ-’)' Urdu weekly Qaumi Hakumat,
. (5) Hindi daily Sanmarg, (-6% Urdu daily Ranjit Nagara, (7) Urdy
o weekly  Zarif Pqngju_‘ 8) Wrdu weekly Panth, (9) Urdu ‘daily
'+ Jamhoer, gog Undu deily Jang, (11) Bi-weekly dlames, (12) Urdu
daily Wakadat,” (185 Urdu daily Baljit, (143 Urdu daily 4j,
(15) English daily Organiser, (16) Urdu duily Jai Bharat,
(17) Urdu daily Partap, (18) Urdu monthly Modwi, (19) Hindi daity
’ Barwedeshio, (20) Urdu daily Nays Davr, (21) Urdu daily Ranjit
Nagare <cowes agwn, (22) Urdu weekly Neya Daxr—this also
comes again. (33) Urdu daily Partap-comes again and
. §34) Darbar.
Skn H. V, Kamath: What are the geousds on which action has been taken?
M. Speaber: It will be an exhaustive accour:t thet may be had dsi:where from
the Honourable Minister
Shri M. Tlrumaia Ego: IFow many of 1thuse papers were advoeating Lhe cause
of Communalism ?
The Honoursble Sardar Valiabhblkai Patel: Most of ithesc are advoeating the
cause of cowmiunalism. Here iz the list:
(1) English weekly Hindu Outlook, (2) Urdu daily Adljamait (6; Urdu
- weekly Mera Punjad, (4) Hindi daily A} (5) Urdu daily Ramjit
Nagara, (6) Anglo-vernacular weekly Swarajya, (7) Gurmukbi daily
Daler Khalsa, (8) Urdu daily Jang, (9) Urdu drily Sangram,
(10; Urdu duity Sangram—comes again, (11) Urdu daily Milap,
{12) Urdu weekly Panth, (13} FEnglish weekly Bharat Times,
(34} Daily Republie. (15) Weeldy Khalsa, (18} Hiwli dally A,
(17 CUrdu dailty Ranjit Noguse, (18) CGurmnukhi weekly Qaumi
Swaiantra, (19) English wedkly Ozgarisér. 120) Trglish weekly
Organiser—cowmes again and (21 Hdi daily Blaret Vorck.

1 may fuforn the hononrable members tha¢ v almost all these sases action
hgs been taken ou the audvice of the Presx Advisors Committee.

8hrl B. Shiva Rao: With raference to vart ()1 of the question is it vot o fact
shat many of theae papers that wese suppneseed were guilty of the most wolent

"arlicles aud in sanie cases of opou inciternent tu wnurder?

The Honourable Sardar Vallabhbhai Patel: That wis so and thercfore we took
action on the advice of the Advisory Coratwittee.

" Shri Deghdsndkn Gupta: Ts it 1ot a fact that most of the papers that were
suppressed for only u temporary period and have now been restorcd?

The Honourable Sardar Vallabhbhai Patel: Where suppressiou is consi-
dered necessary. The order is of suspension and it implies that it is oniy for a
temporary period.  Afterwards the orders are revised. If the newspapers change
their aitivude they are allowed to be resumed. '

Shri Deshbandhn Gepta: Is it not & that at the moment. there are no
papers which are suspended or may be only cne or two? '

Ths Honourable Sardar Vallsbhhhai Patel: It may be so. I am not prepared
%o contradict that. )

-
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Soth Govind Dea: Iz it not a fact that there are atill many papers which are

Iublllbxng false and fabricated news and inciting people to violence, and mey
know whether action is being taken agsinst them ?

The Honoursble Sardar Vallabhbhal Patel: Because of the convention, ao

lobg a8 we do not get the recomuendations of the Advisory Commitlee we €re
unsble to take any action.

Begum Alzaz Ragol: May I know how many papezs out of the onee that the
Honoursblo Minister read out havé been preaching communalism?

The Honourable Sardar Vallabhbhsi Patel: Almost all of these actions are
taken for preaching communalism.

Begum Alzzs Rasul: Communaliam or Commumem?

The Hanouralde Sardar Vallabhbhal Patel: Communalism. If it je mexnd
for preaching Communiem, it is very difficult because auch papere hardly come
under the clutches of the law. -

8hri Deshbanshu Gupta: Is it not & fact that the Advisory Committee osly .
concurs with the action which is suggested by the Goverument? The initiative
ia not taken by the Advisory Committee; it only cemcurs or differs with the
sction auggested by Goveroment;.

The Honouzable Sardar Vallabhhhal Patel: Ordinarily acliorn is taken on tha
recommendation of the Committee. But the Advisory Committee bas also
agresd that if there is au emergency Goverument may take action amd put it
before the Advisory Committee for confirmation.

Sets Govind Das: Are there any such papere action against which was recom-
mended by the Advisory Committee and still the Government have not taken
any aclini against them?

The Honourahle Ssrda; Vallabhbhzi Patel: Not to my knowledge.

Babu Ramnparayan Singh: What perinancnt benctib has been ezpected from
the supprassion of these papers?

The Honourable Sardar Vailabhbbai Patel: We should be satisfed with tem-
porary bDevefits.

ReToRN or HistoR1cAt, DooUMENTS AND ANCIEXT BGORS FROM
- FoxElcy COUNTRIES

*1348. Seth Govind Dae: Will the Honourable Minister of Education be
pleased fo statle:

(a) whether Government are awave of the resolution passed by the Hiatori-
cal Records Commission on the 24th December, 1948 regarding the returp of -

historical doouments and ancient books from Britsin, France, Holland and
Portugal;

(b) whether these Governments have been approached in cobnection witlf
tbis matter; and

(c) what steps are being proposed to he taken by Government to get back
India’s hlstoncq documents and ancient boels?
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Tae Honourzble Maulana Abut Kalam Azad: (n) The ttesolition pasad by

she Research and Publication Committse, au adjunct of the Indian Itistorical
Records Commission, at its Inst session in Dethi in Docember. 1948 does not
envisags the return of any original historical decutnents and ancient barks from
Britsin, France. Helland and Portugul. but recewumend:s that srrangancnts
should he made with the Governmssts of Holland, fortugni «nd Yrance lor
abtaining copies of all such retords in their pnesassion ss niny have any Lesring
or: indis.

{b) The Roselutien has not yet formally b -on roceived by the Goversmment
The National Archives of Indiy, are, however. in touch with the principal record
repogitories in Europe and e¢lewhcre aud huve whready procured microfilm copies
of the 1'alk Manuscripts in the custody of F.xcter city Library aud Mejor Browne's
carrespondence with Warren Hastings in the custody of the India Office.

(c) The Government have before them a plen to have full and accursta
information about the Indian trcasures and histaricel documents and Incient
hooka which are in foreign repositories.

The Director General of Archaeelogy nnil the Director of Archives have bean
asked to take necessary action in the matter.
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Seth Goving Das: s it not a fact that the Govermiaent hind feriaulated @ plan

sorne days ago that so far us Londou is concerned, soune yrsoos shank] be depnted
to go there u> find out ax to how mumy documents a< mus¥ have any bearing
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on Tndia are available there; and they should aleo be entrusted to make efforte
%0 obtain all such recorda ?
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The Honoutable Maulana Abui Kalam Azad: This plan was considered not
only in respect of England, but for ali other countries. But the Government
thought tbat firat of all we should have fuli record of all such documents, and
then only it would be advisable %o set up any Committee. Untd and unless we
are ablo to ascertain the names of the various places to wbich the particuiar
documenta were gent, we cannot take any decisive action in the matser.
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8eth Govind Daa: How long do the Governmient expect to take to have such
record got ready ?
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The Houourable Mawlane Abul Kalams Azad: I iz difficuil to specify the
:l\::‘gt tire, but we are doing our Lest to get this racord teads in the lenst possible
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Dr. Balhshi Tek Chand: Viijl the Hencurable Miniswr pleuse state whether
auy such action is being taken in respect of Pakistanu also? A let of such record
i lving in the University Library and Public Library iu Lohore. e any action
being taken i thiz direction also, or is it confined to other countries oaly?
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The Homourabls Msanlana Aba) Ealam Assd: This is net applicable #o
Pakistan. So far as the question relating to Palistan is involved, a Partition
Council was set up and the assets. are being divided in accordance with the
-decisions of this Committee.

M:. Hom: Mody: Have Government taken any special steps for the purpose
of obtaining booke, manuscripts and other precious thinge from the India office?
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The Hmowsdls Manizas Abul Kalam Azsd: Government have already carried

on negotiations, in the matter go far aa it relates to India Office. Tbese are within
eur possesaion. Afl that is wanting ia that the iasues relating to India and.

Pakistan have got to be decided. We ehall soon be taking necessary action in
this matter. -
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Shri Deshbandhu Gupta: ls it a fact that many people in this country urs
in possession of very valuable prescriptiona snd no efforts to procure these nre
being inade? Are Government prepared to take any auch ateps by which 1hese
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The Honourable Maulana Abul Kslam Aszad: I will just elucidate th's matter
wtile replyiag to another question.

N eqe Ho FWA: T AR NTF oo axff & @ TvH OoF &
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8hri H. V. Eamath: Have Government :ny intention to secure origical
doourments wherever theae are available instead of artificial vnes?

- Wk : S PTGy Jperil

Tte Honourahls Maulana Abul Ealam Aszad: Certainly.

Rerorr or CaBiNEy CoMuiTrEy oF Deviorwany Prams

*1349. Seth Govind Das: (a) Will the Honourable Minister of Finance be
geased to state whether any report has been aubmitted by the Cabinet Comt-.
mittee set up o review developmens plsus of the Central and Provincial
Govemmenis ?

(b) If so, what are the recommendations made by the Commitsee?
(e) What are the steps eo far takem o impiement those rcommendations?
The Honourable Dr. John Matthai: {a) Yes.

(b) and (c). Attention of the honourshle member is invited to the reply I guve
to Quwsticn No. 462 on the 17th Febrmriry 19493 These recomiinsnidat nne wire
accepted by Government and have been clucidated in paras 29 sand 30 of my
Budget speech.

Sari B, V. Eamath: Is it this CommSttee that recomrended the go-slow pohey -
oun prohibition and zatuindari abolition or a d fferent Cantnittee ?

Th¢ Bonourable Dr. Joln Matthas: This Committee hae nothing to do wilh it..
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1*136@. Lala .l!a; Eanwar: Will tha Honourable Minister of Hsalth .l')e
pleased ¢  state: : )

{a) * icther Government are aware that night soil, refuse, street Cwum.
rubbish .nd garhage are being carrisd im open carts, trugks, end vans (hrougd
s»ne o the rain thoroughfans of Delhi;

(b) if so, what steps Government propose to take to put a abop to dhia
obnoxious proctice whioh is ec injurious to health and decency; and

(¢) in whish muaiotpa) cities and sowns in India the practice of casrying
night soil etc., in covered oarts and otber simliar eonveyances has been infeo-
-dueed?

The Honourable Rajkomari Amst Kaur: (a) In the Shahdara Muuicipsl area
these are coeried in oper trucks, but cere ic teken to avoid the main thorougb-
farcs while carting them. In the New Delhi Municipal ar¢a only etreet sweep-
iugs, rubbish and other garbage are catried in uncovered vehicles. Blsewhere
covered vihicles are used.

(b) The attention of the Shahdara Municipal Committee has been drawn and
arrangement:. for carling the refuse in preperly covered vehicles are under their
conzgideratiot

8:) A Biuteinent giviog the information for the Centrally Administered areas
ol Delhi, AjnicrMerwara and Coorg is iaid on the table of the House, Informo-
tion regardiny: the prawtice in {he differeut tewns in the Provinces is not rvailuble

BTATEMENT

8hor=ing hounkyht s0il, refuse, strest sose piige ake. ars oarried TR 01028 within the juriadictsen of
M varions Nmicipal Citées ond Towno & ths Centrally Adninistered avoos.

Nevwae of the Municipal city or town How aight soil is How refime, stresd usvaop-
carcied k0. are cerevod

Delhi--8rea eovered by—
Ded$ Municipal Cammmittee . . Coversd trucks and Covered  trucks amd

" New Delhi Munioipal Cammithe . Ditto _
Bhabadre Municipal Cammittes . Open trucks N . Ope) trucks.
Roifed Aren Committes Covered oarte . . Dovered trucks),
€ieil Station.
Ajmn s BerwszoAros cvazed by—.
Ajmner Municipal Commitbes . . (overed carts Opentradm o 4 oanes.
Bavsr Mu o Coamitee . . Da. . . Do. *
ek Municipa) Gommities . i Do. ¥ . De.
Deoli Muoicipwl Committes . p D». . Do
Cwnsg—Aren coversd by-—
Virajpot Municipid Commitiey . Covaredon . . Do,

Mervere Muvicips)] C ocoumithen . Opeo carts . . De.

————

F}Mhﬁqmmmmthm.hm&h‘“
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HosriTaLx #OR DEAF N1 Dudp, Brinp avp MexratLy DericiEne

1*1351. Lals Raj Kaowar: Will the Honowable Minister of Bealth be
plensed to state:

(a) the total number of persons in the country who are (i) deaf und dumb,
(i) blind; and
(iii} menfally defiocient; «
S‘) the names of Hospitals for the treatment and care ef defectives of mi
of the above categories.
{c) the annual expenditure at predent being incurred on the upkeep of the
above boepitals; and
(2 whether Government propcse to consider the edvisabiliby of opening
eore Hospitals at selected places to deal with patients of the above categories ?

The Honouzabie Rajkmmari Amrit Eaar: (a) to (). A statement containing
the in{ormation received from some of the Provine¢s is placed on the teble of
tbe Hous2 Information regarding the other Provinces will be laid on the Table
as s00u as it ® received.

(d) The, attention of the Provincial Governuwnnts will be drawn to this ques-
tion. Government are aware that not enough i being done for such sufferers.

t Answer to this Juestion laid on the table, the quostioner heing absent.
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List shoreiny' the nomes of the Ryc Hospitale in the Proomca of Bombay

8ir C. J. @phtbalmic Hoapital, Bumbay

K. T. Haji Bachooali Free ®phthalmic Hogpital, Bombay.

Tho Ramwadi Free E.e Hospital, Kalbadevi, Bombey.

Eye Ifuepital, Hornby Road, ‘Bombay.

Lhooiruya Pochetty Ashnol \‘[unmpal Freo Eyo prlta] Kamotbipura, Bombay.
Sarvajanik Free Fye Hospital, Surat.

Eye Hospital, Sholapur.

Eye Hospital (Blind Relief Aeseciation), Chaliegaon.

Navrosjee Ophthalmic Hospital (attached to Civil Hespital, Ahmedabacl
Bai Varvati Girdharlal Daipstram Charities Eye Hospital, Ahmedabadl,
Dr. V. B. Mankad's Eye Hospital, Ahmedabad,

J2. Sevas:nin Eye Hospital, Broach.

33. Hendewson Eye Institute (attachad to Civil Hoepital, Bijspar).

14. Floppikar ¥.ye Hoapital, Nubli District, Dharwar.

18, Free Eye Hospital. Surat,

16. R. N. Free Ere¢ Hospital, Bulssr.

17. Socia} Service League Free Eye\ﬂospital, Kalyan.

FS‘P?".“?P‘??‘P?

-

LioBxca HoLnRRa oF PRIvATR Raplo.8BTS

*1362. Shrl R. K. Sidbva: (a) Will the Honourable Minister of Information
and Broadcasting be pleiiseu to state the numtier of Licence bolders of priva¥y
radies in India in the years .46, 1947 and 1948 province-wise? -

(b) What is the total revenu. derived from the licence fees?

(c) What is the number of Jicriece holders of radios in England?

(d) What are the reasons for tho very small number of radios in India?

The Hunourabie Shri R. R. Diwakar: (a) and {b). A statemeut giving tho
:nformation it piaced on tbe ti:hle of the House.

(¢) According to the latest. information available, there were an)proximately
1,11,80,000 radie licenc: holders in Eng!and liveluding Scotland and Wules)
a$ the end of March, 1948.

d) ‘The main rensons are, (i) high cost of radio sets, (ii) low purchasing pow:r
of the people, (m) lack of elsctricity over the grenter portion of the country, and
{iv) paucity of sufficiently mowerful prediwn wanve trunsmitters in regional

Jangusge areas.
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2TARRED QUEBETIONDS AND ANIWREBS i81s5

8uri R. K, Sidhva: May I know how many radiosets are there in villages wifle
a population of under 10,000?

The Hanoursble 8hrl R. R. Diwakar: 1 want notice,

e+ Sbrimati @. Durgahal: May I know whether the increase in the number of
»adiogets could not be effected because of the very high cost of these radio sata®
The Honourable Shri R. B. Dlwakar: That is one of the reaesons given. beb
1 muy also bring to the notice of the honourable members that fm the United
Kingdom the home services alone utilise 1,400 E W. of power wheress we are
utilising for home services only 30 K .W, 8o we should not expect th'e number
+ of radio-sets to increase very fast unless we also increase the number of K. W.
power tbat we use for transmission.
8hii R. K. Bldhva: Is it the intention: of the Government to go fast or nok,
aod if 80 what steps they are taking?
®  The Honourable 8hri B. R. Diwakar: Govenunent are going according to e
plan and they sertainly want to develop the services as {sst as possible.
Shri B. K. 8idhva: What is the plan?
Mr. 8peaker: The plan of increasing electricity lies with the Works, Mines so
Power Ministry, 1 believe.
8bri H. V. Eamath: Are tbere any grounds for fear that there are :1 largm
number of unlicensed radio-sets in this country?
The Homourable 8hri B. R. Diwakar: I cannot say.

8hri M. Tirumala Rao: Are Government taking any ateps 4o see that clwmmp

«radio-sete ‘are manufactured in their laboratories? Have they set apart mmy

amount of money for the research and encouragement of producing cheap cxdim.
sotg?

Mr, Speaker: I think these questione can bardly be put. The honoursbls
wember knows that there are difterent Departments of the Government of Jedim
desling with these subjects. The honourable member wants to make a sugxes-
tten that some such thing should be made and that being a suggestion for actiosm,
the question is disallowed.

Strimati G. Durgabal: May I know whether it is a fact that some Madras
sngineers have conducted research in their laboratory and succeeded in produsing
obeap community sete?

> The Honourable Shti R. R, Diwakar: They have produced a few and they msy .
-ty further.

8hri H. V. Kamath: Do the figures for 1040. 1947 and 1948 show that the
_radio habit je getting more popular or less?

The Henowrable S8hri R. B. Dlwakar: It is getting more popular, there ia ne-
doubt about it

ForgiawPr8 DETAINED IN INDIA

*1353. 8hri B. E. Bidhva: (a) Will the Honourable Minlater of Homm
Aflairs be pleased to state how many foreigners have been detained in Indis.
wnder the Foreignere Act?

» (b} Why and since when have they been detained? .
(c) Have they been asked whethar they would prefer going to thelr ows:
soustries if released ? i

The Ecnourable Sardar Vallabhbhxi Patel: (a) to (c). I lay a statement om-
the tt;l?v'e of tbe Housre giving the information asked for by the horvwwhis.
mernber.
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‘SFARRED QUESTIONS AND ANSWERS 817

8 Brajechwar Pramad: Bir, J want t» put o supplementary question. . {lns
question.

Mz, Bpeaker: This question was reeently  denlt with in the. House 2wl &
uumber of supplemonmnes were dealt with »lso. I have r cesr ssomors of @s

Next question.

TriaL BY JURY oF EUROPEAN BRITISH BUBJECTs IN CRIMINAL Casgs .

*1854, 8hri B, K. 8idhva: (a) Will the Honourable Minister of Home A
be pleased to state whether after 15th August, 1947 European British: subpms®
in Indin are entitled to a trial by jury eonsisting ¢f their own ceuntrymem
‘ criminal cases as was the case before the 15th August, 19472

(b) If s0, do Government intend to  continue this privilege it view of the
changed cenditions ? .

The Honourable Sardar Vallabhbhai Patel: 1) und {b) i would iuvite time
henourable memler’s atteption to the Criminal Law (Removal of Racial Disexs-
wiinations) Bill. 1948, which wins introdnced in this House on the 10th Whiyeeld

1049,
8r1 R, K. Sidhva: Was the Bill introduced sfter my question?
The Honourable Sardar Vallabhbhai Patel: The answer is therc:,
ArPonwTMENT OF OFFICERS O SpEoIaL Doty
*1855. Shrimati Dakehaysni Velayudhan: (a) Will the Honourable M inacmr

oi Home Affairs he pleased to statc how many oficers on special duty bwwe
been appointed by the various Ministries of the Government of India?

*  (b) What aro their duties and functions?
(c) What are tbeir salaries ?

The Hounourable Sardar Vallabhbbal Patel: (a) to (c) A statement containiage
ihe Information is laid on the Table.

b
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STARRED QUBBTIONB AND ARBSWERS 18
M. 8peaker: Next question. Mr. Tyugi, No. 13567 -

Sbri Mahavir Tyagi: It has alveady been dealt with; J do nut went to put sbe
question. ;

Mr. Speaker: The honourakhle rnember doex not want 1o put the question.
Next question.

PrsMissAL OF GOVERNMENT EMPLOYEBS 08 POLITICAL (GROUNDS

*135%. 8hri Arun Ohandra Guha: (a) Will the Honourable Minister of Homue
Affairs be pleased to state the number of employees under the Government of
India who were removed from their posts or dismissed from scrvices on politi-
¢ul grounds on police reports during the ycars 1940 to 1940 ? .

(b) In how iy cases has the ban been removed since Septernber, 19487
(c) How wnany of these have since been re-instated ?

(d) Have those who have been reuppointed. bern given the benefit of couti-
nuity of service or have they been auppointed 24 new employees?

The Honourable Bardar Vallabhbhal Patel: (u) to (d). The honourable mesn-
ber’s attention i invited to the reply given to starred question No. 457, by Giani
Gurmukh Singh Musafir on tho 17th Febiuary, 1949, and to paragraphs 11 aad
15-of the Review of tbe activities of the Home Ministry, copies of which have
been circulated to honourable members. Govermment have under consideratiov
certain proposals designed to improve the procedure of reemploym-nt and to
resettle iucidental matters including the question of continuity of service referred
to by the lionourable member.

SULPHONE THERAPY FOR TREATMENT OF LEPROBY

*1858. Shrimati Daksiayani Velayudhan: (1) Will the Honcurable Minister
of Health he plessgd to state whether the attention of Government has been
drawn t> & reporé which appeared in the [lustreted Londan. News that sul-
phetrone, a new drug is having amazingly beneficial effects in the treatment
of leprosy ?

(b) If the amswer {o part (&) abave he in the sfirmative do  Government
propose to try the same in India ?

The Honourable Rajloumari Amrit EKaur: (4 Governiueil are awire of the
use of silphetrone amil other dades of the “‘sulphone grouy™ in the  treatment
ni leprogy, )

tb) The Altlndia Leprosy Workers™ Conferenve hedd jn Calevtts in December
1948, passed a rewolution that ss Sulphone therapy has proved to be cffective
n leprowatous leprosy, this group of drugs should be made: avsilable at ap
cconomiic prive: for the treatment of suitable cases and should be permitted to
voter the country duty.free. The question is under consideration. The passibi-
lity of producing Bulphone drugs in India wilt alse be considered.

84N H V. Kamath: Hus the Honourable Minister at ausy time consulted
Aywved experts or Vaids about the treatment of this disewse ?

The Honourable Rajkumasi Amrit Kaur: Vaids sre very frequeatly eending
me samples of medicines for leprosy. But I have not had satisfaetory preofs
of the results of the treatment with their medicines,

Shr{ H. V. Xama th: Have they been given = triai?
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The Hanotrsble Rajkomari Amrit Xanr: Trials would naturslly be cavried
ovt by the Vaids themaelves,

JUBBULPORX SIGNALS SKPOVH MUTINY
¥ S ; Vi ATINY

©1839. Shri H. V. Ksmsth: Will 1he lonourable Minisier of Defeuee ve
pleased to state:

{a) the nuiber of persons involved in the Jubbulpae Signele Bepoeys Muting
of FebruaryMarch, 15146;

(b) whether a trin! by court-martind took pince; ancd
feb i ses with whet result'?

. The Honourable Sardar Baldev Singh: () and (b)- 1 would v o she honoura-
bls tnember to yuy answer to-part (h) of Short Notice Quest-on . 75 Askf‘tl by
Cd. Ranbir Singh o the Ath April 1048

(c) Seventeen porsons were convicted on trial by court-martial. Lilteen of
thera wene sentenced to various tevms ot imprisonment ranging from onc . to threc
Yearw, while the rewaining dwo were dismissed from the Servies. Al thoae
sontaneed to imprisonent have since betn relevsed.

Shri H. V. Eamath: Arc these men who have been reieased, we they black-
hated we fir as future employment i #ny Government depertment iz concomed ™
- The Honourahle S:ardar Baldev Singh: Thuse who were sentenced to terms ot
imprisoniuent ¢annot he recmployrd.  Thosed who were discharged ¢au be re-
cmployed.
- 8hri H V. Xamath: ix it not a fact that the socalled mutiny took plame
dwring the troubled €s)s of the I.N.A. trial and the R.I.N. re.volt.? .

The Bonourahit Sardar Baldev Singh: No, Sir.
Strl H. V. Kamath: [s the date: thea wrong—February and March 18467

The Hanoarsbls Sardar Baldev Singh: 1 could not say defjnitely whether this
voutiny tock plsce during the 1.N.A. trial.

8hri H. V. Eamstd: Isit a fact that the Jubbulpore or Mahakoehal Congreea
Committee actively defendend these mutincera?

The Hadourable Sardar Baldev Btagh: I have no such information.

WORER OF ART AND ANTIQUITIRS 1i RAJPUTA™A STATES

*1800. shri H. V. Eamath: Will the Honourable Minister of States be
pleaged to state:

(a} whether it is & fact that many valuable collections of old manuscripss,
works of art and other antiquities in the Rajputena States, till recently in the

oustedy of the respective State Governments. have been converted by somwe
rlecs into their private property: and

(b) if o, what action Govriment prepose io take in the matier?
The Hanourable Sardar Valabhbhal Patel: (1) We have no sueb infor matiow-
{b) Does Dot arise.

shri H. V. Eamath: bnder the [nstrument of Accession, huve the Ruleis

bean graciously periitted hy-Government to adorn their residences with some
of these works of art. and antiquities ?

The Honoarabls Sardar Val‘hbhblm Patel: If they belong to thim. ihev are
allowed.
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Shri H. V. Kamath: This property which is under the State Government's
cusiouy, bave the ltuiers been peruutted to adoru their res.dences with them?

.. Mr. Speager: Lhe honourawic membir mskes s difference between personsl
property and that of the dtate.

‘‘ne Xonomraole Sardar Vallabhbhal Patel: If the property belongs to the
Ruler, he 8 uiowed to keep it. 1f the rroperty is Staw property, he is not
anowed. ‘

Shri M. Tirumala Rao: Sir, with rferesice {0 (a), is it the policy of the
Goveriment té alow some of these rare pieces or art and treasures to be eeld
ous to farvigners, if they happen to be the private property of tbese Princea?

The Honourabie Sazdar Valabhbbal Patel: 1f it is private property, be ia free
to sall.

8brl M. Timmala Rao: Sir, is it not necessary—I am not asking for action,
but onty want to know the-policy of the Government—is it not . ;

Mz Speaker: That is all right, but the honourable member is making s
suggestion.

8arl M. Tiremala Rao: No, Sir. I want information about the policy of the
(Government, about not sllow.ng any of these treasures to be taken out of the
country by any means.

Mr. Spsaker: Order, order. Next question.

HoLD:XG OF BIZRTINGS AND DIs"R:'B17710:¢ OF HavDBILL3 BY GOVERNMENT
SeRVANYS 1¥ SECRRIARIAT

*1361. Shri H. V. Kamath:-Will the Honouruble Minister of Home ABfairs
be pleasec. to slute:

(a) whether 1t is a fact that Government bave banned the holding of meet-
ings or distnbution of handbills by Government scrvants within the Secretar:at
pre:nscs or adjciniug Yawns during or after oifice hours; and

(b) if 80, whether the ban applies to bona fied activities of Unions «r Asso-
viations ef Government servauis?

The Honourable Sardar Valababhal Patel: (a) ‘There is no Lan but previous
permssion of the zuthorities concerned is necessary.

(b) Dor:8 not arige.

~

Pandit Hirday Nath Euszru: I would like tol put the Question No. 1362.t
Mr. Speaker: It will then come after the firat round. Next gquestion.

ForMarTioN oF NaTioNAL CoproraL TRusM

*1362. 8hrl Raj Bahadur: (a) Will the Honourable Minister of Education be
pleased to state what decision, if any, the Gevernment of Indis have tsken on
the report and recommendations made by the Committee appointed to examine
the proposal fer the formation of a National Cultursl Trust for India adopted
by the Central Advisory Board of Education ?

(b) Have any steps been taken to implement the s‘a_id recommendations and
if e0, what progress bas so far been :chii:ved towards tbe formation and func-
tioning of the Nationa! Cultural Tru:t?

{c) Have Government earmarked any funds ior the furtherance of the pro-
posal and if so, what is the amount eo earniarked?:

$Not rerebed during the quustion hoar. Prnted serinlly in tbe dey’s debale.—Bd. of D
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{d) Have Government taken any stcys, pendlng ‘the coming into being of
the National Culfural Trust, to trace out, procure and preserve the valuable
and rare manuscripts wsd other unethed or undiscovered literary wealth of
India and if so, with what success and at what cost ? -

‘(e) Have Government received any representations or suggeations from
private individunls or bodies to achieve the objectives mentioned in part {(d)
ahove?

(f) 1f so, from whom and when were they received ?

(g) What steps have Govermnnent talien on such representations or sugges-
#ons, if any ? :

The Honourable Maulana Abul Kzlam Agad: (a) and (b). The scheme for the
establishment of "4 Central {nitural ‘Twust ae recommeaded by the Committee
referred to in the question hus been accerted in principle, but in accordance. witi:
the desire of the Standing Coniuittee of Lagislatore the scheme hae been slowed
down and the detuils are being worked out.

(c) A sum of rupees one Jakh has been included in the budget estimates for
the year 1949-50. It is proposed to undertake some preliminary work in con-
nection with the Trust and to all three conferences of experts in various hranches
of fine art and letters which will discuss the further programme of Cultural
ectivities tor the country.

(d) On the recommendations of the Indian Historical Records Commission,
tbo Government of India provided in the budget of the National Archives of India

s sum of Rs. 5,000 duriag 1947-48 and Re. 5,400 during 1948-49 for purchase of
bistorical documents with private individuals, -Besides the above, the Ind‘an
Historical Records Commission have been authorised to set up eight ad-koc
Records Regional Survey Committees in the Provincas to cairy out the survey
work and to purchase documents. During the last three years, Government of
India have given a grant of Rs. 28,000 to the:se Committees for the purposs. The
documents as and whben purchased are deposited with the National Archives of
India.

(v) to (g). In addition te tbe fadian Historical Records Conunission who made
certain recommewndatione & suggestion has been received for the establishment of
a Literary Directorate for India to collect the explored and un-explored literary
wealth of India. The Government wili ask the Trust a’ter it has been estab-
lished to consider this suggestion aud any other suggestions which may be made
% them.

SO01DIRES DISOAARGED AFTER AUGUST 1947

*1863. Shri Mahavir Tyagi: (a) Will the Honourable Minister of Defence be
pleased to state how many soldiers have been discharged with their accounts
finally eettled, since August 1947 ?

{b) How many were discharged without payment of their dues, and how many
of such persons lodged complaints with the Record Officer?

The Hooourable S8ardar Baldev 8logh: (a) and (b). ‘The number of J.C.O.s,
other Ranks, etc. who have been released from the Army during the period led
August, 1947 to 8lst January, 1949 being a3 many as 54,325, tt would not be
possible to ccllect the information asked for without an expanditure of time and
labour bardly commensurate with the results likely to be achieved.

Generally speaking, bowever, u soldier’s account in finally adjusted and credite
paid to him before he proceeds to his homse on diacharge. In some ¢usas, whese
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the relevant vecerds are not:readily available and the accounts canuot therefore
be finalised before the soldier proceeds home on discherge, a portion of any
credit balance in his account is withheld for adjustment and the balance is paid
% him then and there. In the majority of eases, final adjustmenta are made

within three months from the date of cfischarge and the credit balence if any
seut to the soldier at his home.

It is ot possible to give the number of persons who bave complained about
non.receipt of their dues, but all cases of delay in the settlement of accounts

which bave been brought to the notice of Government bave been exammed and
disposed of with all possible expedition

8hri H. V, Kamath: Sir, what & the position with regard to the :oldiers of
the I N.A.?

The Honourahle 8ardar Baldev 8ipgh: The question does not,:mlate w LN.A

T 1elates to officers and other ranks who have been released from the regular
“rmy. :

8hri H. V. Eamath: 1s it not a fact that so far as the I.N.A. were concernad,
nhe British regime had devised three categories called, White, Grey and Black,

and those under the White category wers paid their full arrears of pay, and the

Grey and Black who had shown greater enthusiasm for the national capse wers
not paid at all ?

The Hoaouradle S8ardar Baldev 8ingh: How does this arise out of the
question?

8hri . V. Eamath: The I.N.A. also sre soldiers.
Mr. 8peaker: May be, but the question does not arise. Next queation.

-

Wouer PoLick ForoE v Dzimy ¢

*1364. Shrimati Dakahayani Vodayudhan. Wil the Honourable Minister of
Home Affairs be pleased to state:

(a) the number of women in the Police liorce in Delbi Province;

(b) whetbher Government propose to increase the number of women police;
and

(c) in which Provinces and States women are employed in the Police Force ?

The Honourable 8ardas Vallabhbbal Patel: (a) Twenty-one in all—One Bub-
Inspector, two head constsbles and. 18 foot conatablea.

(b) An increase will be made if and when it is considered necessary.
{c) The Government of India have no information.

8hri H. V. Eamath: Is there any separate training school for womea in she
Police Jorce ?

The Honourabhle Sardar Vallabhbhal Patel: I do not think se.

8hri H. V, Eamath: Are the duties assigned to these wamen as arduous as are
aagigoed to men ?

The Henourable Bardar Vallabhbhai Patel: It ia a matter of opinfon; the
womien may consider that their duties are more ardwous and the men msy
consider that their duties sre mere arduous; but they are hoth usefn!.

8nrl H. V. Eamath: How many applicante were there for enrolment in the
Women’s Police Force, and how many of them were rafugces?

The Honounble Sardar Valabbbbai Patel: T cannoct sey.
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w :
Fox CENSOGSHIP

#1385, Shri Basanta Kumar Das: will the Honourable Minister of Infotma-
tion and Broadcasting be pleased to state:

(a) the total number of films censored during the year 1948;

{b) tho main principles followed in censoring filn:s; and .

(c) whether films ceusored in a foreign country have to be subjected to
censorship again fer the purpose of exhibition in this country?

The Honourable Shri R. B. Diwakar: (a) and (b). Information re?mmd by
the honourable member is not available with the Government dia as
censorship of films is at present undertaken by the Provincial Governments.

(c) Yes, Sur

8hri Basasta Kumar Das: What control is exercised by the Ministry on the
feovineir] Censorship Boards?

The Honourable Shrl B. R. Diwakar: There is the Cinematograph Act and
according to the Cinematograph Act, Provincial Censorship Boards sre {ormed,
and there is no direct control from the Centre on thess Censorship Boards.

Beth Govind Das: Ja there any proposal Sir, to sat up a Central Board,
80 far @8 censorship is concerned ?

The Honourable Shri R. B. Diwakar: Yes: There is not only a propossl, dub
in the last session of the Constititent Assemb'y an amendment to Govemment
of India Act has been passed which authorizes this Purliament to go in for
legsiation to establish Ceniral Censnrship,

Seth Govind Das: Have the Governnmient seen the recent tendency of produc-
ing olscene films by muny producers. und what steps are Government takicg
to see that {he Censors work mora rigidly?

Mr. Speakex The qucstion is only illustrative of the existing conirols.

Seth Govind Das: ‘When the Central Bo:.rd com¢s into opcraton, will the
Provincial Boards ke sergpped?

Mr. Speaker: It is hypnihttlcal.
RECRUITHMENT 7O ALL.IYDI1a Sssucns FROM STATES

*1366. Shrl Lakshminarayan Sahu: Will the Houourable Minister of Kome‘
Affairs ba pleased to state:

(®) whether Government, mako any distinction between the citizens of the
Provinces of Indis and of the acceding and nonacceding Indian States i re-
cruiting caudidetes to their services—diplomatic, administrative or others; and

(b) the number, if any. of the citizens of the acceding and nonacceding
Indian States who have been recruvited to all India servxces diplomatic and
others since August 19477 ~

T'he Honourable Sardar Vallabhbhal Patel: (a) No distinction is made be-
$ween persons domicited in acceding States and persons domiciled in Provinces
of the Indian Urion in respect of appointmente to any Service or poat rcuin-
tained exclusively under the control of the (‘entral Government. Persore
domiciled in non-ncced'ng States are required to obtain a declaration of eligibi-
fity before appnintment to such seruces wur puosts. The poxition is different
in respect of the Indian Administrative Serv'ce, and the Indian Police Berv:e.
I'hese. Services are organised :and ma'ntained on an All-India basis, and sppoint-
ments te these Services nre regulated by a scheme which has been agreed
upon by the Central oncl the Provincisl (Governments. According to this
scheme, only thoseé candidates who are domiciled in the participsting provinaad
are at present eligble. It is intended, however, that the candidates 'Cram
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ucceding States should also be mude eligible as and when the Stalee concerned
ageee to participaie in the Scherue.

(b) 1'be )ulormation is beimg collected and will Le placed on the tuble of
the touse.

8hri H. V. Kamath: Among the persons recruited to these diplomatic,
admmistrative and otber services from the fStatea, is it a fact that a larger
number is drawn from the Frincely tamilies than from tshe Plebians?

Toe Honourable Sardar Vallabbbtbai Patel: I do not know. 1 have mno
infonnation as to what appomtments are made in foreign service. A few
members who are considesed to be very etlicient aud usetul from the prmoaly
families may bhave beea employed

Shzi M. Tirumala Rao: With regard to part (a) of the answer, is it a fact
that with regsrd te States that have acceded to the lndian Union like Mysore,
Travancore and Cechin, a disability operates against those who are domiciled .
in the lidian Union from competing ior adminstrative poste in those Nsstes,
while the citizens of those States are free to join the All India Services ?

The Honourshle Bardas Vallabhbhal Patel: It is quite possible. We are
more broad-minded,

ReceurrLvo Melas BeLD 1N 1948

*1367. Babu Ramnarayan 8ingh: Will the Honourable Minister of Defence
be pleased to atatc how many :ccruiting melas were teld in the year 1948, pro-
vince-wise, and what was the cost of each mela?

The Honourahle Sardar Baldev 8ingh: Ten melas were held in 1948 five in
East Punjab, three in the Bombay Presidency and one each in the U.P. and
Kolbapur State,

Information with regard to the cost of each mels is not readily available, es
expenditure on” such elss, eacept for actual recruiting ezpenses, are met by
voluntary public contribution.

Babu Ramnarsyan 8ingh: May I ask Bir, why auy sueh mela was not held
in the Province of Bihar?

The Hopoursbls Serdar Baldev Singh: As I pointed out, these miclas are
beld generally at the request of the public and as no request wag receivéd fromn
Bihar no mela was held there.

Pandit Hirday Nath Kuonsru: Je it a fect that thess moelas have had sm
excellent effect both on the Army and on the public? :

The Honourable S8ardar Baldev 8ingh: Yes, Sir. 1t is generally believed
that these melas are very good both from the public point of view and from the
Army point of view, R N

Babu Bamnanyan Siagh: For how many days such mela® confinue ab cune
place?

The Hanourgble Sardar Baldev 8ingh: The melss are held generally for &
day only.

Babu Ramnanyan Smgh: What is done in that mela, Sir?

Mr. Speaker: Order, order. e

L
RucaorrMENT oF SoLDIBRS FROM Bmau

*1868. Babu Ramnarayan Singh: Wili the Honourable Minister of Defence
be pleased to state district-wise the number of soldiérs and officers who have
been cecruited from the province of Bihar in the year 1948 and aiso the agen-
cies tbrongh which the recruitzuent was made?
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The Houourable Sardar Baldev Singht: Recruitment to the officer ranks o
Ju Arined Forces is made through Services Seiection Boards while otiter ranks
are teeruited through the agency of the Recruiting ()rganisation and to 2 lessen

sxteut by Kegimental Recruiting Diarties, some of which are drawn from ihe
i3 har Regiment.

As regards the figure¢ of officers and other rauks recruited in each districi
of Bihar, the information is not readily available.

Babu Bamaarayan Singh: Will the Honourable Minister coileet the informa-
tivn and supply to me?

The BEooourable Sardar Baldev Bingh: 1t wili take a long time to  collect
this information, because we will have to enquire from all the centres and it
wil) take, I am afraid, s very, very long time. We are not in a pogsition to
collect it. '

Babu Ramnarayan Singh: When any information is tequired in the Heuse,
«ven i it entails a lot of trouble, will not the Department take this trouble and
snpply the information?

Mr. Speaker: 1 think perhaps the Honourable Minister did not wentioit
the latter part of his reply, namely, that the trouble snd cost wili not be worth
vhe information. That is how I gather from the trend of his reply.

Babu Remnarayan Siogh: But who can judge whether the information is
worth the trouble or not?

Mr. Speaker: The Honourable Minister bimseif.
MuousrarY PENSIONS PAID 1IN 1948

*1369. Babu Ramnarayan Singh: Will the Honourable Minister of Finance
be pleased to state the amount of military pensions paid in the year 1948
province-wise?

e Hamuszhle Dr. John Matthai: A statement giving the requisite informa-
tion is taid on the table of the House. ) 2

BTATEMENT

i (In theusands of Rupues)
ibed Provin . . . ; : 17,90
vy lh il - : : : us:
e ; : L s

Best Punjab feLf

Bengal 3,609
ggtt Berar x i:g
Orides . . - . . : g . 118
Cantrally Administerse | Aress. g y . 7,084
Total 18,777

CouP¥L8ORY MiLitary TRAINING v0 STObENTs

#1370, Sbri Balwant Sinha Mehta: Will the Honourable Minister of Defence
be pleased to state whether any scheme is being prepared for giving compulsory
eilitary training in achools and colleges t< studentc between the sges of 18

267 N
nndm Honourable Sardar Baldev Singh: Goverrment do no$ conSider it neces.
sary to introduce compulsory military training in®schools snd colleges ad
t. -

w“s?;m Bhopinder Singh Man: Hawe the Goverument any propossl to give
compulaory military training @ the proper way of receiving and giving salute
% the Members of the Cabinet? )

Mz, Bpeaker: Order. order. Nexs question.
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% Exrort or Morgeys To U. K.

*1871. 8hri H. V. Kamath: Will the Honourable Minister of Finance be
pleased to state:

(a) whether it i¢ a fact that 250 monkeys were recently exported fron:
(‘alcutts to the United Kingdom; andl

(b) if eo, on what terms, and for what purpose?

The Honouoratle Dr. John Matthai: {a) According to information avéileble
150 monkeys (and not 250 as sinted) were recentfy exported from Calcutta o
the United Kingdom.

(b) The monkeys were intended for research work in connection with malaria
and infamiile paralysis. They were exported by private firms and no information
in respect of the terns on which they were supplied is available.

Shri H, V. Kamath: Is it not 2 fact. Sir, that. in the House of Commans,
it was asked whether these monkeys were intended for experiments in bacterio-
logical warfare ? ¢ g .

The Honourable Dr. John Matthai: T have not followed ¢he discusaion in the
British Parliament on the subject of monkeys.

Shri H. V. Eamath: Am I to understand from the Honourable Minister that
these monkeys were intended for experiments in connection with malaria and
infantile paralysis ? o

The Honourable Dr. John Matthai: This iz all the information that I have.
¢ T may say so, Sir.......

8hri H. V. Eamath: If that he so. what are the reasons fowexporting only
fhdian monkeys and not monkeys from other countries for the purpoee?

The Hanourable Dr, Johr Matthal: T wowld suggest that if the honourable
member is g0 anxious to pursue this subject. he shovld put down a queation
to the relative Department, because what has hippened in this particular ceae
is that this question was referred to s number of Ministries none of whom would
accept it. In the end, the question came to me, and I decided to accept i%

largely because I know that the honourable member has a keen personal
interest in the subject.

UUNSTARRED QUESTTONS AND ANSWERS
GrANT oF ComMissions To LrioEsrrates m¢ 1.A.M.C.

117. Seth @Govind Das: Will the Monourable Minister of Defenice be pleas-
od to state:

(a) whether the attention of (3overnmment has teen drawn te an article pub-
lished in the FFindustan Times. duted 22nd Noviember, 1948 under the heading
“‘Commigssions in T.A.M,C."" and the two letters to tho Editor which appeared
in the Tssnes of the Tribune, <lated the 9th and 15th Necember, 1948 respec-
tively and which were replies to the above articles;

(h) if so, whether anv Committee has been anpcinted te investigate the
question of granting regular Commiseions to ex-I.A.M.C. Licentiate officers
in the TAM.C.; and

(o) if the answer to part (b) above be in the negative, what further sSepe
are heing taken in the matter?

The Bonourable Sardar Baldev Singh: (a) Yes.

(b) No. =

(c) The minimum qualifications sre prescrined bv the Tadian Medical Act of
1933. Tt is not proposed to depart from these.
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118. Lala Raj Kanwar: Will the Honourable Minister of Hesalth be pleas-
ed to shate:

(a) the birth rate and death rate in the country during each of the past five
decades, worked out on the basis of census figures;

(b) if the figures are available, the corresponding birth rate and death rate
in Great Britain, Sweden, the United Statez of America, Canads, Australis,
New Zealand, South Africa. Russia and China; and

(o) whether Government have considered or intend considering, in the

near future. the question of birth control in relation to the population in the
country?

The Honcurable Rajlumar) Amrit Kaur: (a) and (b). A statement is placed
ob the table of the House.

L]
(c¢) The question of birth contrcl has been discussed at pages 483—489 in
Volume II of the Health Survey and Development Committee’s Report.

Qovernment will consider the question in comsultation with the Provincial
Governmenta.
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CoNTROL AND MANAGEMENT oF Lapy HarRDING MEDIOAL
¥ CoLLeGE aND HosriranL, DELma

119. Oh. Ranbir Singh: Will the Honeurable Minister of Health be
pleased to refer to Section 3 of the Industrial Disputes Act, 1947 and lay on
the table of the House (i) a list of members of the Works Committee constitut-
ed in the establishmeut of the Association for the (Control nnd Management
of the Lady Hardiuge Medical College for Women and Hospital for Women
and Children, New Delhi; and (i} a copy of the minutes of the proceedings of
that Committee?

The Honourable Rajlmamari Amrit Kaur: The Lasdy Hardinge Maedical
College for Women and Hospital fer Women snd Children is not an industrial
establishment within the meaning of section 3 of the Industrial Disputes Act,
1947. The question of constituting 1 Works Committee under the section does
not therefore arise.

Y.AROUR SUPERVISOR, Lany HaRDINGE MEDIOAL COLLEGR, DELEX

120, Oh. Ranbir 8ingh: (a) Will the Honourable Minister of Health
be pleased to state the status, pay and dutiex of the Lahour Supervisor, Lady:
Hardinge Medical College, Delhi?

(b) ¢ he under the Chief J.abour Commissioner with the Government of
India?

The Eohoumble Rajkumart Amrit Eaur: (z) The Labonr Supervisor of the
lLady Hardinge Medical College and HOSpitnl. New Delhi. is an ex-Commis-
ajoned officer of the rank of Subedar. He is 8 member of the subordinate staff
of the instifution. He gets 2 fixed pay of Rs. 150 per mensem plus the usual
allowances. His duties cousist of general supervicion of the work of the Claas
IV gervants of the institution numbering about 300 snd of ensuring that they
a1ty out their duties efficiently and pnnctuslly in the various departmente of
the College and the Hospital.

(b) No,

SHORT NOTICE QUESTION AND ANSWER

REFRESENTATION FROM UNITED PLAXVERS ASS00IATION OF S0UTH I)mu re .
ACOUMULATION OF RUBBERR STOCES

82ri Y. T. Brishnamachari: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether it is 8 fact that Government have
received any representstion from the United Planters Association of South
India, regarding the accumulation of stocks with rubber producers. owing to the
absence of any demand from the Indian masmfacturers of rubber products?

(b) Is it a fact that Government have heen sllowing the manufacturers to
import. rubber on the underst.anding that thex would purchase all the rubber
produced in India?

(o) Have Government any informatiou whether the mauufacturers are keep-
iog to their part of the understanding ?

(d) If the answer to part (a) above be in the affirmstive, what action do
Government propose to take in the rnatter?

The Honourahle Dr. Syams Prasad Mookeriée: (a) Yes, Sir.

(h) No. Sir. According to 8 Resolution adovted by the Indian Rnbher Board
in November 1048, before Government of Tidia issue any import licences tn
rubher manufacturers, they have to satiefy themselves throngh tlie Rubber
Production Commissioner. that all India’s production of rubber (excluding sole
crepe and latex) will be taken up simultanously with the imported rubber. As
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all the rubber produced during the first quarber of 1949 hes nob yet been teken
up, oo impert licences huve been issued during this quarter.

(c; Goverument bave received reports from the indiza Rubber tdosrd shat
rusnufacturers have been slow in litting stocks of raw rubber. Particulars ot
tbe actual purchases inade by the manuiacturers during the current quarter arc
Being obtained and ibe position will be examined by Government on receipt of
fuller information.

(d) 1he complaint received from tho bmted Pianters Association of South
India has been taken up with the rubber manufacturers’ associations, and they
have been asked to litt immediaiely as much quantity as possible from the
accumulated stocks of raw rubber. The Government of India propose to discuss
this matter shortly with representatives of the menufacturers.

8bri T. T. Krishnamsachari: May 1 ask the Honourable Minister if the Execu-
tive Officer of the Rubber Board keeps the Government constantly informed
of the position of stecks of rubber with the producers and their relation tis a vig
the manutacturers of rubber products ¢

The Honourabie Dr. Syama Prasad Moockerjee: Wherever there is any diffi-
culty the Commissioner does keep the Government informed of the developmen t.

8hri T. T. Exishnamachari: May | ask when the Comrnissioner last reported
to the Government ?

The Honourable Dr. Syama Prasad Mookerjee: We had not received any
report till the complaint -actually reashed us. Now the matter is under
inveatigation.

- -
T E
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CNOSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES
{PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Thursday, 24th March, 1949

The Assembly met in- the Assembly Chamber of the Council House e &
Quarter to Eleven of the Clock, r Speaker (The Hooourable Mr. G. V,
/ Mavalankar) in the Chair.

QUESTIONS AND ANSWERS
(8es Part I)

1150 AX.
STATEMENT ON REPORT OF CATTLE PROTECTION AND
: PRESERVATIQN COMMITTEE.

The Honourable S8hri Jalramdas Doulstzam (Minister of Food and Agricul-
ture): Bir, during the debate on Demands for Food and Agriculture on the 19th
March 1949, the honourable Member, S8eth Govind Das, referred to the question
of improvement and welfare of cattle and the need of governmental aotion in
regard to the question of slaughter of cattle. In the a@Brse of my reply, I
dealt with this matter and announced the interim decision of Government on
the report of the Cattle Protection and Preservation Committee. But as the dis«
cussion had to close at § p.M., my statement hed to bo very brief and I under.
stand from the honourable Member that it would he helpful if the degision of
Government was more clearly indicated. As the House is aware, the Cattle
Protection and Preservation Committee appointed by Government made some re-
sommendations which were communicated to tho Provincial Governments for
eliciting their opinion before the (Yovernment of Indin fofmulated their own con-
clusions. * As replies from most of the Governments have by now been received,
Government have come to ceriain conclusions which I mav re.-announce to the
House. The (Committee recommended that the slaughter of cattle was not
desirable in India under any circumstances whatsoever and that its prohibition
should be enforced by law. The prosperity of India to a very largo extend
depended on cattle and the soul of the counuy could fecl -atisfied only if cattle
slaughter was banned completely and simultaneons steps were taken to improve
¢nttle which were in o deplorable condition ut present. In order to achieve
this end, the Committee suggested that the following recomm:zndations ishonld
be given effect

(1) The firnt step, which has to bo given cffect to immediately, shogld.cover
the tatal prohibition of slaughter of ull useful cattle other than as indicated
bhelow:

(n) Anitmale over 14 years of age wid nntit. for work und breeding;
(b) Animuls of any age permanentiy unnh'e ta waork or breed owing to
; age, injury or deformity.

(2) Unlicenged and unauthorised slaughter of cattle should be prohibited
iminediately and it should bo mnde a cognizable offence under law

(4) 'The law for prohibiting slaughter of eattie totally should be cnforced as
early as possible but in any case within two years of enactment of legislation
during wl':ich period nocessary srmngements should he made for the maintenanna
and care of unserviceablg and unproductive dnimals.

(1807)
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Under this third recommendation, the following steps were suggested:

(8) A survey of the country where Go-Sadens could be established and
the preparation of details of expenditure involved.

(b) Enactment of logislation for raising funde by special cess. The
Committee were of the opmion that a total sum of Rs. 24-4 orores
pon-recurring and Rs. 128 orores recurring would be necdud for
the preservation and improveinent of cattle on the Jmes proposed
in the third recommendation. In regard to this third recommen-
dation of the Committee, in view of the opinioui so far expressed.
by most of the Provincial] Governments, Government would have
to go more fully into the matter and are, therefore, postponing any
decision on it at this stage., But as most of the opinions received
from the Provinces are generally in favour of action suggested in
the first two recommendations of the (ommittee. aparf frem the

® question of rognizability of the oflence which will be examined,
Government huve decided to accept those recominendations and
will take aarly suitable action to buve them implemented.

"Beth Govind Das (C. P. and Bsrer: General): May I ask
Mr. Speaker: No question on a dtatement pleuse.

------------

PROTECTIVEQDUTIES (MISCEL.LLANEOUS PROVISIONS) BILL

The Honourable Shri K. 0, Neogy (Minister of Commerce): I move:

“That the Bill to extend the date up to which cectain dutiea characterised as protective in
the First Schedule to the Indian Tariff Act, 1934, ehell have effect, to determine or levy
protective duties in certain other cases and further to amend the Suger Industries {Protection)
Act, 1992 , be taken into consideration.”

The Bill is 8 composite onc and it is8 muinly intended to carry out the re-
comuienduations of the Turiff! Board. If honourable Members will please turn
to the Statement of Objects and Rensons, they will find tbat there are four
categories indicated of industrier which are afiected by this Bill. Cutegary (1)
contains reference to 18 imlustries in respect of which the protection, which is
at present enjoyed by ,them, is sought to be extended or continued. Category
(2) relates to two industries in respect of which the Tariff Board have
recommended the prant of protection for the first time and it is inten.ed
to implement these recommendations. Category (8) relates to a protected
jtem, vis,, the nickel alloy, and the intention in this Bill is $o reduce
the scops of ‘protection, that is to say, exclude certain types of nickel
allo¢ from the protection that this industry already enjoys. Category (4) refers
to two cases in which protection is sought. to be discontinued—protection having

proved suooessful, the two industries being new in a position to stand on their
own legs.

Sir, again going back to category  (a), I should like to give a brief indication
of the period during which protection has been enjoyed in each case and the
period for which protection is now intended fo be extended. In the oase of item
(1) under (a), namely, sugar, protection has been in operation from 1882 under
sucoessive measurss, and it is now intended to extend that protection up fo:
two years more. Item (2) and item (3) relate to artificial silk and artificial
silk and cotton mixed fabricse and sericulture respectively. Protection in res-
pect of these industries was granted at the sume time as protection to cotton
textiles industry, namely, in 1884—as far as I can recollect. (SAri Prabhu
Dayal Himataingka: ‘‘Yes.”') Protection to cotton textile industries having been:
removed, the ‘need for continuing protection to these two ancillary, if I may
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say 8o, industries continues and it is now proposed to extend the period of pre-
- teotion for two years to these two types of industries. Item (4) relates to
bicyoles and bicycle parts and accessories.  Protection was granted to this in-
dusfry for the firet time with effect from 1948 just for a year, and it is now
proposed to continue the protection for three years more. Item (5)—-preserved
fruits: protection was granted with effect from 1948 just for a year and it is
now proposed to be continued for two years mora Then follow a large nuwnber of-
items, items (8) to (1ti)---certain chemical industries. Protection in respect of
these industries was.granted with effect from 1948 just for a year and it is now
propose] to extend that protection for a year more. Then comes item {17): pro-
tection was granted in 1948 and it is now proposed to extend it for one year.
I may add in this connection that protection has not been availed of in this par-
ticular instance becausc the conditions hat were laid down by the Tariff Board
and which were accepted by the Governument, namely, that certain alterations
in their organisation would take place before the benefit of protection could be
claimed by this industry, have not been complied with so far, so we propose
to extend the protection for oue year in case the industry finds it possible to
comply with those conditions. -

Now, 8o far as category (b) is concerned, it deals with two new industries,
one of which is Pickers. Here the proposal is just to convert the existing re-
venuc duty into u protective duty without chauging the rate itsell. Now the
proposul is to grant protection for a period of two years in this case. Aa ve-
gards the other indtistry, namely, motor vehicle batteries and plates therefor,
the recommendution now is that protection should be granted for one year. In
view of this recommedation to the House being for such a short perivd, Govern-
ment decided to exercise the authority that this Legisalture has given to Gov-
ernment to grant protect'on under the provisions of the Protective Duties Act
in November last, and I am plocing the proposal ‘now in terms of that Act
before the Legisiature for either confirmat'on or any other action that the Houge
chooses to take. I want to repeut that the protection in this case is now being
recommended just for one year errding Mareh 1950 only and as the }ouse was
not in sessio:x at the time when the report was received, it wes thought neces-
sary without waiting for the summoning of the Legislature to take action under
that particular Act.

Now, Bir, T do not think I necd say anything about {(¢) or (d). 1t is a
matter of rejoicing in respect of item (d) that in this Bill we are in a position
to point out two industrics which luve benetited by protection, thus justifying
the Governmunt’s policy in this matter, and I hope that the House will have
nothing further to do in regard to these industries in future and that they will
bo able to survive all competition,

8ir, I.know the House takes a keen interest in the sugar industry and al-
though it is not possible to deal at length with the merits of all the various
items covered by this Bill, I should like to say just a few words about the sugar
mndustry. As I said before, the sugar industry has been in the enjoyment of
protection ever since 1932, In the first instance, protection was granted for
fourteen years, although in the course of this period the quantum of protection
as represented by the rate of import duty was reduced in 1989 from Rs. 7/9/0
per cwt. to Re. 6/12/0 per cwt. which still continues to be the rate of duty
Imposed on foreign imports. Now, when the period of protection which was
exitended up to 81st Marcb 1941 by the Sugar Industry Protection Act, 1989,
came to a close, it was found that the position of the industry had not improved
12 Noow. ¥ 8DY appreciable extent. In view of this fact, as also having regard

" to the unsettled conditions due to the war, the duty which I have re-
ferred to, namely, Bs. '6/12/0 a owt., was extended as a8 measure of protection
from year to year under the Protective Duties (Continuation) Aets. When the
Legislature agreed to this extension in April 1946, Government gave an under-

that future extension of proteclion thereafter would be asked for only

A}
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after a proper Tariff Board enquiry. Accordingly s summary ‘enquiry was made
by the Interim Tariff Boatd in January 1947. The Board on that occasion
recommended the continuance of protection for a further period of one year
from April 1st, 1947. The Board on that occasion expressed the wview that
the Indian BSugar Industry was likely to require protection for some
time to coms and thst & detuiled enquiry into the extent of protection
necessary should be undertaken when conditions both in India and abroad-——
that is to say, eountries from where competition was apprehended—became
normal, At that time, the Board optimistically thought that normaley would
perhaps be restored before the end of 1048, and made the suggestion that the
proposed enquiry should take place about that time, namely, about the end of
1948, In accordance with this understanding, the Tariff Board waa aeked to
make a regular enquiry into the position of the sugar industry, but as .a result
of tha representatives made by nearly all the Provinoial Governmente, researsh
institutions ahd Bugar Mills Associations as well as the Sugaf Syndicate %o the
effect that the general economic conditions were yet abnormal und unstable, and
s detailed enquiry into the costs and other facters should be postponed, the
Board iteelf found that the conditious that prevail today are not sufficiently
normal so as to enable a regular enquiry to be made into the position of this
industry. Therefore, the Beard adopted a somewhat summary method. They
held a sort. of Conference where all the various issugs were discussed with the
representatives of Governments and the various interests concerned including
interests of. the consumer, and as a result of this summary enquiry the Board
has recommended the extension of the existing protection for two years more
in the hope that later it would be possible for the Board, if the Government so
desire, to undertake a fuller enquiry into the position of this industry.

Now, Bir, I should like very briefly to refer to a few oi the difficulties that
oonfront the industry at the present moment. It has to be remembered tha{
the effect of protection was indeed very gratifying. In the first five or six years,
.considerable hmprovement took place in the growth of the sugarcane as also of
the yield of sugar and so on. Unfortunately the rate of progress has nob been
ntaintained. Indeed, there are signs that there has bdgen a deterio-
ration in cer{ain matters, particularly of late. Now tho total acreage
under cultivation of sugar-cane has gone above 4 .million. The average yield
of cune per acre, which is 14 tons, has not improved and in the opinion of sugar
manufacturers and experts, the yield of sugar has actually deteriorated in many
areas, although the peroentage recovery of sugar increased irom 8:5 before the
war to 1081 in 1942-43. It has been declining since then, and in 1947-48 it
was 9-85.

Now, Sir, coming {o the cost, it- is 8 high cost industry. Ferhaps the per-
cenlare of the cost of raw materinls stands about highest in the case of any
industry in India. 'The cost of sugar-cano nowr stunds somcwhere between 60
aud 0 per -cont of the total cost of sugur, which i a very high standard of
cost and recently Guovervinent have actually declared a reduction in the price
of sugar-cane., That determined the cost of sugar fo this extent and a resulting
decronse in”the price of sugne also hag resulted or will result shortly.

Now, Sir, in ovder o meet the difficulties, to which I have mnde a brief re-
ference. confronting the industry, Government have {uvther increased their
grants to the Fund of the Central Sugtir-come Committee, namely, with effect.
from 1st April 1848 from obe anna per cwt. to four annas per cwt., the amount
thua nmade available to the Committce being very nearly &0 lakhs a vear. It
is hoped that with this additional help from the Government of India, it will
be possible for the sugur industry—--and when I mention the sugar industry 1
‘include sugar-cane cultivation also—to show a substuntinl imuprovement and
that at some future date it may uot bis necessary for this House to have to

agree to a proposal of this kind, namely, for extending the protection to the
sugar industry from time to time. 3
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Prof. S8hibban L4l 8akseas (U. P.: General): Wheat ie the amount of sugar
imported last yeur’

The Bonowable 8hri K. 0. Neogy: T'he import figures are not very alurm-
ing. As a matter of fact, it is beceéuse of the import control that the import
of sugar has been negligible or nil as of late. If my honourable friend per-
mits me, I nhould like to give him these details in my reply as I have to look
up the figures. The actual importation is not any problem for the reason that
the import controls operate today. But then it will be realized that the import
coutrols under the general tariffs and trade agreement are not primarily intend-
ed for the purpose of giving protection to industry, and such controls can be
justified only on grouads of balance of payment difficulties, except in special
cases which are specifically dealt with in the agreement itgelf, and within the
tarms of which, 1 am afraid, the sugar industry cannot be said to fall. There-
fore, it will be extiemely difficult to invoke the aid of the general agreement on
tariffs and trade for the purpose of maintaining any effective control on the
imports of sugar just for the purpose of giving protection to the sugar industry.

I do not think that I should take any more time of the House. I dare say -

my honourable friend, Prof. Saksena will raise a few pointé in regard to the
sugar industry and I hope tu be able to satisfy him on any point that he may
raise and the oriticisms that he may offer on our present proposal.

M. Bpeaker: Motion moved: X

“That the Bill to extend the date upto whioh certeip duties characterised as
protective in the First Schodule to the Indian Tariff Aot, 1934, ahall have effeot, 0 determine
or levy protective duties in certain other cases and further to amend tho Sugar Inrinstries
Protection) Act, 1932, be taken into consideration.’”

Prof. Shidban I.al Bsksena: I have listened with great interest to the debate
on the motion made by my honourable friend, Mr. Neogy. He has himself
said that the import figures are notwalarming but yet he saye that the duty is
neoessary. I have giveu a motion for the reduction of the period of protection
from two to one yeur. But I must frankly say I would have wished that the
period was not extonded. Bufore coming to my reagons for it, I may point out
cne thing, and lhat is tho importance of this industry to this country. Btr,
there are about 15) factories at present in this country.. In fact, when proteo-
tion ‘was given in 1932 there were only 32 factories, and since then number of
factories rose to 150 in the year 1943-44: snd last year the number of factories
was 141. Bo the number of factories has risen fm‘n 82 to 141 today. They
employ about two lakhs of labourers and cater for about ten lakhs of others,
which means that about §0 lekhs of people in the country are directly connecs-
ed with the fate of this industry. Also, $he Government derives revenue from
this industry to the tune of About eight crores in excise duty. Besides about 8 or
4 crores by way of cess: apart from that about 10 orores in the form of income-
tax, which increases sometimes: and apart from that, the growers who grow
the oane also pay revenue and rent. From this industry the Government
derives a revenuo of 81t crores. So this is an industry of national importance
with which the fate of millions of cultivators and labourers is intertwined,
uot to mention the thirty-five crores of consumers also. Il.ast year the price of
sugar was raised by Rs. 5 and it was alro at Re. 1 per seer. How mereh it. was
felt by tbe people is well ltnown. I want*the House to give particular atten-
tion to this industry which is next only to the textile industry.

I would like to mrke a survey pf the industry during the Iast 17 years, since
1982, during protection was given. During the first period, that is before the
first Tariff Board enquiry in 1937 the number of factories had® risen_from 32
to 187 and the amount of profits made in those 7 years by the factorics were
three times the actuu! investment. That was up to 1987. In the last 12 years

-
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their profits are about 100 crores which means about six times the cost of the
investment, so that the amount of investment in the factories is roughty about
18 lakhs. If there are about 150 factories we can say that about 27 ‘srores of
rupees is invested. Out of the 27 crores’ investment 150 factories made pro-
fits. We cannot say ihut the industry .has not done very well. -

{ have got the report of the Tariff Board for 1947. When the industry want-
ed further protection at that time there were conflicting views. The Govern-
nent spokesman, Mr. Mehta, who was the Secretary of the Sugar Board iu the
0.P. far several yenrs, stuted that it was now necessary to give further proteo-
fion. Even the sugar merchante were of the unanimous opinion that protec-
tion should not be given further. The Board has said that if after fourteen
senrs the industry has not been able to put itself on a firm foundation there
wos no ease for protection. Still protection has been given because it is said’
that there might be some future danger. I feel that if we do not
give protection there would be ne hurm and the industry would be
able to become more efficient and better managed. Even if we were
to give protection w: should do so on condition. At present when sugar is not
imported from outside there i8 no competition from outside. Apart from for-
eign competition even internal competition has been eliminated. At present
U.P. and Bihar have formed a syndicatsé. You can say that manufacturers are
at liberty to form a syndicrte. But thix is a syndicate with government sup-
port. No factory in U. P. or Bihar can crush a single maund of cane unless the
faotory-owner becomes member of the syndicate, so that the syndicate is rot a
voluntary one of the millowners but a compulsory one formed by the Govem-
ment. That means that the manufacturers have no competition from abroad
and no competition from inside also.

This report says that out of 150 plants there are ¥ which are not economio
units. That means that the syndicate trics to put up the prices in a manner
that even the 80 uneconomic units are supported and maintained. That is why
the price of sugar is so high. 1f there was competition from the foreign market
the millowners would &ry to reduce the prices or if there was internal competi-
tion it would be better. The syndicate was formed in 1987 and there was no
eyndicate before that date. The price of sugar in 1887 was Rs. 5/8 per maund.
Internal competition reduced the price to Rs. 5/8. Today Rs. 28/8 is the
price. If you remove the syndicate I can understand tnat you save the indus-
try from foreign competition but you should not be pampering the industry.
There are some units where due to partition and otber "quarrels the cost of pro-
duction is increased. Still the prioe is fixed in & manner that even they must
make a profit. Every sugar factory must make a profit and there is a guaran-
tee for 10 per cent and the manufacturing charges are calculated on the actual
expenses which include other charges as well.

The present position is that we have to carry on'even the most inefficient
units and the faults of the industry are on our shoulders and the country has
to pay higher prices. Surely there must he some time limit after which pro-
tection should become unnecessary. The Indian Tariff Board has laid down
four conditions: 1. That there exists competition from which the indigenous
industry rcquires protection; 2. that the protection required is temporary and
could be dispensed with within # reasonable period; 3. that the cost to the con-
sumer aridthg out of the protection is not excessive; and 4. that the industry is
ron on sound business lines. Out of these four conditions almost none is satis-
fied. Tust now my honourable friend said thatthere were imports even
though there is protection. It shows that there is not much need for protec-
tion. What is the amount of protection today. Today the protection works
out at 12/0/8 per maund on sugar if you include the excise duty. The price
of sugar from outside has to be reduced to Rs. 15 per maund. Sugar produced

in the country has'to pay Re. 2/2 per maund excise duty. That means that if



PROTEOTIVE DUTIES (MISCELLANEOUS PROVISBIONS) BILL 1818

the difference between the price of sugar internally and outeide is more than
Rs. 12 then alone oan foreign goods come here. Cuba sugar is going to Paldav
tan, where I am told the import price is Rs. 21. If you add this Rs. 12 ib
comes to Rs. 88, so that below Ra. 88 you can put any price on augar. Until
last year Cula sugar could not be brought to I’akistan. For Rs. 88 there is mo
need of protection. Our sugar is 'so!d at Rs. 28/8. Bo there is a difference
of Iis. 44 out of the Rs. 12/4 und you could have reduced the protection to
something less.

* 8ir. Mr B. B. Singh told the Turift Board that the present protective duties
might be used as a sort of bargeining counter at internationzl conferences and
that they might be gradu«ly removed later on if circumstances warranted such
8 course. He feared that if these duties were taken off just now, capital would
become shy and there would be absolutely no expansion of the industry either
by replacement of the prosent plants or Ly the sctting vp off new factories and
that such a step would cripple the industry, in which cuse the object of self-
sufficiency of the country in sugar would be totally defeated.

I do not want just now to ask the honourable Minister to remove this duty
or oven to reduce it, Two things' I want. In the first place the protection
should be given on certain conditions. 8econdly it must not be given for more
than a.year. I hope my honourable friend wil} accept the arnendment I have
tabled and that we shall be able next year to review tbe progress that bas
been achieved and see whether the conditions have been fulfilled. The condi-
tions I want to be fulfilled are firstly that the S8yndicate must go. There should
not ho a Byndicate compulsorily formed by the Government which is s sort of
~monopoly and which sees to it that prices do not come down and that there is
no competition in the country. 'Therefore the Syndicate must go. BSecondly
‘the profit that the industry makes must be evenly distributed. I have told you
just now that the industry has made so much profit. But what is the condi-
tion of the labourers and the cane growers? If you see the figures you will
find that up to 1935, that is before the Congress came into power, ¢he growers
were never getting more than 5 annas per maund. Let ue« say that now they
are' getting about Rs. 2—this year it is Ra. 1.10 in the U.P. and Rs. 1-18 in
Bihar. After the Congress Governments came in the sugarcane grower has
got some justice. But what about the-labourer? When I went to Gorakhpur
a8 Professor in 1980 I made some enquiries as part of my college work
in some of the sugar factories and I found that the labourers were
getting Rs. 4 month. That was the atate of affairn! After some organisation,
and .after some hesitation the minimum wage was fixed in 1938 at Ra. 11-6. It
was pre-war of conrse. Afier that it was Rs 22-8—just before we c¢ame out
of jails—a lonz way after the wage of Re. 45 to 50 a year that was obtaining.
Now, the actual amount cf labour cost in the price of Rs. 28.8 of sugar is only
Rs. 2 which means only 10 per cent. My honourahle friend said that the raw
material itself costs about 70 per cent. That canes to 80 per cent end the rest,
namely 20 per cent, is the cost of machinery, ete. I with to say that protec-
tion was granted to the industry on the express condition that the benefits will
be distributed all over the community. I find that even in 1087 the Committee
which enquired into the labour conditions in sugar factcries had observed:

“Qur attention has been drawn to the fact that many mills employ the greater part of thelir

ataff only temporarily for the working season and that the salaries paid are not mich as to

. attract the best men. In Java and other countries and in soms mills in India, the etaff is mil‘:‘l,y

t and the employment of 8 permansot staff appears to be justified by the results. We

are told that a suficient aumber of fully qualifisd Indians are now availsble add in our opinion

tbe milla whiob enjoy the bensfita of protestion should be under an obligasion to employ fully
odequate mlaries.’

qualiied men on
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This is what tbey said in 1987. I am sorry to have to say bat even now
the cost of labour is only 10 per cent of the total cost, whereas m other indus-
tries like tba textile industry it is 60 per cent.

Prot. N. G. Ranga (Madras: General): This is seasonal labour, is it not?

Prof. Shibban Lal 8aksena: 1t is sessonal as well us permanent. About
one-third of the Jahour remains for the whole year for "overhauling and cleaning
the whole machinery and two-third of the labour is seasopal. 8o it is partly
soasonal and partly permanent. Even the seasonal labour must remain per-
manently.

Prof. §. G. Ranga: Even that labour?

Prat. Shibban Lal Salena: They are given an off-season wage which is half
in that industry. If the amount of profite which the industry bas made during
the last 17 years is about Ré. 150 crores when the industrial capitsl is only Rs.
127 crores it is surely justice that this labour should be paid adequately. Now
the Central Pay Commission recoumnend a minimum wage of Re. 30 for every
lebourer plus Rs. 25 towards the cost of living, so thet the minimum wage of
the Government employees is Rs. 55. In U.P, a Committee was appointed
to g> into the wages of labeur in sugar factories. They recommended a mini-
mum wage of Ra. 80 plus Re. 2.8 per point of the average index figure on the
basis of the figure for 1939 which gives a wage of Rs. 90 per month for the
four months during which the crushing sesscn lasts and to give 25 per cent of
the wage in the off-senson. The amount that goes to the grower is about Rs.
1.11 per maund of sugar and even that Rs. 1.11 is grudged whereas the cost of
manufacture is put at about Rs. 8. And sugar is selling now at Rs. 288. I
therefore say that if the protoction is to be continued there must be o Com-
mitteo which must enquire into the question whether tlie profits estned by the
industry have been evenly distributed, whether the cane-growers have been
given a fair deal and whether the sugar workers have been given a fair deal.
Unless that is done I do not think there is any case for protection. And the pro-
tectiou should be given on certain conditions and after removing the Syndicate
which is 8 sort of mouopoly. You must appoint 8 Commission to enquire whe-
ther the profits of the industry in the last 19 years have been evenly distribu-
ted. The canegrowers till 1937 were eetting just. four und five annns per
maund. There are fifty lakhs of people coneerned in the industry suffering
hardships and what little the growers are getting the labour is not getting any
justice. They are denied the bemefits even after the Report of the Committee
whioh was signed by the millowners who ure not co.operating. If protection
is to be continued Government nust see that a fuir deal is given to all. The
oobsunier must nol be made to pay exorhitant prices just to enrich the pockets
of the millowners. Lost year the price was Rs. 45.8. From the total profits
of Rs. 80 orores mude I hive estimated thot rupees nine per maund was the
average profit on sugar. Some people have challenged that. I want to present
to the honourable Minist¢r these figures from the ‘‘Commerce’’ of the 5th of
March 1949, Here is the balance sheet of twe companies, Bnland and Raza
Cownpunies. The Buland Sugar Compuny bhad @ capital of Re. 18 lakhs and
the profits were Rs. 34,534,283 If a company with a cupitul investment of
Rs. 18 lnkhs madc o profit of Rs. 33 lakhs according to the published balance
shect T would make it 14 times.

“The Honourable Shri K. O. Neogy: What about the other companies?

Prot. Shibban Lai S8aksena: I have studied the whole $hing except the Eea-
tern U.P. where too the profits are more than what they ususlly make in nor-
‘mal years. To those who challenge the figure of Rs. 30 crores profite I would
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refer to what the sugar merchants who deal in sugar ssid. According to them
the profit was Is. 14,30,00,000 in U.P. and Rs. 16,20,00,000 in Bihar, or a
sotal of Rs. 30,50,00.800. The total anount of sugsr produced is about 8 crorea
maunds, If Rs. 8 is taken to be the anverage profit it will amount to Ra. B4
crares. M. an enquiry is held by the Government of Indio itself about the pro-
fite made they will find very interesting figures, and how they have been ds-
eeived about the cost of production.

I was glad to hear the honourable Minister for Agriculture saying the other
day that he proposes to appoint a Committee which will go into the cost of
production and he himself admitted about the huge profite made by the manu-
faoturers. When the industry has made so huge profits there is no reason why
protection should be continued. I would not now ask the homourable €om-
merce Minister net to continue protection #or the present, but it should not be
done for more than a year. Tt should be continued for a year so that nexb
year they may be able to come to this House and say ‘‘this is £he improvement
which has been made: these are the methods by which they willl increase cul-
tivation”’. The crux of the solution to the problem lies in the sugarcane
cultivation. I can tell you that you cannot compete with the world so long
as the raw material is sold at this price. Now you can say that Re. 8 is a
heavy price. You yourself said that 14 toms is ‘the production per acre which
means 880 maunds. The actual quantity that each acre supplies to the factory
is about 300 maunds. If the price is Re. 2 per maund it is only Re. 600 for
the 300 maunds. Today the price of wheat and other produce is much higher
than that of sugarcane. If you deduct the amount of labour and other expen-.
diture from this Rs. 2 per manud of cane you will find that the profit per acre
of cane is much less than that in the case of other crops. I come from Gorakh.
pur where there are 21 sugar factories which produce about one-fourth of the
total production in the country. But in that district there is also large culti-
vation of rice. Whereas in 1887 these factories could not consume all the sugar-
cane produced, today there is not enough sugarcune because rice oultivation is
yielding more profit to the growers than sugarcane. 8o, I sey that if you
really want to put this industry on a stable foundation then you have to do
som@thing so that cane cultivation becomes profitable and is on a par with

other countries.

While you have said that 40 tons is the prrduction per ascre here, in Javse
there are cases of 300 tons per acre. So we are still producing only 1/8th or
1/10th of that. I therefore want that every effort should be made to develop
production. In fact, one of the reasons why protection was demanded bv the
industrial magnates was that they said that it is the cane cultivation which is.
mainly responsible for the high cost of sugar. I eay it is not true. They have
not done anything to help the development of cane cultivation. If you see
the way in which they have spent this amount of 38 lakhs profit you will find
that ubout 21 lalths has gone to the Reserve Fund but not a single pie has
been spent on improving the cultivation of cane. A company makes a profit
of 383 lakhs, yet......

8hri Padampat Singhtinla (U. P.: General): Govermment should du it.
What about the cane cess? -

Prof. S8hibban Lal Saksena: If out of 32 lakhs of rupees you say 21 lnkhs
should go to the Regerve Ifund and Government should see to the improve-
ment of cane cultivation, I do not agree with it. Government is doing some-
thing, as the honourable Minister said. The Government of U.D. is also help-
ing in the matter. My friend Pandit Pant has also set apart Re. 1 crores for
the Research Association and #0 lalkthe for housing the workers. But what

. has the industry done? It has not given a single pie for the improvement of-
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-cane. You sa&y you want to be given protection because the cane-grower is not
.giving you good cane. But before any protection is given I want that the im-
provement of cane must be made a condition. The industry must come for-
ward to do something for improving cane cultivation. The industry as well
a8 the Government should collaborate in the matter and sce thut xteps are
taken to improve the cultivation so that we are able to produce much more
-cane than now and of a better quality. ,

One word about the administration o this industry. I find it fulls in three
divisions: it is under the Agricultuire Ministry, it is under tho Ministry of In-
dustry and Supply, sand under Commorce. When we come to production we
go to the honoursbls Minister for Comenerce, when it is something industrial
we go to Mr. Syama I'rusad Mookerjee, and the rest of the whole thing is in
the hands of the-Agriculture Minister. I do want that there should be some
-co-ordina.tion in this industry.

The Honourable Shri K. 0. Neogy: There is.

Prof. Shibban Lal 8aksena: Then I find there is an Indian Central Sugar-
oane Committee. On that there is not a single representative of the Ministry
-of Commerce or of the Ministry of Industry. Though .there are altogether 45
members on it, neither the Commerce nor the Industry Ministry is represented.
Besides, labour is not represented on that, and even this House which is 8o
interested in thc wellare of this national industry is not represented. This
“Committee should b¢ more representative; it should have representatives from

all these sides so that we can co-ordinate ite activities and have some scheme
for development.

So far the U.P. and Bihar have been trying to co-ordinate their policies and
evolve a scheme for cane prices, for labour etc. I want that ip the case of
this industry whatever is done should be done on an all.India scale. There
‘must be planning for the industry on 8 country wide basis. Whatever rates
are fixed for labour or whatever prices are fixed for the cane, they must be
the same &ll over the country so that there may not be any complaint from
various sectors that here we ars paying too much and there they are paying too
little. In fact, my suggestion is that we must fix 8 minimum price for sugar-
cane which should be such as to yield to the cultivator sufficient profit for his
paine. Secondly, Government must fix the minimum labour wage which
should be a fair wage. After that, let them leave the price of sugar to find
ite level. Jf the minimum for cane is fixed and if {he minimum
for labour ie fixed and the manufacturers are left to have their vwn
way, I am sure prices will come down, «fBeiency wiil increase and
there will be a tendency towards bigger units to improve etliciency.
Those that are eflicient will remain aud those that are not will go out. We
shall not be burdencd with carrying these people on ouar head always. But
if you continuo to guarantes: the price with a mininum profit, thore will
not be any improvement whatsocver. ‘Therefore I say that you must guaran-
tee @ minimum sugarcane price and & minimum price of labour and then the
producers will find their own price. The Byndicate will then be broken. If
you give them a guaranteed price they shall never improve and they shall never
.be able to compete with other markets. ;

These are my suggestions uud I hope next titne the honourable Minister
‘will not come to us for asking for protectoin for tbis industry.  With these
words I support the motion. I have moved an amendment which seelse to
reduae the period of protection from two years to one so that next year we
may again have the opportunity of discussing the guestion.
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At this stage Mr. Spisker vacated the Chair, Which was then occupied by
Mr. Deputy Speaksr (8hv¢ M. Ananthasayanam Ayyangar)).

Skri B. De9 (Orissa: Gensral): Sir, last year when my friend Mr. Gadgil
brought forward the very Bill, I never expected that the Government will adopt
further dilatory methods and will ask us to grant protection to the sugar in-
dustry for another two years. Kuowing my [riend the honourable Mr. K. C.
Neogy and having worked under his leadership on the floor of this House, 1
am surprised at the policy of protection that he indicated today, that indus-
tries must be protected at any cost to the sonsumer and at no benefit to the
country.

Lust year most of the speakers pomted out that there were no
reports availuble in the library. Even the Interim' Chetty Committee's re-
commendations on the sugar industry were not available to us last year in
the library. Aithough I tind it was published on the 3rd May 1947, it was
not available in the library last year when we discussed this Bill qu 28rd March
1948, And we are discussing it again today the 24th March, 1949. My
honourable friend Mr. Neogy also said that this subject has been examined
to a certain extent by the present 'T'ariff Board, and he seemzd to have read
out some of the conclusions of that Bgard. I bave hsen hunting the Ldbrary
to see if the Commerce Ministry has sent u copy of these suggestions or con-
clusions of the Tariff Board, but I have found none. With tho knowledge that
we possess, 1 bafie come to the conclusion that. sugar indusiry needs no pro-
tection. The Chetty Committee pointed out that the imports had been nil.
1 do not like that. That Committee pointed out that our manufaeture of sugar
.is 11 million tons in 1942-43 and there has been no import by 1945-46, of Java
sugar or Cuba sugar. S8ir, the predecessor to our present government wentad
to give discriminative protection, I do not know what the present government
wishes to do. I hope the honourable Shri Neogy will clarify the position, and
teil us what is their intention. '

Bir, sugar is not an- essential commodity, and if it is not an essential com.
modity, a certain degree of competition will enable both the industrialists and
also as a corollary, the agricultural labour to ery balt to their incessant de-
mands, one wanting larger and larger profits for the :noney invested, and the
other wanting larger and larger wages. We do not know where I’rof. Ranga
and Prof. Saksena—-both prafessors of eminence, will stop.

Sir, why is there no incentive on the -part of the sugar industrialists to
reduce the price of sugar? It is because there is nmo competition. Look at
Pakistan. I am told Pakistan is selling sugar at Rs. 18 per maund. Is that
80 Professor? (Prof. Shibban Lal Sakeena: ‘‘Rs. 21'"".) I was told this morn-
ing that the price there was Rs. 18 a maund. And we are here selling it
at Rs. 32 2 maund. Sir, i{ therg is a certiin quantity of sugar imported—I
know Java cannot send us any, but Cuba can supply us some—then the rranu-
facturers who think they are controlling the ' Government in the matter of
sugar, they will be chastened and they will reduce their cost of production,
and try to increase their efficiency. Of course, I must say that the Commerce
Minister has pointed out that they bave mised the yield of sugar from 8.5 per
cent. to 10°3 per cent. At the same time, the bonourable Commerce Minister
will find that there is a s8'ackness on the part of Indiam manufacturers in
making experimenta #0 increase the yield of sugar from the sugarcane. '

Sir, talking on behalf of the people, sugsr, I must say, has not benefited
any. It is all carbo-hydrate. From the point of view of their hedlth, it does
not benefit the people at all. How much sugar do we consume? It is only
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a few educated people who use it,—in tea like me and in coffee like you, Sir.
And the richer classes consume a lot of sweets., But the poor masses, what.
they want is gur, although the price of gur too has gone up, thanks to the higher
wages of labour. Therefore, we need not bother about self-sufficiency in sugar
in India any more. If we do that, then the industrialists will make no effort
to reduce the ‘cost of production. Bugar has had protection from 1984 which’
has mude the conisumer pay & protective tax coming to a tatal of Ra. 11.11
1/5 for a hundred-weight. That is a burden on the consumer and not on the
producer. ‘Therefore the manufacturer of this particular article bas no sym-
pathy from me. Why my honourable friend Mr. Neogy shows such sympathy

for them, I cannot follow, He also talked of increasing the excise duty from
4 annas to 8 annas,

The Hanonrable S8hri XK. O. lieog: It is not an increase of excise duty.

It is an increase in the amount of grant made by Government to the funds.
of the Bugar Committee,

8hari’ B, Dag: I do not know who manages toh;t Committee. There is then

that misnomer—the Imperial Research Institute. Very little work is being
done there. ’

Prof, N. G. Ranga: Question. If that is your opinion about the I.C.A.R.,
God suve us.

Bhri B. Das: That is my impression, Professor Ranga will please wait and
read the report of the Economy Committee. He will find out that the Im-
perial Council of Agricultural Research itself is doing no research work, but
only wusting money which has not benefited the people at large. If you
think development of research will lead to efliciency in the industry, and that
the results will permeate the hard skin of the industrialists and make them
reduce the cost of manufacture, that will never happen. 1t will never happen.
And why should the consumer be made to pay more just to make India self-
sufficient in sugar, a commodity which is consumed by only ten to.twenty
per cent. of the population of India? If that is the principle p{ the Govern-
ment, if that js the systew: that the Government of India would adopt, I ma
point out that we are not seft-suffioient in steel. We are not self-sufficiend
a good many other things. You may as woll have high tariff-walls an the
U.8.A. hut do not say $hat we shall have a high protective duty.

I have fought against the consumption of foreign goods. But those days
are over. Today in the light of the newly won freedom that we are enjoying,
I think there should be competition in every industry through imports, so that

the industries may stand in proper conapetitive condition- with even Holland
and Indonesiu.

I listoned most attentively to Prof. Saksena. If nationalisation s the
order of the day, I can Lave svmpathy with what he said. But 1 do not think
that the provincial governments st every stage should come to the succour of
the agriculturists at the cost, of the industrinlists or at the cost of the Govern- -
ment of Indin.  If T'rovincial Governments failed from 1934 onwards to ensure
to the agriculturists the price recomrnencled in the Tariff Board's Repert—
8 as. per maund—it is not the fault of the Central Government. It is' not
the fanlt of the Centre alone. If th¢ industrielists mulet the agriculturists
with &ll sorts of chicanery and dirty tricks, well, that is a thing that has made
the sugar arvas of U.P. into socialist areus, into socialist followers of Professor
Bakaena. They may make. them oommunists, unless we are very careful,’

.unless the industrinlists are very careful.
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Bir, all these things lead to one oonclusion. I have examined the subjeot
I have analysed it, and 1 have cone to the conclusion that the sugar industry
needs no protection. If last year his predecessor, the honourable Mr. Gadgil
wanted an extension of one yeur, why does he gant an extension of two years
now? Does he mean that in the next two years, conditions will be so restored
in the country side that the agriculturists will be compelled to accept a lesser
price, not the pconomic price, but the price which will enable the sugar manu.
facturers to produce sugar at & lesser cost? They sre very inefficient; they
bhave put in very Marge capital and even in the day to day maintenance of
these sugar factories they continue to be inefficient. - All these plsne have
landed them to the condition of ineffioienoy that we find they are in today. I
do not know where the sugar committee exists and how it functions. This is
@ British pastern hended down to us; whioch mske the industrialis$ stew in
their own juice. It is time that my Government should adopt what should be
our proteotive policy. How can we expect this SBugar Committee to make ex-
periments and resesrch, when the Committee itself consiste mostly of these
sugar manufacturers? They may want more profit, but they cannot apply
their minde impartially to the ideas of research and reduce cost of produotion.
They are fighting with each other as to how to get. more profits. Have they
applied their minds objeotively ao that more sugar can be produced and im-
provement can be made? Unfortunately whether it is the sugar manufac-
turers or cotton mill-owners. none of them have in mind any desire to manu-
facture the plunt and machinery that they require for cotton mills or sugar
miils. When there is no technical brain fostered for development of efficient
processes in plant or process of manufacture, how cai we expect a few che-
miste at the beck and call of this Sugar Research Board to increase production.

-

This is kind of bureaucratic mentality and tlie processes invented by the
Burenciacy to satisfy Members and questioners in this House and outside
wiill not be allowed to be :ontinued snd will not produce the desired eesult. °
Though Japan ia destroyed and though Indonesia is being assailed by the
Dutch power, let us go to Cuba and find out how they are producing sugar
at sueh cheap rate. I wish to know from my honourable friend, the honour-
able Minister of Commerce if any Government delegation was sent to thuse
countries where sugar is produced at such cheap rates and why our sugar
plauts connot produce? Bometimes the plant wers borrowed, of course, at &
high price from England snd other countries; they were the most inefticient
typo ot plants that were'rold to Tndia.

Sir, I do not wish to touch on mnny points in the Bill except make 1 few
reionrks.  ‘There are three new items of protection  which my  hunourable -
friend, the Commeree Minister gaid werc introduced for the first time last yenr
mnd that in eertain other matters we need not think of profection so wmuch as
the guantum of protection. J there is not a qumntum of pretection for a
period of years, it is no use our feeling self-satistied that Indin ik giving tariff
protection for development of indlustries. It is better to adopt the method of
sranting sebsidy to the indnstries for development. Lef. us now turn a new
lenf und not. follow blindty what the' British Government did in the past. Let
us grant to particulur industries somc kind of subsidy ond instead of that
we are creating protective tariff which- will- create unnccessary hardship to
the consumers though perhaps it balances tho budget. and it is the con-
sumer that always euffers, and as I s«m alwaye a consumer, I egongly protest
and I ssk my Government und psrticularly the honourable the Commerve Mi-
nister who has a great deal of knowledge of these matters.

s
-
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The Honourabie 8hri XK. 0. Neogy: Then who will pay the subsidy?

8hri B. Das: You can do it'by income-tax and various other methods of
taxation. I am not. going p allow it to be an indirect tax ¢n the censumer.
T'oday the consumer suffers“more. Nobody thinks of the consiimer and thongh
we are supposed to have nbo'ished the salt tax., we are putting more and more
indirect tayes on the consumer and it should not be allowed.

The Assembly then adjourned for Lunch till Half Past T110 of the Clook.

- v

The Assembly re-assembled ‘after Lunck at Half Past (wo of ‘the .Clock,
Mr. Speaker (I'he Honourable Mr. G. V. Mavalankar) in the Thair.

8hri M. Ananthasayanam Ayyangar (Madras: Genersl): A list of 80 industries
has been placed before us, some of them for the purpose of continuing the
protection already granted, others for the grant of new protections, yet
others for restricting the protection granted and the last for the discontinuance’
of protection. I do not know how much the total burden wkich will be placed
upon the consumer will come to.if the recommendations are granted _and
protection given. I made a rough calculation and found thut so far as the
sugar industry alone is concerned, about 10 to 12 crores will fall on the
consumer. ;

Sir, each ‘one of these industries was placed before the Tariff Board and
it sent in its recommendations.  But so far as we are concern«d, it is physically
impossible for us to go through in detail this list of 80 iteius, each differing
from the other in respect of this claim for protection. I thould #hink that
more time should have been given to the House for the cumsideration of the
claiuns of these industries in detail to find out whether in any particular case
the industry seeking protection is likely within a reasenable period to stand on
its own legs and whether there are facilities for raw matetidls, labour, etec.
for it to develop. These and other circumstances have to be considercd before
we decide to grant protection to any industry. Otherwise it muy mesn that
the protection now granted may be only the beginning and there may be
claims coming for perpetual protection.

As it is, we have no means of knowing whether the conditions under which
protection is to be granted have been satisfied by the industry :ecking protection.
And in cases where & renewal of protection is sought to be nade by a motion
before the House, we have no means of knowing how far tiat industry has
justified the protedtion already granted and whether steps ' ecessary to make
it stand on ite own legs have been taken by it enabling it to face world compe-
tition. =~ We must have all this information. Detailed inf rmation on these
points with respect to each one of these 80 industries is nece sary. I am glad
the honourable Minister circulated to us, three or four d.ys ago, a tabular
statement or abstract showing the grounds on which protec ion is claimed for
these industries, together with one or two annexures cont .ining some infor-
mation for honourable Members in regard to this matter. B it I wanted to see
the original report of the Tariff Board and looked for it in the library. I could
not get it. If the honourable Miniater has placed it on the {able of the House
and if it is the mistake of the Librarian that I could not get it, I do not complain.
Like me, my honourable friends Mr. B. Das and Proefsor Saisena Were also
not able to get at the originsl report, of the Tarif Board recommending the
continuanoe of protestion for sugar industry for a couple of yasrs more.
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My, 8peaker: Ia the honourable Member referring to the latest report of the-
Tariff Board.?

Shri M. Ananthassyanam Ayyangar: Yes.

Mr, Speaker: Was the latest report of the Tariff Board printed ? .

The Homourable 8hri K. O, Neogy: No, Sir. As & matter of faot the report
was received very recently. The Tariff Board.eent down their recommendations
in advance in anticipation of the report in view of the fact that the existing
protection would expire on 81st March.

Mr, 8peaker: That explains the absence of a copy of the Report in the
Library. '

8hri B. Das: But why does he not place the recommendations of Tarift
Board in the Library? ’

Mr. 8peaker: The Report is a different thing altogether. =~ Mr. Ayyangar
was referring to the report not being available in the Library.

The Honourable Shrl K. 0. Neogy: The recommendations have been tabula-
ted and supplied to honourable Members.

Sbri M. Avanthasayaram Ayyangar: 1 believe, when there is a proposal’
to continue protection to an industry, we should lmow what the chances of that
industry establishing itself firmly are and whether they would not be cowning up
again for more protection. We have not got information on these points.
Now, therefore, if copies are not available, at least the original might have bcen
placed on the table of the House to be taken bacl after use. BSo long as the
Assembly lasts and the Government lasts, industry after industry will be
coming up for protection and for more protection. That is why I madc the
suggestion for the consideration of the honourabic Minister, so that the Membhers
may not be handiecapped. As wc are told that the Tariff Board report was
recabved only reeently and as the Government itself has not in all cases accepted
the Turiff Board report, we should have been given af lonst extracts from it.
Tf the Government have the right to differ from the Turiff Board on occasions,
doer the honourable Minister expect that we alone, of all people iu the world,
have no right to differ from the Tarift Board? If the Govcroment accepts it,
J must accept the report. If the Government does not accept it, I 1ust
accept the Government's report.  If that is the position, I have no place in the
Assembly.

The Honourable 8hri K. O. Neogy: ] may mer.mt.ion, Sir, that this matter
was placed before the Advisory Committec attached to this Ministry and the
proposals were approved by that Committee.

Shri M. Ananthasayanam Ayyangar: 1 am glad. That note also might
have heen circulated to us. But I do not know if my honourable friend placed
all theso matters—every oue of these iteme—before the Advisory Cownmittee
or only one or two items.

The Honourable Shri K. O. Neogy: The whole Bill.

8hri M. Ananthasayanam Ayyangar: The whole Bill has been placed before
the Advisory Committee. I am glad that step hae been taken.
(An honourable Member: 'When?') It must be after the Tariff Board report
brs been received, because the Bill is based on the Tarif Board Yeport or the



1832 CONSTITUENT ASSEMBLA OF INDIA (LERGISLATIVE)  [24tm Mamom 1949

[Bhri M. Ananthasayanam Ayyangar]

“Government Resolution upon the Tariff Board report. I accept whatever has
been done. But still the Advisory ("ommittee is only & sub-committee of this
House. We must algp have an opportunity. ~What I am suggesting
ir this, As soon as the Government Resolution was msde—I do not kmow
when it was doné—at the beginning of the session, a motion for reference to
Select Committee ought to have been made and-the members of the Select
Copimittee might have leisurely looked into this matter.

Mr. Spealer: Aes I have understood the position, the Tarif Board report
is etill awaited. (The Homoursble 8hri K. C. Neogy: ‘Yes.’) And as they are
-not able to plsoe their full report befere Government before 3lst March, 1949,
they have sent an abstract of their recommendations only to Government.

The Hanourshie 8hri X. 0. Neogy: That is the position.

Shri M, Ananthasayanam Ayyangdr: Xo, 8ir. The difficulty ie this.
“Tbese protections expire on 818t March. Last year, you were here and you
may remember how we fought over this matter.. Just at the fag end of
81st March these protectione expire and this happens every year.

Prof. X. G. Ranga: Last year the same thing took place.

Shrt M. Ananthagayanam Ayyangar: Last year the same thing took place,
‘the yeur before last the same thing took place. Likewise it goes on every year.
When are we to settle these things? I am sure the honourable the Commerce
Minister would have bestowed all attention and the other members of the
Adwisory Committee also would have brought to bear their intelligence and
discriminatory judgment on this matter, but each one of us, before we give &
-vote upon this, must to some extent be satisfied. If I go out and I am asked,
I have merely to say that I have confidence in the honourzble Minister, so I
voted, When I do so, I am not credited with any kind of standing in this
House. Therefore, as soon as the Bill was ready-~at any rate, if the Bill was
not rendy he should have got it ready—he should have moved for referegue to
Seleci, Committee. 1 am not prepared.to accept these excuses. If it is not
possible within the 31st. of March to get the Bill through, there is the Ordinance-
making power. They issue so muny Ordinonce. They may issue un ordinance

continuing the protertion. Bul when they do come here, they must satisfy -

us as to how we are called upon to vote on this Bill. I tell you, it is not. merely
acndentic.  For  instance, my honourable friend Prof. Shibbsnlal Saksena
wanis that instend of two yeaws, it should be only one year.  Thut is one point.
Nunmber two, what ix this gnantwn? T will presently show you.

Cuba sugar is selling in Pakistan at Rs. 21 or thereabouts—I am not giving
the annas and pies-~but roughly it is Rs. 21. We are selling at Rs, 28. Our
excise duty is Rsa. 3/12/-. Now Rs. 28 minus Rs. 3/12/-, it comes to Rs. 24
or so roughly. Thus between Cubn sugar and our own wugsr, we have Rs. 4.
Now. it the rate of Rs. 4 per maund, on Lhis sugnr that we produce in  this
country, the yearly profit is Re. 10 crores. I do not ngree with my friend
Mr. Das when he says that sugnar is not n necessary article.

Babu Ramnaraysa 8ingh (Bihar: General): Certainly not.

8hri M. Ananthasayansm Ayyangar: When he falls ill, I am sure he would
not go to sugar, but Glucose probably. Therefore sugar is one of the items
which is very indispensable. As soon as a child i» born, honey is given to the
ohilc}. W!lzlat i carbo-bydrate? It is the very beat to burn thia body
until desth.
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An Honourable Member: Sugar water is also given to the ohild.

8hri M. Amanthassyanem Agyengar: Therefore, it is meaningless to say
that sugar is not a neoessary article. Bir, why I am particular about this is,
when we are producing so much sugar in the country our intake is  very low.
These 140 and odd factories there are, some of thewn are running, many nt them
limping.  Accordigg to my friend Prof. Shibbanlal Saksena, 81 of thewn v
Himping.  Wbsat is our intake? Let us see. Our per capite cousumption
was 6.2 lbe. in the yeur 1051-8:2. When protection was given, they produced
a- little more, but gradually in 1944.45 it come down to 5.9 1bs. per head
per year. Now; let us see the cemparative figures. U. K. the intake is
106 lbs. per bead per yesr. United States 97 lbs. Australia 116 lbs.

Shri M. Tirumale Rao (Madras: General): They are eating too iruch of
cboeolates. :

Shri M, Anantbasayenam Ayyenga?: If we eat, we would have grown
patagonians, at present we are pygmies. Cuba 88 lbs, Japan 83 lbs. Union
of South Africa 47 lbs. Netherland 64 lbs. It might be said tbut we are
eating gur also, but it not so good as you think: '

Prof, N, G. Ranga: Our the best; they call it good instead of gur.

Shri M, Ansothassyamam Ayyangar: In regard to that in 198182 it was
17-2 lbs. per head. It has gone up to 2¢'1 lbs. in 1944-45, Gur and jaggery
both combined we have 80 lbs. per head.

Bhvi 4. V. Xamath (C.P. and Berar: General): How much honey?

Shr{ M. Ansnthasayavam Ayyangar: Honey is money awnd when there is
no money we are aot able to get honey, My friend is still a bachelor; if he
were wmaried, he would not be talking of huney, but he would be talkiiig of salt
aud kanji. Therefore, that is unfortunately the position in which we are. Ia
it for merely satisfying these 140 and odd people that we should pay
rupees tem crores & year, wheu every man, woman and cWild in the country
is going without sugar, not from 1982 but right up to 1949 There is a temple
in my place. At the top of a hill, it is situated. @~ When we take a child up
the hill to the temple, we tell the child, ‘*“The temple is here, it has ocme’’—-
well, it may not have started, still we say, ‘‘It is near, it is near."” Likewise,—
I am not talking of my friend the honourable Minister: be is absolutely
innocent; I am talking of the industry—they startsd getting protection in 1082.
1n 1038 there was the Sugar Industry Protection (Temporsry Exteunsion) Act;
again in 1089; again in 1941; then in 1942; then in 1946; then in 1947; then
in 1948. Every year, it is limping. Every year. we are seeing the industry
is hefooling us saying ‘*‘Tomorrow, tomorrow’' and tomorrow never comes.

Last year, as aeon as the oontrol was removed, the gentlemen in the iudustry
behaved in such & manner that the prices soared up. Government had to
intervene; they—the industry—said one thing and another; therefore, Govern.
ment with its force had-to come upon them. The entire capital invested in this
industry is Rs. 27 crores. As against tbis Rs. 27 crores, my estimate is that the
total ‘divisible profits including depreciation etc. must have come to
Re. 80 crores. This is one industry which is very well established, barring
only the textile industry where practically cent. per cent. profit, almost equa} |
to the capital at charge, is realised every year from the publie.
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Now, what are the steps that have been taken to improve the industry?
Yither the honouruble Minister, or the industry or the Tariff Board should have
.given us information about the steps fhat have been taken in improving
sugar cane production. Whut is the labour, the machinery, the prospect of
this industry becoming self-sufficient in & short time, and 8 on. If that hsd
-been done, I would have bsen aatiafied.

Let us take one after the other. Bo far as sugar oane is concerned, in this
‘country in an acre the yield is 800 maunds. In other countries, Jet us take
-Japan, the yield is 8,000 maunds per acre. Now, what are the steps that are
being taken to improve the yield?  The industry is responmsible; it is not as if
it is irresponsible. Resesrches must be made; it cannot merely say, I am
producing more or trying to produce. more; but it must bear the burden of all
this. I would not allow Cuba sugar to come here and I would not allow any
‘competition from outside. No such steps bave been taken.

8hri M. Tirumala Rao: How is the industrialist responsible for the agri-
culturist’s default? ’ ’

Shri M. Ansnthasayanam Ayysngar: Well, industry must depend upon
its raw materiale. My honourable friend will kindly bear with me—he has
himself voted for this-—did we not vote that so far ue raw materials for industry
are concerned, every concession ought to be shown for raw materials needed for
industry?  There is the imposition of taxes. The customs duty is reduced.
Priority is given for them. The rates and fares are not so heavy for them,
iu inland traffic as in respect of other matters. @~ We are taking every step to
see that materials are given to the industry as cheap ae possible and as quickly
as possible.  Ien’t it their turn to see that they should help with the raw
material or, is it that he must lie flat on his back and we muat carry this
with ue from the beginning to the end? It appears that be is neither dead
nor alive.  Either be must stand or walk. Can you see any boon here other
than in the war years? War itself is a piece of production. From Cuba
no sugar came and from Java no suger came as well. ¥f during the
war you meke capital grofit and during peace time you want protection, when
is it all to end? Even an opportunity i not given to me in this House to
understand the position. I.et me know why I should vote for this?  All right,
I will get Java sugar. The other alternative is that I will take charge of this
essential commodity also. T urge Government to take over all these commo-
dities.  After all the present worth of these factories, though originally,
costing Rg. 27 crores, may not be more than Re. 18/14 orores.

8bri B. L. 8oagh! (East Punjab: General): What about the growers?

8hrl M. Ananthasaysnam Ayyangar: They will combine themselves Into
co-operative societies and would not be dependent cn myself or Mr. Sondhil
This is a co.operative commonwealth. With regard to every small endeavour
that is taking place iu thie country, the capitalists are not subscribing to our
loans and they are forcing us to go down on our bended knees and if things
continue like this T say that by the end of a year there will be a revolution in
this country. This is only an experimental stage. @~ We have come to the
endl of our tether in every department. But one industrialist feels that be e
the best man and he dictates terms to the rest. ~We must cry a balt up to a
partioular date. I want however to be assured that he has done his best
Mt prima facie.be hag not, improved. Unfortunately, my friend and colleagi.e,
whom I can ill afford to lose, commenced to starve and die along with tbe
lahour.  Fortunately he has been saved,
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Mr. Hoesaln Imam (Bihar: Muslim): Against himself!

Shri M. Ananthasayanam Ayyanger: Yes, against himself. I think
1 have said enough 8o far as this industry is concerned. I am satisfied thay
the industry has not justified the continuance of proteetion: Whatever you
might think in the interest of the community might be different; but the
industry has not justified itself in coming up to us. One of the materialg
before any conclusion can be arrived at has not been justified. I would
refer to column B8, of the second annexure, regarding sugar where the
percentage of profit allowed is ‘‘not available’.  What then is the percentege
of profit allowed in this country? And if it is not available to the honourable
the Commerce Minister, how can he expect us to see it?

1t is a case of the blind leading the blind. I say itis cent per cent blindness.
Is ke in a position to challenge that it is not so? Therefore, it is rather strange
that one of the most organized industries does not prepare to place statistics
before Government. It wants to play a game of hide and seek and befors
the end of 81st March, run up and catch hold of this,man or that and plead
that unless something is done the country will sink along with you. I would
rather sink one day and get rid of this nuisance. Therefore, I would say that
' these people have not pleaded properly with us. It is unfortunate for our
fate is linked up with their fate. Therefore, ungrudgingly I am prepured to -
support my honourable friend, Prof. Saksena to reduce the period and within
fess than six months if it is possible, we must have some repoft as to how they
have planned to progress and within a year how this can be stabilized, . other-
wise there will be an attempt for a review. I would urge upon the Commerce
Miuister to consider the sterling aspect. A Committee of the House was
appointed and the Standing Finance Committee was asked to watch events.
Mr. T. T. Krishnemachari was taken to England with the honourable the
Finance Minister. Then emerged the International Monetary Fund. The
Committee was asked to report how we should .link up with this Fund.
1 would tike to urge upon the honourable the Commerce Minister and the
Members of the House to appoint a Standing Committee of this House, apar}
from the Standing Committee for Commerce and Industry to review all case®
of protection. The. Tariff report must be placed before them. ‘f'bis i
a nintter which has to be watched from time to time. 1t may be we give
protection up to Rs. 6/12/- but during the course of the year it may be too
much.  Therefore instead of depending on departmentul officers’ advice o
the Members of the House, who will . take the ultimate responaibility, thie
. polic? will be welcomed. It is not too late yet. We are organizfng Standing
(Committees in various departments. Ae we have n S8tanding Committee fop
Railways and Transport, or an Advisory Council, seme such body may be
set up for this also.

1 agree with my friend, Mr. Baksena, that today, on account of protection,
we have a monopoly from foreign competition. There seems to be a syndicate
here. The sooner it is liquidated the better. At a time when there is unfair
and unhealthy competition, cutting one another's throat and reducing prices,
the industry may have to be saved against itself, and the people today have
to be saved against the industrialists. Therefore, there is no longer any need
for a syndicate inside the country and there should be no fear <f henlthy
competition so far as the producers, or industrinlists or factcry awners are
concerned.

If you refer to page 1 of the annexure, the Tariff Board has, fn regard to
Berleulture, come to the conclusion that the protection will have to by extended
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~though they have not yet dctermined the actual quantum of protection required.
it is therefore proposed to continue the protection until the 8lst March 195}

. us in the easc of artificiel silk. I do not know whether it is meant that the
same quantutn of protection will be continued till 1951 or whether mecauwhile
we will vote for continunnce of this pretection. Immediately~after the tarift
boaard makes a recommendation that the samme quantum of protection need not
be givcn, is he going to reduce? He may reduce and confine the protection
only to that limit as requircd by the Tariff Board.

In the ocarly para he deals with artificial silk and artificial silk and cotton

mixed fabrics.  The Government held that since the artificial silk industry

in India was in its infancy, the protective duties on these articles should nof
be removed without a full enquiry.  The duties on them have accordingly been
continued by yearly extensions and are due te expire on the 31st March 1949.
In acoordance with the recommendations contained in the present report of the
‘Tariff Board, it is now proposed to extend the protection up to 31st March 1951,
This is a case where the Government disagreed with the recommendotions of
the Tariff Board so early as 1948 about there being no more protection. They
9 p. 97id that on account of its infancy the position had to be recousi-
7 dered. Now they say that protection has to be extended up to
1951, Assuming that there is a ground for protection the question is whether
the full quantum or a reduced quantum of protection ought to be given.

There is one other point. When the Tariff Board recommends that
protection is not necessary for o particular industry we accept it in the normal
course. But what is the meaning in saying ‘I have given up protection in
accordance with the recommendation of the Tariff Board but I will continue
the same duty as a revenue duty’’? Why give it another name? The industry
geta that amount of protection all the same, I may be wrong: I mey not be
an expert in the matter. I nm only judging from the pdpers placed before me
and I have drawn this conclusiom. '

. Then there is item 4, Magnesium Chloride. It is stated:

*“In accordancte with the renvommendation of the present Tariff Board which has reviewo
Ahe cese, protection to the industry will be allowed to lapse after the 3tat March, 1949. It is propacs
od to maintain the existing roto of duty as revenue duty.”

AVbether it is a revenue duty or a protective duty does not matter as long as
the internal price of the commodity is at tbe same level. What is the' justi-
fication for this? We have got no answer or remarks.

8An T. T. Xrishnamacharl (Madraa: General): More money.

. 8hri M. Ananthasayanam Ayyangar: Call it then a protective duty and
satisfy the other man also. Revenue i8 taken care of by the Finance Ministry
but do i in regard to something else.

: b
Pure 4, item 13 rclates to non-ferrous nickel alloys. With respect to this
they sny ““The Tariff Bosrd has been consulted.””  In another place we find
tbat. tho ‘‘Tariff Board has recommmended’’. Here the Tariff Board has not
vecommendea but hns been consulted. It ‘s a third expression but does the
Guvernment ngree or not.

In conciugion 1 wouid submit that such matters ought not to be allowed te
pass without greater scrutiny. The normal prooadure that is adopted with

.
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regard to certain very old industries is to refer the ‘Bill to the Seleot Committee
early in the session, so that we may have an opportunity to sit leisurely, study
bthe relpert and express ourselves either for or against. That opportunity musb
have been given here. . I would therefore request the honourable Minister
to take these matters into consideration. Merely becaude it is saidfor a year
or two let it not be understood that it should run the period.  Just because
it is said it is Re. 6/12/- let it not be that much always all through the period
of protection. We will have to be ever vigilant. I would urge upon the
Minister to come nnd reprort to us in the next scesion as to how this has worked.

_ Even with respect to tlis there must bo an gnnual report to tho House as to
how far it has been justified. The Tariff Board does not report to us but to
tho Government. I hope the honourable Minister will place the matter before
vs and hear the varioum points of view ao that we might see where we stand .
a8 far as protection is concerned. Otherwise, Sir, T support the motion,

Shri Prabhu Dayal Himatsingka (West Bengal: Genersal): Bir, I support
the motion moved by the honow-uble Minister for continuing protection for some
~f the industries a8 mentioned by him. T find that the sugar industry has been
subjected to a good deal of criticism, I think there are grounds for misap-
prehension in the miids of various Memberz unless the facts are properly
placed before tyem.  Honourable Member Prof. Saksena has placed various
facts and figures to show how sugar wns relling at Rs. 5/8 a maund in 1937 eud
it is'now seiling 13s. 28/8. W have to considc} the facts leading to this position.-
In 1987 sugarcane was selling at about four or five annas per maund. Now

- the Provincial Government has fixed the price at Re. 1/18. Therefore the price

now is about six tinies’ what it .Wwas in 1937. That price has béen statutorily
fixed by th¢ governments of the provinces where suger is being mainly manu-.
factured. Over and above the price of Rs. 1/13 there is a cess of three annas
inmiposed by the provinces, which is to be utilised for improving the yield and so
on of cane. So a maund of cane costse Rs. 2 in Bibar. He has also_given
the figure £hat the vield*from sugarcane is about 9-8 per cent of sugar. Rough-
iy therefore you require 10} maunds of cene for producing one maupd of
sugar. Toking Is 2 as the price of sugarcane Re. 21 is the oost of the
sugarcane alone. Add to that Rs. 3 as duty. It comes to Rs. 24. Prof.
Sakeenn has. ulso enid that the cost of labour comes to 10 per cent. Taking
Rs. 28/8 ns the price 1 will put the cost of labour at Re. 2/12.

8hri M. Ananthassyanam Ayyangar: The price of sugarcone today is
Rs 1/10 a maund. "

8hrt Prabhu Dayal Hlmatalngka: -Jt is Re. 1/18 in Bihar and 1/30 in
U.J2.  Bo sugarcane itself as I said costs Rs. 21.  Rs. 8 is the excise duty
which takes it to Re. 24 and taking Rs. 2/12 as the cost of production and
labcur the total cost comes to Re. 26/12.  The price of sugar is fixed by Gov.
crnrsent at Re. 28/8, whioh leaves a bnlance of Re. 1/12, and this covers de-
preciation and other charges. As a motter of fact the control that is at pres-
ent cxercised is more for the benefit of the agriculturists producing cane than
for the industry. - *

Ty fact the Sugar Byndicatc also is.being meintained so far as I know,
againut the wishes of the industry generally.  The rajor portion of the jm-
Custry wanted this syndicate to be scrapped. They do not want these con-
trols .at every stage by Governmient. he fndustry will be glad if the U.P.
and Bihar Governments agree to scrap the syndicate and leave the whole thing
to.free trade. Do not fix the price of sugarcane, leave it to free competition
and let sugar also come from outside. But 8o long as you exercise control over the
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prige of oane, over production, distribution and labour, necessarily protection
oomes in. At present the wages for labour have been fixed. It was former-
ly about Rs. 80 and now it has risen to 80. (An honoursble Member: ‘It
s Rs. 55') What about dearness allowance? I suppose it is included in the
Rs. 55. At every stage the two provinces of Bihar and U.P., where most of
the sugar mills are situated are exercising control and fixing the price of the
sugarcane, Jabour and other charges, which practically takes away Rs. 26 and
some annas per maund. Therefore you caunnot expect sugar to sell at less
than that. If you leave it to.free competition I am sure a number of mills
may come to grief and will go out of existence. Some of the present managing
agents will go out of existence. ~ Some of the mills are not on an economio
basi; and they will not be able to stand competition but those in the industry
who run economic units and whose management is efficient will certainly be
able to stand any competition. They will not need any spoon-feeding any
further. But that only can be possible if you take away this control at the
different stages exercised by the government.

At present what is the position. The Tariff Board was asked to make en-
uiries and report to the government as to the necessity or otherwise of con-
tinuing protection. The Tariff Board finds it difficult to be gble to make any
report that will be worth anything because of the want of data. At present
there is no sugar import. They do not know the cost of production and there-
fore they have said that they are not in a position at present to make any
recommendations based on definite faots. = Therefore the Government has
thought fit to extend the period of protection for a small period, pending the
Tariff Board making enquiries and giving- their definite suggestions. That 1s
therefore the pgsition as regards the price of sugar at Rs. 28-8. The total
yroduction of sugar at the present moment is about 10 lakhs and odd toos
which comes to about 3 crore maunds. Therefore the figure that the in-
dustry is making Rs. 80 or 40 crores profit per yeas is on the face of it not
correct because you cannot make a profit of Rs. 10 when the margin is only
Rs. P-12 that is left after deducting the cost to the grower, the cost of excise
duty, the cost of labour-—not to speak of depreciation and other charges,

Prof., Bhibban Lal Balmena: What have you to say to the figures given in
the “Commerce’’? :

Shri Phabhu Dayal Himatsingla: I do not know to what my honourable
friend is referring. The facts are so clear that it does not leave any room
for doubt that the profit cannot be on the basis of Rs. 10 per maund. @When
the balance between the price of Re. 28-8 and the different costs which I have
shown which come to Rs. 26 odd is only about Rs. 2, how can s profit of
Rs. 10 per maund be made? You cannot add Rs. 8 to the profit when only
Rs. 2 is left, .

Babu Remnarayan Singh: What is the profit according to you?

Shri Prabhu Dayal Himatsingka: At the present moment the profit I think
will not exceed eight annas per maund. I have got the Investst's Year Book
and I will take off hand a number of sugar mills which have given the figures,
Dividend generally is not more than eight annas per share of Rs. 10. I will
take a number of sugar mills mentioneg here—S8italpgre, South Behar, Samas-
tipur and New India. All of them are in Bihar. I will give figures for
ten years which are quoted there. Rifalpore Sugar Works—its investment
was Rs. 26 lakhs in the year ended June 1938. It made a profit of Re. 79
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thousand in 1988, Re. 53 thoussnd in 1989, Rs. 86 thousand in 1040, Re.
1,566,000 in 1941, Rs. 1,009,000 in 1942, Rs. 1,89,000 in 1948, Rs. 1,18,000 in
1944, Re. 56 thousand in 1945, bad a loss of Re. ﬁm in 19¢6, made a prof
of Re, 45 thousand in 1947.

~ Av Hanourable Member: What is the figure for 1948?
8Shri Prabhu Dayal Himalsingisa: The figures for 1948 are not here.

In South Behar Sugar Mills in 1987 they bad a profit of Rs. 8,82,000; in
1988 Rs. 8,74,000; in 1989 Rs. 2,58,000; in 1940.Rs. 8,69,000; in 1941
Rs. 8,53,000; in 1942 Rs. 1,68,000; in 1948 Rs. 85,000; in 1944 a loss of
Re. 2,48,000; in 1945 a loss of Rs. 2,76,080; in 1946 a loss of Rs. 2,50,000. I¢ is
not therefore, a profit all along. The Samastipur Company is under the manage-
ment of one of the best managing agents.QAther companies also show a similar
story of different profits in different years and not profits all along as suggested
by my friend Prof. 8bibban Lal SBaksena.

Shri Lalahminarayan 8abu (Orissa: General): How much are the manag-
ing agents taking?

8hr{ Prabhu Dayal Himatsingks: They take from the profits a certain per-
centage. (Interruption). Of course in+ some of the oompanies they n:ighb
be charging on the amount of sugar produced per maund or somethiug like
that.  But these companies that 1 have mentioned charge commission on the
profits that the company makes. Therefore their, the ganaging Agents, pro-
fit is based on the profits the company has made. If my honourable friends
want, those figures are also there.

What we have to see is whether we should condemn the industry as such
or look at the proposition from the point of view of giving help if it needs. As
I said, the industry will be too glad if the different kinds of cnntrol are removed
and if it is allowed to have a free existence. They will not mind it. But
if you exercise control at a certain stage you must necessarily give it protec-
tion so that it will be able to pay the amount of price that has been fixed by
Government. ~Why is this price so high?  The sugarcane yield per acre in
Jndia is about 14 tops whereas in other countrlea it is as much as 62 tors per
acre.

S8hri T. A. Ramalingam Ohettiar (Madras: General): The yxeld of 14 tons
is cnly in Bibar and U.P.

Shri Prabhu Dayal Himataingka: May be in Madras and otlier placea it is
-more. I am referring to the two main Sugar provincee,

8hri T. A. Ramalingam Ohettiar: In Madras the average is 20 tons and
eometimes 28 tons.

Shri Prabhu Dayal Himaisingka: Therefore it is no reason why those who
arv in charge of producing sugarcane should not take steps to improve the
yield per acre of sugarcane and also to improve the quality of sugarcane so that
the sucrose contents may increase and the yield per maund may be more. That
will necessarily decrease the price of sugar; the y'ell will bc mere und the cost
will he less.  These are factors which should be taken into considcration and
steps should be taken to improve the quality of sugarcane ard the quantity
produced per acre.

As I said, the industry will bo glad if my honourable friends can help the
liquidation... of the Syndicatez =~ May be some of them wilt be sorry. But
most of them will welcome the step and they will be able to get out of the
oontrol of the Syndicale. As a matter of fact the Governmente of the U.P. and
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Bihar have mede it impossible for any company to remain outside the $Syndi-
cate because no company can crush or is permitted to crush anj sugarcane unless
it is a member of the Syndicate. Therefore my ftiends €howld appeal to the
Governments of Bihar and U.P. to do away with this Syndicate. With these
words I support the motion of the honourable Minister foi. giving protection %o
the different industries. ‘

Shri Ehandhubhai X. Desai (Bombay: Generai): Sir, the Honourable Mr.
Neogy has come before this House to ask for protection to certain industries.
It is an omnibus Bill which also includes the sugar industry. As.we all know the
sugar industry has been protected #br the last seventeen yenrs, and the consti-
mer throughout this long period has given profection %0 ‘this industry. 1B
after seventeen years it is not able to stand on its own legs there must he somo-
thing wrong with those who have msnaged the industry for the last seventecn
years. It is not in infancy; as o matter of fact it has become
fully mature. Net only has it becormme fully mature but i® has become
i 1ny opinion a sort of bully who kicks actually the protectérs, who ‘hive pro-
tocted the industry, for the lgat seveujeen years, by establishing a syndicate.
1 s only looking at this question from the point of view of a principle. The
industry has been given protection, import of foreign sugar has been prohibited,
and internsl competiigon between one factory und another has been stoppe:l
elfectively by n synditate.  So the poor consumer hid been left entirdsy at the
sweut mercy of the syndicate. These are the real facts and we must appre-
cinte these ficts before we give our accord to this Bill.

It has been stated by a previous speaker, by giving certain figures, that the
profits ure not na big ne my friend Shri S8hibban Lal makes them to be. Ac-
cording to the previous spesker, probably the profits may be nil or very slight.

Well, I cannot find fault with him. Neither can I find fault ~with
Mr.» Shibban Lal for quoting figures which he cannot. substantiate
nor with the previous speaker for his figures which he could not

* gubstantiate. =~ I therefore fnd fault with the honourable Minister. When
Jhe has come before this House for aeking further protection to an industry
which has created huge reserves, which has been making huge profits for at
least the last ton years, he should have come before us with the consolidated
balinee sheets for the last ten years of the profits which the industry has made
so that we may be able to judge the situation properly. I do not understand
why, while granting protection to an industry or units of an industry, & con-
dition should not be laid down that those industries which are protecited should
siubmit annunl -balance sheets to the Government. The Government should con-
solidate those balance sheets and place before us from time to time the true
picture of the financial position of-those industries when the protection was
granted and when a case for additional protection is made out agnin today.
‘Then and then only, Sir, will we be in a posttion properly to judge the situation:

™, wan stated that the industry will be too glad if the protectien is removed.

(An jonourable Member: ‘SByudicate, not protection.’) No, 1no, even the

yeotection. Tt was stated that they will be glad if the protection is removed

and the control all round is removed. 8o now the situation has come when

the industrialists come before this House and eay, *“This protection is not

‘being granted for our benefit. ‘This protection is granted for the Bultivators”,
Well, honestly if the, Government comes before us to ask for protection for

~oultivators, then thts Heuse will know what terms %o make with the industry
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in order to grant the cultivators protection if it is necessary. But to come
under the gover of either cutton growers or labourers to ask for protection 18, In
my opinion; a' wrong prineiple.  Of course the Bill has been placed before us.
It is an omnibus Bill, it will get the support, I will aleo support it. But.1
must place hefore the Government the reactions that are generally there m the
rinde of the Members of this House as" far as protecting the industry is con-
cerned

There are certain healthy principles which the Government should lay down
hefore granting protection to sny industry.  Any industry coming for o7
tection should be prepared to take the technical advice and should agree to sub-
mit to the supervision both financial and technical, ‘from the Govemm.ent, ‘and
such cupervision by the (Government should he made compulsory and it should
be carried out. S

8hrl B. L. Sondhi: Under the new Biil you are getting it. #
Shrl Khandubbal K. Desal: Under the new Bill I am getting it, but what
shout the old cases? ’

Shri B. L. Sondhi: SBugar is covered.

8hr Khandubbai K, Desal: Wc sholl see when that Bill comes. I do not
know what the other pgople will-bave to say. The House will I hope give full
accord to that Bill.

Let us see what au amount of sacrifice the consumers have put in
order to protect thir indiustry.  The principle of putting even an excise duty
on a protected industry is, in my opinion, entirely wrong from the point of vigw,
of a principle. Once the consumer pays in the shape of ptotef)t,ibn"by prohibitive
impurt dutins auy foreign competitionr is ruled out.  Secondly, he has to pay
for the same product in the form of excise.  Again tho consumer has %o pay
tome provincial taxation, the cess and what not. 8o, out of every Rs, 38/8,
according to my calculations the consumer will be paying not less than Rs. 14
to 15 per mnund of sugar in order to prop up this industry. Therefore,.I again
appeal to the honourable Minister to take stock of the whole situation and come
before this Housc for protection with the full picture of the industry before us.
As far as the sugar iffdustry is concerncd, it-has come to a position whén it is
ahle to produce enough sugar for the consumption of the. counfry. It does
not require any more expansion.  Therefore the time should come early when
this protection should be taken away. The syndicate shou'd also be abolished as
early as possihle.  Thirdly, I think the extension of protection to this industzy
+hould not go beyond a year. These are. my suggestions to the honourable the
Commerce Minister. .

Babu Ramnarayan Singh: Sir, my old /md honourable friend, the Minister
for Commerce.................

Dr. P. 8. Deshmukh (C.P. end Berar: General): On a point of order, Sir.
May I know if syoakers are called nccording to any list’

Mr, 8peskar: There is no list with me. And even when e Jist is there, ]
do not necessarily follow the order or call all the names, therein.

Babu Ramnarayan Singh: I was saying that my o'd and honourable friend
Mr. Neogy, the Commerce Minister, has come forward with a proposal that cer-
tain industries be further protected. I. am sorry to say that it appears that our
friends n the CCubmet seem to have lost all powers of initiative. and like a lakir.
ke-fagir—meaning follower of & beaten path—are following the path chopped-
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out by the British. 8ir, the Britishers introduced this industry. In introduc-
ing this industry they might have been guided by several intereste. The
Britishers were led by the interests of selling machinery to the Indian people.
In some cases they invested their moRgey in this industry. 8Sir, this industry has
been protected for the 188t 17 years, and this means that the whole country has
been taxed, for the sake of the few capitalists. My friends the capitalists or the
Govermpent may not care for the labourers and the agriculturists. But I may
tell the House that we had some sort of industry even before this sugar industry
in i%s present form and before the sugar factories were introduced. 8ir, I am
a cultivator myself and I grow sugar-cane. And in my area, fortunately or un-
fortunately, there is no sugar factory. We orush our canes and prepare our
gur. And B8ir, aocording to Ayurved, gur has much more nutritive value than
sugar. (Interruption) I shall advise my friend Mr. Das to take more gur in.
stead of sugar, he will get more nutrition. And what is more, 8ir, gur deve.
lops the development of body. At the same time, 8ir, it has beén said by
Mr. Ayyangar that sugar 8 not an essential thing.

Bhrl X. Anmm-ym Ayysogar: I said it was essential.

Babn Ramnasayan 8ingh: When it was said that it is not an essential
thing, you objected and suid that it is essentia. =~ Well, I say that it ia not
essential, 8ir, it is only 25 years ago that these sugar faotories came in%o
existence. Bven before that, from timee immemorial, we used to grow sugar-

cane. There were the sugar.cane growers, and there was enough of gur, of
chesni, of misri in the whole country.

Shri B, V. Eamath: Ram Rsjya in sugar,

Babu Ramnarayan 8ingh: My friend here says, it was Ram Rajya. Yes,
it waa so. Wae used to prepare sugar in our own way. Therefore if thess
factories now cannot stand on their own lggs, even after enjoying protection
for so many years, it is better that this industry fails and nobody need shed
tears for the labourers and the agriculturists. If the labour does not get em-
ployed in the sugar factories, it will engage iteelf somewthere else and perbaps
more profitably. At the same time, if sugar cane is not grown. in those lands,
I think more land will be available for the production of cereals.

Sir, my honoprable friend Mr. Neogy said, and he has been supported by
my friend Mr. Himateingka, that this protection ought to be given. But they
have given no justification for ithat.  Their justification was simply that the
Tariff Board has swid so.  8ir, this reminds me of conditions in the villages.
In certain viboges there are the village priests called Geunwan Pandey. A
villager will do anything and will say, ‘‘Gaunwan Pandey wanted it to be done’’.
He will quote Gounwan Pandey for everything. In the same way Mr. Neogy
Rave that he asks for protection. He does not think over it and finds out
whether it is a proper thing to do or an improper thing, but the Tariff Board—
the Gaunwan Pandcy—wants it to be so. This process, Sir, must stop now.
We have got our own government and we must think it all over in our own
way. We rnuat have nfore power and initiative, and &e must leave this in-
dustry to itss fate. I bless it: let it flourish. But this defective system of
taxing the whole country for this industry must stop at once.

[At thie stags Mr. Spsaker vacated the Chair, which was then occupied by
Mr, Deputy-Speaker (Shni M. Ananthasayanam Ayyangar.)]
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Dr. P. 8. Deshmukh: Sir, there have been many. speeches in which the-
honourable Minister for Commerce has been assailed. Last time this mea-
sure was brought before the House by the horourable Minister in charge of
Worke, Mines and Power. This year, it has fallen to the lot of the Commeros.
Minister. But actually it should be the baby of the Agrioulture Minister
because the manufacture of sugar depends upon the cultivation of sugar.cane.
And there is also, side by side with the question of protection, the question of
the protection of the interests of the sugar-cane grower, which, I think, should:
be more the direct concern of the Minister for Agriculture. But this is a very
unsatisfactory arrangement we have here, of a single subject being the concern
of not one, but mgre than two Ministers. = The third Minister oonoerned is the
Minixter for Industry and Supply. 7his is not satisfactory, and we should not
therefore put the whole tlume on the honourable Minister for Commerce ab
any rate so long as the presc¢ut arrangement is not altered.

Sir, there has been a long discussion on the subject of this protection
of this sugar Industry and I do not want to take up much time of the House. My
justification for standing up at this late hour is this. Many of the honour--
able Members believe that proteotion is necessary and has been brought about,
or has been kept up in the interests of the sugar-cane grower. Now, I would:
like to say that the sugar-cane grower has very rarely, if at all, received any
benefit out of this protection. My friends who spoke on behalf of the manu-
fac:turers quoted certain figures and said that Rs. 1/18/- was the price paid in
U.P. and Bibar for every maund of sugar-cane. But according to my inform:a-
tion, although this is the price fixed by the Government. the industry generally-
ohtains the cane at a far lesser rate. And if we go from the provincea of U.P.
and Bihar to other provinces, you will be surprised that the rate is still lower.
For instance®in Madras the sugar-cane grower gets only Rs. 1/10/- per maund.
And in Bombay where the factories are more efficient and where the oane-
grown is much more per acre, he gets only Rs. 1/4/-_slthough in Bombay they
grow more cane per acre than in U.P. and Bihar. hile in U.P. and Bihar
the average per acre is only 14 tons per acre in Bombay they grow any thing
between 85 to 70 tons per acre. And another wonderful thing that we see in.
this united India of ours is that is one of the Indian States namely, Gwalior:
in the Union of Madhya Bharat, one of the sugar-factories is offering nothing
more than 10 as. per maund of sugar-cane. 2

Pandit Thakur Das Bhargava (East Punjab: General): Similarly in East
Punjab also.

Dr.°P. 8. Deshmukh: My friend here says that the same is the case in East
Punjab also.  Therefore my friends cannot turn round and eay that the pro-
fits are low or that there are no profits. On the other hand I feel that these-
people have, during the last cight or nine years, made large profits, if not ex-
orbitant profits.  According to my information even now the profits are wellnitﬁb
unconscionable. I think there is fullest justification and more correctness in the
assertion that the profits are excessive. This question was discussed at the
Central Sugarcanc Committee, and I am glad to say that for the first time
when I was a member thereof, I was able to persuade the Central Sugarcane
Committee to fix the price of Sugarcane at not less than Rs. 2/- per maund
and the price of sugar at less thap Rs. 80/- per mnund. As a matter of facé
it was the first time, that the sugar.cane grower was rccommended not
lese than Rs. 2/- per maund everywhere in India. As the protection is ex-
tended to the whole of India every sugar factory gets the benefit of protection
but nobody unfortunately protected the interests of the sugar-cane growers. This
has caused heavy losses to the sugsr-cane growers. If you ask even the:
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iiecwry(owneHnd a good many of them ‘have 1and of thmr own snd they
oultivate their owm sugar-cane, if you 8sk them the cost of growing 6ne maund
vof. sugar.ocane, they will tell you that it is not less than Ra. 1/4/- a maund, in
Bombay and still in Bombay they do not puy an¥thing more than Rs. 1/4/. to
the cultivator.  You must remember thig is what the factory owners say.
Actually the cost is at least Rs. 1/10/.. This shows that the prices pniil are
far lower thun the cost incurred by: the grower, and it is therefore, easy to show
‘that the protection has not berefitud the cane grower at all. For the first
time the sugar-cane price was recommended to be raised 4by the Bugar-cane
Committee. All through the War, thewcane grower never got anything more
than 7 as. or 8 as. per maund.  ‘That is the reason why such large profits lwve-
been made all along. The profité shown in the Investor's Year Book, I um
sure have not been albogether truthfully stated. It is quite probable that the
real profits have heen giippressed. I regret to be forced to say that it is not
uncommon at lenst fof ‘8ome of our industrialists to do so. There are mnny
instances where we fird tbat there are more than ane set of accounts and it is
quite likely that the facts stated in the Invéstor’'s Yeat Book hre based on one set
of accounts boonks.  But nohody can be deceived by this, because we know
‘that is a fact thnt the industry has made tremendous prdfits.

R

Then, Sir, there asre many more evnls arising out of this problem. As is
well known and as You haveé also shown the average consumption of sugar per
head of an Indian comes to about 8/4tb ot a tola per day It ia less than 6 lbs.
. per year. As against this*w-e Have.enormous larger guantities of sugar consumed
Dy the peoples of other countries. -

. Now, Sir, if we were to lift the protection altogether. then our industries will
have. to sell sugar at half the rates, because more or leas that is the rate for which
‘we could eusily get sugar from outside. Thus, supposing we lift the protection al-
together and allow sugar to come from outside, our people would be oonsuuiing
for the cost that they incur today at least double the amount of sugar. The figures
whicb are obvious show that the sugar industry is and has been actually muin-
talned out of the funds which the consumers contribute to them more or less dir-
ectly. and if this sort of thing covtinues, there will be no improvement in the con-
dition of the industry also. Prof. Shihban Lak Saksena haa stated that there is no
competition between the variour industries; there is no competition from out-
gide either; and this leads to this unhealthy condition, gamely, that ncither the
caltivation of sugarcane is satisfactory nor is the efficiency of this industry
gratifying.  Wor that purpose, J have a new suggestion to make, a suggestion
which has not been made by anybody so far.  According to my information
Lhe present protective duty ig of thic order of 185 per cent.  That is the- infor-
mation ] have. 1 think, as a first step. and after accepting the recommenda-
tion which has been made by Prof. Shibban Lal Saksena and supported by you,
8i, that the protection should he continued for one year, I propose that the
duty also should be lowered. ~We will then see how during the coming year
the world market and conditions react upon it, and how far it is possible for
outsiders to cxport: to us any sugar. We could easily regulate the matter in
such a way thet the imported suger wili «ell ut not lese than the rute at which

we can se!l owr own suger here. Tt will then he possible for us to know how
we progress. ’

Socondly, Sir, as has been shown the yield of sugar-cano in the U.P. and
Rihar ig very low. In Bombay, the average yield of sugar-cane comes to’about
&0 to 60 tons as ngainst 14 tons in U.P. and Bihar. 8o it shows, 8ir, as a
:malter of fact that muoh of the land which is used for sugar-cane cultivation
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in the U.P. and Bihar is not suited for such cultivation or something is radi-

cally wrong there. If it is possible to lower the duty, it will not only help the

sugnr-cune grower but also the whole of India.  Instead of the honourable

Minister for Agricuiture appenling to the agriculturist not to cultivate sugar-

cuane, or compelliug him to do so it would be better to say to hiin that he has
gnt, to reduco his prices, so that he will be forceddo grow more foodgrains mund
we will be to that extent relieved from any cnmP?uints being mude by the
Agriculturist on the one hand and we would also be getting more foodgrains.

Because, sugar-cane is a wet crop. Irrigation is necessary wherever sugar-
cane is grown. Now if this land under irrigation is turned mto lund for grow-

ing foodgrains, I am sure, for less quantity of water, for probably half the
manure, it will be ‘possible for them to grow two crops, Even if out of 4

million acres of land, under sugarcane at the present moment we have about
50,000 acres given overto foodgrains, because it is not economically profitebls
to grow sugar-cene, we will find that a very substantjsl portion of our deficit”
of foodgrains will be made up and the cuitivatore wilf not have any legitimate

grouse. Thore is vet another advantage that will also be secured.  If we

revise our policy so far as protection iz concerned and if we reduce the duty and
allow a certain amount of sugar from outside, we will also be deriving a consi-

derable revenue by way of duty which we sre levying upon it. From all these

poiuts of view, I think the whole question ought to be thoroughly examined

and at the present moment, iny honourable friend should be contenit to have-
thix ﬁrobecbion for only one year; and secondly even after the Bill {g passed, if’
the honourable Minister reduces the protective duty comsiderably, thers will

be tome competition, at any rate, which will make both the sugar-caune grow-

ers as well as the industries to strive harder. The industrialiste will be forced:
to better their management and the. sugar.cane cultivators to make better efforts

to produce more from their lands.

Mr. Hossain Imam: The honourahle the Commerce Minister has introduc-
ed anomnibus Bill, but very skilfully placed Sugar aa item No. 1 on the agenda
with the result that all uttention has been diverted towards this one subject
and all the rest of these items have practiouylly gono Scob free.  Being an old
Varliamentarian, 8ir, he lknows his job and he has done it well. = The sugar
caso is very strong. I do not think we could have a stronger case for the pro-
tection of any industry than thut of sugar, because in that case their protection
is not dictated by the necds of the industry but by the needs of the producers
and here I should like to advert, t the general mastter of policy of the Govern- '
nisit and whether it proposes reslly to end inflation and bring down the prices
or it wants to make the prices at the levels at which they are. I find from a
perussl of the Tariff Board’s reports that the price of sugar.cane in 1031, when
there was no depression, when everything wae O.K., was Bomething like 8 an-
nas 8 maund. JAn honourable Member: 'Was there any depression in 1981 ?")
Yes. According to the Tariff Board Report in 1938 it. was at the rate of 53
onuas a maund, It had gone down te 3} annas in 1937. Today’s price is six
times the .price on the basis on which the report of 1838 was given. If you
were to worlt aut the resultant product by this ratio of this incresse in raw mater-
ialinstead of having the price of R8. 28, you should have more than Rs. 42.
The wages are so high today and everyone knows that the cost of living has gone
up by 300 to 400 per cent. and you cannot grudge the labourer gretting o salary
&t lenst threc times what it was in 1988 and.1989. So what really happens
is that you have fixed two extretaes, the resultant price and the raw materinl
which according to the Flonourahle’ Mr. Neogy is responsible for the 70 per
cent. of the erop knowing thet 70 per cent. hag risen to six times and then you get
a co.efticient of 32 rupees per inaund instend of which you have got Ra. 28 o
toaund. T think the industry has been brow.beaten and made to aceepy a
price wbioh is not very economical. Referring to the figure which Prof. Shib-
ban Lal Saksena had quotad. I took the trouble of maing through thosa papers,
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.and] found, Sir, that the accounte of the Dalmia Group industries have to be
zead with a great deal of care. 'They have shown an existing stock of about
24 lukb maunds.  Probably they followed it at the rate prevailing then, name-
ly Rs. 85 a maund, which was the last price. = You do not know if there is any
factory in the State and on what basis they have fixed the price. Mr. Himat-
singka quoted the figures for manufacturing cost. In 1987 sugar was selling
:at Rs. 5/8 per maund. With the increase in the overhead charges it is bouad
to be double in 1946 and 1049,

) On that basis, with Re. 31 required for raw material, and Rs. 8 for excise,
tb#tc is a balanoe of only Rs. 4/8. These two items will come to more than
that sum. 8o, this talls for action, not so much on bebalf of the Ministry
of Commerce as on behalf of the Cabinet as to whether the provinces should
be allowed to fix the prices. = The Centre should have the power to check and .
aot to give advice. This reminds me of the thoughtful words which fell from Dr,
John Matthai's mouth when he was replying to the debate on the Finance Bill,
that we must make adequate provision for this in the Constitution. It is quite
possible that in some of the provinces in future there will be parties other
than the dominant party at. the Centre coming to power. Jf such parties move
in a mmanner which is prejudicial to the interests of other parts of the country,
the (entre must bave power to dictate. It is to give expression to this view
‘that 1 have intervened in this debate. I want that we must, grow wiser with
experience. Theories are all right, but it is only by testing them in practice
that you will cnme to n right decision as to the line of action that you bave
‘to adopt.

! shouid like to say, as a mtter of general policy, now that we have deve-
loped other techniques for protecting the industries than fixing duties, thab
these should also be examined. I refer to two methods which are most coru-
mon; firstly there is the system of fixing quotas of imports. By means of that
you can control the prices. As an illustration I would state that, three or
four years ago, when we started manufacturing aluminium ourselves for the
first time, foreign aluminium wss much cheaper and bulk supply was coming
from foreign countries. A convention was established by the Central Govern-
ment under whioh the consumption of the two articlee was made compulsory
by the manufacturers in a certain proportion. Thereby the low prices for ex-
ternal goods and bigh prices for internal goods were maintained. = That is one
method for giving the Indian manufacturer higher prices than be would get
in competition with other countries. The second method is the well known
method of subsidy.

In this connection I should remind the House that in regard two articles
our export trade bas definitely fallen. Sugar was being exported to Pakistan
and, because of the fact that your prices went too high, Pakistan had to go
outside and start purchasing from Cuba and Brasil at £854 per ton.

The honourable the Finance Minister pointed out in his Budget speech to
th: fact that our oil seeds are finding it difloult to sell because of Internal high
grices.  Internal bigh prices must be checked, at all costs if industrial develop-
inent is to take place. You cannot have industrial development and high in-
flutionary prices prevailing. In our country only in respect of transport charges
of the Government there has been no inflation. That has increased least from
the ‘pre-war perigd. With regard to all other things, prices have increased or
tha%e been intreansed by the Government.



PROTECTIVE DUTIES (KISCELLANEOUS PROVISIONS) BILL 1837

In this connection, I join you Mr. Deputy-Speaker, in objecting to the re-
imposition, as revenue duty, of the protective duty taken off. @ We have fixed
the duty at a certain rate for certain purposes, the purposes being to protect
the industry, etc. Now, having protected the industry and made it stand on
its own legs, it is time that th'e consumer is allowed to reap the benefit. Just
as a father denies to himself some comforts in the earlier\d};ys in order to bring
up his son with good education and all that in the expectation that in his old
age that son will feed him and look after him, the industries that have been
granted protection owe a debt to the consumer which they can repay only by
making their articles available at a cheaper prioe than was the case before pro-
tection was granted. The idea of giving protection to an industry ip its earlier
stages i8 to get those articles at a price lower than the price prevsiling before
protection was granted.

There is another class of industry for which protection is granted. They are
essential for the life of the community. Eesential articles, no matter at whab
co8t, we have to produce in order to make the country able o stand up in case
of war or other troubles. It is only in the case of those industries on which
the potentinlity of the country for defence depends that protection cannot be
limited to time. In such cases protecting the industry means protecting the
country. Ordinary things do not ccme under this category. In this connec-
tion I ghould ask the honourable the Commerce Minister to explain how it is
possible, by increasing the price of item 17 he can alinw the fair selling price of
Re. 81?2 I am referring to sericulture. The landed cost of the iniported arti-
cle is only Rs. 17-9-0, but the selling price in India has been fixed at Rs, 81-12-0.
1f you want to keep the price at Rs. 31-12-0 you should have inareased the duty
much more. Or, if you are fixing it by means of quota restrictions and not
allowing larger importe, then there is no need to have even that amount of
protection.  8ir, next to food, cloth is tdie most important item in the Bud-
get of the common man. Having removed the salt tax—a tax which was
fetching you 9 crores—because of your pledges to the public, are you going %o
get it back by taxing this essential article of textiles? I strongly object to it.
1 may mention that it is 8 very wrong thing to tax the necessities of life in the
raanner in which they are being taxed.

Another item to which some attention should be paid concerns motor
vehicles, item 21 iu the list. The prices there do not seem to be at all com-
parable to the fair prices fived by the Government under item 7. Fair prices
have been fixed at 44 and 45, whereas the cost of the imported srticle with
duty is Re. 82-12.0 and Re. 47-100. As you, Mr. Deputy-Speaker, pointed
ont, it bas become a habit with the Government, when you give them one
vear's or two years' time, as in the eaying, ‘marry in haste and repent at
leisure’, to come forward with a Bill at the fag end of the yeur and make that
as an excuse for getting it paased. This same thing has happened, at regular
intervals of two years, since 1942. There is nothing sacrosanct about these
two-year periods. We know that it is not going to be limited to that period.
We expect at the end of this period this National Government to make up its
mind what they are going to do with regard to these industries and what methods
are to be adopted such as the grant of tarifl protection and the like to let them
stand on their own legs. It is very essential, in my opinion, that there muast
4o be a definite time-limit within which a protected industry ought %o

’ stand on ite legs and during tbat. time it is the duty of the industry
to stand on ite legs and the duty of the Government to give all help to it.

In this connection, I would not like t;) sdvert to the sugar question—whe. -
ther it was the duty of the industrialists or of the Government to help the
development of the agricultural part, but it would be ungracioue on the part
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of the House not to acknowledge the great achievement of the ‘Coimbatore
Institute whish has done such an amount of work in finding out much better
varieties of sugarcane, Hud it 1ot been for the Coimbutore Institute’s; work
we would not have been where we are. It seems us if nothing hae been done.-
People have referred to the agricultural aspect of tbe question with an amount
of'want of knowledge which shows that either they do not wish to give credit
where credit is due or in orden to attack & person they wish to turn a blind eye
towards others also. The Coimbatore Institute bhas really been as nuch a
partner in the estsblishmert of the sugar industry as the industry itseif. And
I should iike to mention while:on the subject that the Government has been
collecting a large amount of taxes—both the provinces and the Centre. ‘Lhe
Centre has contributed towards the Sugarcane Committee which has been
doing very useful worl. It has established many Institutes, but people are
rather in a hurry. - Agriculturc is & very slow process. @ One process takes
olie yenr td complete and you cannot repeat it until the next year. 8o it can-
not be expected that within a period of two or three any spectacular results
can be achieved. There are certain natural facilities available to Java and
Cuba which are to eome extent shared by Madras, and therefore the yield in
M~ndras is much higher than the yreld in Northern India. You cannot thereby
blame the North Indisn industries, for the reduction in their production of
sugarcane in the fields. It is not their job. It is not the job of the industry
or the agricultural people. It is the job of the gods. They have placed cer-
tain lands in certein advantageous positions. If you go round the world, you
find that in the tropical balt you have the best cultivation of sugarcane. Java
comes there; Cuda comes there; Brazil comes there, and when you get to the
rest of the countries in the Tropic of Cancer you get a reduction in the produo-
tion It is possible to produce, but not as extensively as in the other case,
It is therefore necessary, and I appeal to the Government, not to behave in
the munner of the last;” Government, with whom every item of a Bill was a
matter of proslige. As a National Government, I appeal to the houmourable
Minister to accept the umendment, if moved, for making it enly one year and
in the mepntime to give us more information and to proceed with this Bill not
as one Bill, but in parts. It should be divided up into two or three different
ports, because the problems, as_you yourself Sir pointed put, are very differ-
eut in different items and to have an omnibus Bill of 21 items necessarily means
that all atteution is concentrated on one item and tho rest has escaped scrutiny.

" 8hri M. Tirumals Rap: Sir, the first item in the list of industries that have
come up for protection ia sugar. Sugar has come to occupy a8 very importaut
plase in the items of industries in our country. (8hri Mahevir Tyegi: ‘It ia
sweet.’) Of course, yes. When protection was given in 1933, we were irpport.
ing nearly Its. 16 crores worth of sugar into this country. We were also pay-
ing an additional import duty of Re. 6 orores, thus in the aggregate it wae costing-
us Rs. 24 crores. When that outflow of the hard-earmed money of the poor
people is stopped and the industry is sought to be made to stand on its own legs,
protection has done its part in converting this industry into a national industry.
After the key mdustries of the country, I thiwk the augsr industry gives em-
ploywent to & large number of people and has come to stay, having a link with
the industrial development of the country and the primary producer which san-
oot now be reversed or altered.

Sir, my friends were of course very critical of the profit-making tendency of
the industrialists, but we must also see*how far the primary producer has help-
ed the industry i improving its conditione, in improving the sugar content of su-
garckne: Whether it is etatic or whether it is progressing. 8o there ia no use
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comparing the sugeg that we get from Java and other places where those countries
foim parts ©f colonial exploitation, where the foreign exploiters come witkh all
the soientific equipment and capital and all the modern methods of cultivation
and practically grow their own sugarcane on their own fields. The sugar in:
dustry in India is not developed in such & manner. There is no connection here
between ths cane grower and the industrialists who run the factory except thay
thi lattec buy the raw product that is produced and Sarry it to the sugar factory.
From the figures we find that the content of sugar that is being produced in the
country has remained stationary all these years. The average sugar content in
1931-32 of Indian sugar was 8.89 and in 1045-46 it has remained at 10.1. But
there are reports to show that this content has appreciably deteriorated in cer-
tain parte of the country to as low as 6.5. I do not blame the poor culti-
vator who is wedded to his age.old methods, but here the responsibility of the
Qovernment also comes. What has the Agriculture Departraent been doing all
along? T quite appreciate the compliment that ia made tv Coimbatore Insti-
tute nnd I can; in this conneotion, mention the namo of tho famous sclentist 8ir
T. 8. Venkataraman who has produced a new variety of sugarcane fhat is
greatly resporisible for the prosperity of the industry and the primary producer
‘ nowadays. But that is not enough. The G®vernment must come to the aid of these
primary cultivators to see that they grow better cane and also the sugar fac-
tories must be told that there should be a more lively connection between the
cane grower and the sugarcane factories. For instance, wheu recently the Cen-
tral Sugarcane Committee was convened, we were taken to Walchandnagar,
where the enterprising industrialist Waichasd Hirachand has brought about
40,000 acres of absolute jungle land into cultivation and is oultivating sugarcane.
He is running o factory with 1600 tons a. day cepacity, which entirely depends
on cane produced by the Company itself on its own fields,—a composite unit
whare all the processes™of sugar production are attended to and manufaoture
from cane preduction down to the other by-products of sugar: it is a place where
you will see the industry in a prosperous condition. 8o there is no use blam-
ing anybody in this matter.

For instance, the sugar now produced is worth about Rs. 75 crores and from
the statistics that we have got here, thé cultivator reaps about Rs. 27 to 28
orores out of this towards the cost of the cane alone. Today, you atup protec-
tion—what happens to this? Will the cultivator go back to gur and will the
consumer be satisfied if he is asked to take gur instsad of sugar, or will you
allow foreign sugar to be dumped into this country, though at a cheap price?
Therefore, there isno question of going back on the industry. But then, how

sre we to go forward ? ,

This protective duty only enables the industry to go on from hand to mouth
as it has been going on until today. The acreage under’sugar has not improved;
the quantum of content of sugar in the cane has not improved. Therefore, Gov-
erument must come with greater vigour with regard to the improvement of the
conditions of cultivation of sugsrcane. There is no use demanding highor prices
for sugnredne at every step by the growers without undertaking the corresponding
responsibility of improving the quality of cane and the sugar content of the cane.
Herein comes into the picture the responsibility of Government. There nre &
number of resesrch institutions going about the country and all these results that
are achieved by these institutions have to be tacked on to the practical achieve-
ment of better cane for the improvement of the industry.  Therefore, I have no
move to say except that this industry has to be protected by some sort of duty
and we must see 8lso that the consumer is not overburdened. @ When there is
& deficit in the Findnce Minister's budget, he looks to sugar and taxes it, thougl:
in reality. taxing the poor consumer. He says he is otherwise unable to balar.ce
hia budget but when my friends ask that the protection should afso ‘be done away
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with then how is he going to look to sugar and ite production because he wilk
not have the income from this duty. Therefore, we must consider this as s
national industry and a national problem of agrioulture in respect of which e
bave to us¢ all ¢the scientific methods evolved by the research institutes in the
provinces. Recently the Madras Government came with a Bill to control the
price of sugarcane and also to impose its conditions on the mdustry. Then all
the industrialists including the foreign capitalists in India got moving. The
Chairman of the Madras Ciamber of Commerce has come down upon the Madras
Government saying that the days of the sugar industry are nurabered. But
there is a responeibility always resting on the Government to see that capitalists
do not exploit at the cost of the consumer: and the primary grower also should
not try to intimidate the Government into increasing the price of his primary
product inconsiderably without referenice to the quality of the product he pro-
duces.

With regard to another item, T wagt to say just 8 word. It is called pro-
tection for hurricane lanterns. - I want to bring to the notice of the honcureble
tha Commerce Minister and his Department that there is another item which is
of course not covered by any sort nf protection recommended by the Teriff Board.
These are tbe pressure lamps, or Petromax lamps. This industry is entirely in-
digenous. There are about half.a dozen faotories in India that produee these
lamps and the capital sunk into them is Rs. 40/50 lakhs. I have seen one fac-
tory in Calcutta, which was purchased from a Pakistani gentleman by » Hindu
cepitalist and ir. that factary they manufacture 118 component parts. The fao-
tory ise managed by a German-returned Bengali young rgan very efficiently. Thia
industry is threstened with a difficulty becauee these lights are being imported
from ltaly and Norway at a very choap price. They are undercutting the price
of the articles of local manufacture to the tune of Re. 14 a light and there are
hundreds of skilled workers threatened of being driven out of employment if
Goveriiment does not come to their res¢ue. I request the honourable Minister
to ¢> into the problem of this nascent industry which is trying to stand on it
own lege, :

Shri R. K, Stdiva (C.P. and Berar: General): He must go to the Tariff
Board.

Shy{ M. Tiramala B30: That is the long range programme. The Govern.
ment must seo whether the industry oan be given protection by the Tariff Board.,
Apart from the orthodox view that the import licence abould not be utillaed for
giving protection Yo an industry, Government must comme to the interim rescue of
the industry which is threatened with great hardship.

Shri BR. K. Sidbva: Before the attainment of freedom, we were all support-
ing the Indian industry at all costs even at the 0ost of the consumers’ price be-
ing higher, We wanted that Indion industry should prosper, there were many
complpints that if you go on giving protection to all kinds of Indian industries,
the beneficiary will be only one class and the rest of the people would be put
to a heavy loss. Despite all this, we supported protection of Indian industry
realising that when freedom comes to this country, this industry will be an sasset.
I may be either nationalized or even if it is not nationalized it would te
abeolutely under our control. -

I shall new come to the personnel of the Tariff Board.” The Chaifman of
~ the 1847 Tuarifi Board was Mv. Shanmukham Chetty. The otlier members
wore Mr. C. C. Desai, Dr. Nazir Abmad end Dr. H. T.. Dey; this report is
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signed by Mr. Bhanmiukbam Chetty, Mr. C. C. Desai and Dr. H L. Dey. I
thought after the attainment of freedom Government would certainly change
its policy and see that in the personnel of the Board there should be the
representatives of the consumers. (Interruption). I kmow that Mr.
8henmukham Chetty is a great industrialist. = Everybody, from the smallest
%o the biggest man, today, will say that he is a consumer. But consumer i8
one whose avocation is not nultiple. A mewber may not be necessarily a
sugar industry man, though he may be an industrialist. Mr. Ga Bihar
Mehta is now the Chairman. Both of them possess wubility, knowledge and
experience. What T contend is that in future the personnel of the Tariff Beard
should be 50 per cent. consumers and 50 per cent. industrialists.

8hzi Mahavir Tyagi (U.P.: General: And agriculturists alsol

Skri R, K. Bidltva: Just.now we are protecting the industry and therefore
th: question o1 agriculturist does not arise. When we are protecting in-
dustry at the cost of consumers, the consumers must be there. =~ That is my
suggestion aud 1 hope the hononrable Minister will take steps to see that this
Board is reorganised.

Honourable Members have dealt very ably with regard to the sugar indus-
try. 1t has been stated that the yield of Indian sugar is very low. Therefore
it cannot staod in competition with imported sugar. I am prepared to ac-
cept that the yield is lower when e~mpared with the other countries. But they
must not forget certain factors while comparing the figures as to whae ig the
yield of other countriea. ~There ave twelve countries where sugar I8 produced
and they will be surprised to know thut with a margin of .7 or .8 per cent, the
other countriea competing with ue have an yield which is slightly higher thap in
Indin. In Indie there have been various yields. In the U.P., in Biber and
in Bombay, scumc say # is 16 and ecme say that it is 17. But 1 am teking
the conservative view from thd report in my poesession. 14.70 tons per acre
js the yield ot India, and of Cuba, from where sugar is coming, it is 17.12.
There is omly a difference of 2.43: whereas the meximum in Hawaii is 18.76,
a difference of just 2.08. Cuba with 17.12, against ours of 14.70, can tnday
compete with India. Hawaij wita its yield has the same price. ~ I 4o say that
yield should be increased. That is the general complaint for all cereals. Simi-
larly, our rice yield is lower and eo also is our wheat yield. Now coming to
Brazil, from where sugar comes to India, it is 15.68. What have my friends o
say, especially tnuge who are statiug that because of the larger yield ju the other
coundries we must have protection here: 1568 as against 14-70 in India, just -98
less, and vet Rrazil sugar ia coming in large quantities. This sugar js aleo com-
ing into Paxisten,

Then again in Argentine also it is 17.05 and in Rio d¢ Janeiro it is 18:20,
which latter i8 less than what our yield is. Bo where does all that argqument
go? We rnust bave our improved machinery for the purpose of yielding all kinds
of cereals. e may be backward in that. To say that the yield is lowes and
therefore thay need protection is I should say absurd. -

This matter came up before the Federation of Chambers of Commerce aud
Industries at the first and second session when I was a member ond I com-
plained that they had made 120 per cent. profit. I said then ‘“If you fritter
awny the profits and not Luild up your reserves you will at a later stage at the

cost of the consumer ask for proiecliou.”” They eay thbat it iz not so and the
percentage of profits is 7, 10 or 12.. I am not prepnred to accept this state-
ment for the rerison we know how the statements are prepared. . Baksena

has given the figures from the audited accounts. Managing agency, tekes away
8 lot fram the sharcholders money. A question was put to my honourable friend

L 4
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regarding managing agencies and he was not able to answer. Even when there
is no profit the managing agents are the first charge on the gross zevenue.

Pandit Thakur Dsa Bhargava: It is usually ten per cent. of the profits. “

Shri R. X. Sidhva: But the fact remains that there have been 80 or 70 per
cent. profit befores the war. Where that money has gone nobody could avswer.
Beven years Lave passed and thecrefore you can say that you did not get that
profit. 3

There is uh acsociation called tbs Bumbay Sugar Merchante Association, Ltd.
They rapresvot the merchants and also the consumers. They have meade very
startling vemmks against the industry. They sy that Government - inerely
says ditto to what the industry enys and the merchants and consumers are put
to a loss. 1 will read the relevavt extracts from the annual report and the
presidential uddreas at u meeting which wss held on the 18th March, 1949, only
a few days ayo, for the henefit, of the House:

“There is no parallel in the history of ¥ndian industries that the Government has been s0
much migled by the eugar industry to eerve itsa oyn end. Even with the recent reduoction of
price to Re. 28/8/. from Ra. 85/7/- the suger price level in India & etill covsiderably high.”

'They further state that the syndicate at present is trying o have the meno-
poly of all-India sugar production and they cite the examples of Cuba and Java.,
In the Cuba and Java the syndicate is not protected in any way by the Govern-
ment. T'hat is one fact to remember. They stand on their own legs

The Honourable Shri K. C. Neogy: 'That is our danger,

8hrl R. K. 8idhva: What s the danger? My point is that so long as you
tell the indusiry that they will get protection fromm the Government at. the coat
of state money they will never try Lo get away fram the fact that they will go on
gotting protecpion. The other day the Agrioulture Minister definitely fixed a
datum line, that from 1951 there shall be no import.of foodgrains,
,You will see tbat there will never be any, import and the country
will manage its own affairs efficiently and - eatisfactorily. (An honours
able Member. ‘Question.’) Why should not the Commerce Minister tell them
that. from sush and such a year you shall have no protection? Minister feels
that it is state money and can give it a8 he likes it. There are so many assooia-
tions laying charges against the Government saying that they pay no attention
but merely follow the old tradition and say the industry should be supported.

The Honburable 8hri K. 0. Neogy: Is the association interested in imports?

Shri R. K, Sidhva: No. You may think anything. I am asking you why are
you supporting these industries, when they can stand on their own legs. Why
don’t you want them to bring down the prices? If there is no protection the
prices will be less......cceeurunn

Mx. Hossain Imam: Have the texsile prices fallen because of the removal
of protection?

Shr! R. K, Sidhva: What kind of protection? That ia not the position. I
am stating.......

Mr, Hossaln Imam: Protaotive duties have been removed from laat year.

.Pandit Thakur Das Bhargava: Does not Government fiz the price of sugur?
Shri R. K. 8idbva: Yea. ~
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_ Pandit Thakur Das Bhargava: Aleo of sugarcane?

shrl R. K. Sidhva: Yes.

Pandit Thakur Das Bhargava: Where tben does the industry come in for ex-
ceptionally high profite? :

8hil R, K. 8idhva: The whole basic principle is wrong. Today you cannot
have the old notion.of protecting industry because we are out to suppord
them at any cost. I eay again, as I said in my opening remarks, that if in-
dustry is io prosper i, has to stand on-its own legs. When they meet competi-
tion we will oonsider each case on its merits. But this case of the sugar in.
dustiy does not stand on that footing where state aid is necessary. That is a
fact which you minet remember. .The cesg of petromax lamps was pleaded
by Mr. Tirumala Rao. ‘That is a justiiiable case where the industry cinnof
stand competition, wheroas in this instance it does not justify protection. Why,
should protectior: be granted to suger industry alone, when there is so much
profit? That is the point to answer. 1 contend in this mnatter no case has
been made out.

Prof. Baksena has cited some quotations from the report of the Tariff Board

- where the continuance of protection is rccomnmended.  Our own Bugar Control-

ler Mr. Moue gives an opinion which is absolutely incorrect. He said that he

did not expect foreign sugar will be available at present at less than double the

price of indigenous sugar, whereas we know that the price of imported suger
in India is 25 per cent. less. The Report further says:

“Mr, N. C. Mehta who the first Sugar Controller during the last war aud who ha«l s 106
%0 do with the sugar indusz;aeven previously suggested that since sugar was subjeot to o0m-
plete control in respect of its producticn, distribution und price, there was no need for proteotion
a6 the present time. -He thought that. so long as the gmem control continued, protection was
entirely unnecaszpry and ineffeotive and might be held in abeyance.’

Mr. Hosssin Imam: What was the date of these two reports ?

8hri R. K. Sidhva: 1947. 1t is Mr. Mehta'y evidence that wae given in
3047 and it is not a century old. The report further says:

‘‘He pointed out that under the preeent eystem of control, all sugar, indigenous or imported
would be sold at a uniform price fixed by the Controller, so that there would be no question of
the indigenous producers being undercut by imnporters.”

This is an answer, to my friend Pandit Bhargava who said that these prices
are not fixed. They are fixed and the Controllers who have vast experience sf
sugdr industry come and tell us that protection is not necessary. Thjs evidence
has been brushed aside and the three gentlemen of the Board have recommend.
ed protection to the industry. T have given ‘the important parts of the Ile.
port on which the Commerce Miuister seeks the vote of the House, but the
Whole case goes against him. I do not know what argument he is going to ad™
vance. But whatever argument he may advance I may tell him es my other
oollcagues have stated, that he must definitely make an announcement Leve -
that this is the last period of the protection and he may definitely make it known
to the industrinlists that after that period if they are not able to stand with-
out protection then Government ure not going to come to their rescue. In all
faimess and justice that should be his reply. -

I would like to point out that with regard to artificial silk there is a very
heavy diFereuce between the import price and the indigenous price. In this
matter 1 feel that the indigenous industry suflers immensely. The diflerence
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is un great that protection is not going to help. I would therefore suggest that
this industry must be taken over by Government. There is no other solution.
It you are to meet the competition of foreign artificial silk this industry should

‘be taken over by (overnment and it will be really beneficial to the state and the
oountry.

As regards sewing machines the total detnand for the wear is I lakb and odd
‘machines, the estimated production in 1948:49 is 17,800, but in the last column
under ‘‘Prejudice to indigendus products™ it is stated as nil. I am rather sur-
prised because this means it can stand competition. I fear it cannot. I do
not know why it is mentioned nil here and I hope the honourable Minister will

kindly explain this becauce it is prejudicial t6 the indigenons pfoducts to a cer-
tain extent.

The Honourable Shri K. O. Neogy: That has been corrected in my copy. Tt
is Rs. #0. T am sorry the correction was not communicated.

Shri R. K. Sidhva: Your mistake is yeur own and siill yeu laugh. Sir, I
am glad thut he has corcected the mistake, Now I only expect that in regard

to sugar. wheve if a frce vote is taken toduy I smrsure he will get » negative

vote, thereforc he will in his reply make an announcement as I have suggest-
ed.
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(English translation of the above speech).

Shri lakehminarayan Sahu: Sir, in the Bill whioh the honourable the Com-
merce Miuister has prescnted to the House he asks us for the levy of & proteo-
tive duty in respect of certein commodities. By thbe levy of this proteotive
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duty we help_the sugar industries. There are IDany .other things in this
Bill, but I leave them all and take up only one. »iz., sugar. In the first in-
etance, I say that, although there is no question of caste involved in here, the
caste that I come of iy the Madhuke: Caste, or the class of confectioners who
prepare sweetmeats, who have very much to do with sugar. There is one
ghing that T wisb to say. The honourable Tirumala Rao has stated and several

 othere have stated that the Government have made a lot of experiments which
have led to great improvement in the production of sugar. I would say, how-
ever, that th: Government experiments have not brought about impruvement in
the production of sugar but rather deterioration.  The sugar.cane that used
to be produced formerly—we called it kanteri dith—is not being préduced eny
longer. It is finished becnuse hybridization has been started which results
in @ cousiderable fall in the yield of juice.  You say that there_is a greater
yield per acre now, while I say it is less, ~ With the increase in weight there is
a decrease in the juice. I do noy say this lightly. 1 have no confideuce in
the resesich {hat.is done. I have observed that a long time hack we in Oriess
used to take porboiled rice. It wius not en fine. We used to take that coarse
rice. Now too the honourable Food Minister has remarked that parboiled rice
oontains # munber of nutrient, elements.  Hence, I say that the ¢xperiments
that have bven carried out by the Government in the interests of the sugar
industry lzave brought about a deteriorution in the conntry’'s sugw. [ do not say
this out of light-heartedness, but after due deliberation.

*

The sccond thing that T wish to say is this. ~We give them the benefit of a
protective duty and help in the cstablislunent of a. sugar factory but once a
sugar factory i established at a certain place the lands of all small agricui-

~ turists in the locality sre taken over. Numbers of people are reduced to pover-
ty. They loave the looslity us the atmosphere‘becomes noxious. We say
we are making efforts to raise the standard of living of the people. 1 say, how-
ever. that if this is how we raisc their standard there will he no place, worth
the nams left.  Wherever you set up. o factory the atmosphere becomes un-

wholesomo and al! people quit.

Since the honourable Minister hus.suggested that a protective duty should
be provided for it would be very much beneficial if sugar factories are turned in-
Yo cottage indurtries before the protective duty is provided. I also find that
the more this sugar is refined the lesser becomes its sweetness. Gur has greater
6éweetness while as you refine sugar ite sweetness diminishes. On the one
we eay we should have more of the vitamins, we should have better nutrition,
while on the other we insist that the ®ugar should be finer. I would say that if
we people: are resolved that we must have refined sugar the sugar industry should
be nationaliscd. Tf nationalization is our final goal this is the time $0 nationalize
sll suget factories. (Shri B. L. Sondhi: ‘Where is the money?’) Thie would
cost thirty crore rupees. How many crores of rupees you are already speuding
aimlessly! You will notice that 85 per cent. of the industries in Japau are
emall-scale cottage industries. = Conditions in India ere such that there are
7 lakh villages where people live. = We should make efforts to establish these
emall-scale industries in them.,

T would say one thing more. There is another danger in tbe establishment
of sugar fuctories inasmuch as tiis conduces ‘to the good of big people alome.
It is the big people alone who take sugar. The small people” do not $ake sugar.
Thus you are advancing the cause of the big people while proclaiming to be help-
ing the small ones. - Just see what happens wheh & sugar-factory is set up at

, any place.  People try further and I have noticed that a choocolate factory has
also been set up there just now. And, who are the pebple who et choeolates?

Only the big people would eat them and not we.
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8br! B. Das: The children eat them.
Sbri Lakshminarayan Sahu: Your children eat them but ‘mine cannot.

-

-

There is yot another development. Wherever sugar factories have come into

exiatence eiforts are made to manufacture drugs too and they have already
started manufacturing these drugs. )

ghbri B. L. Sondbl: For purposes of power alaohol.
-

8hri Lakshicinarayan Sabu: Power alcohol is all right but in due course

;ll;e alecohol fox drinking would also etart being produced. That danger ie also.
ere.

I would rot take any rore time as time ie up already. I.have noticed it
sgain aud ugain, however, that whatever we do here we do for the city folks
so that their lat should improve. We think only of them bescause we sit in
8 city. It is true that some of ue sitting here come from villages but when
8 man hus lived iv the atmesphere of Delhi for s year or two he forgets the vill-
age and does not hold its interests dear any more. Hence, I would“say tha
you might, after due deliberations, provide whatever protective duties you think
prop:r in @spect of other industries, for the present, but I feel that the sugar
industry would be ablo to thrive even if no protection is granted to it.
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Pandit Thakur Das Bhargava: Sir, I have heard with great attention the "
debate that has taken pluoe over this question end thought over the various
pointe of view that have been placed before the House. ‘But I wuas a8 good desl
aurprised to hear some of the spweches. 1 did not weut to take any great part
in this discuseion Lecause I do not find mysclf muob of an expert in thia sub-
ject.  Yet, in the course of the dvbate that hus taken place before the House
8o far certain thiugs have been said which do not appeal to my ressou. Hence,
I take part in this debate. <

In the first instance I wish to say respeotfully that I have noticed that when-
ever a Meinber sitting amongst us goes over to sit on the ministerial benches we
come to bave u wrong and uncuslled for suspicion against him. 1If twday Mr.
Santhansm hes gone over to sit there I do not hink having gone there he would
start viewing things from o different perspective and not from that from which
ha used to view and criticize things when he »o\ here.  Similarly I say that when
I bhave heard Mr. Neogy consistently speaking on the side of the consumer’s in-
terest I caunot believe that simply h.bause he has gone and sat ou the other
side bis mentality hos undergonw & obange and that be would uo longer tee

things from thot point of view. -’

Babu Ramparayan Singh? This is for the department's sake.

k4

Pardit Thekur Das Bhargava: As for the department I wish to submit
that I am sure that under the new set-up most of the people in tho department
ach in the same way as the Ministers and we all do. “Yet, in spite of what the
people of the department might do, I cannot even for a minute bave the sugpi-
oion that our Minister and the other Ministers and the Government would gtve
up their point of view. I have full confidence that whenever an oooasion-comres
when thers is a clash between public interest and government interest they
would be the first to band in their resignations. Henoce, I do not want to view
any act of the Goverament with suspicion and when I bave before me a proposal
emenating from a Minister in whom I have full trust we must at least study it,
snd, ss, Sir, you have been pleased to remark, it is our duty to view it inde-
pendently and in the confidenoe that it would never be .wrong. It will not
turn out to be such a doubtful thing as to oall for oriticism for nothing.

With regsud to this protection 1 wish to submit that I would huve liked
that whatever material there was about it should have come before this House.
But, in this I do not find that the honourable Minister is in any way to blame.
When the Luriff Board bas submitted its report at such a time and it is of such
a kind that it does not oome before the Government in a complete form, I de
not see how could the Minister manufacture a report and produce the same.
Hence, I regret to sny that until this complete report is placed befofe us we
-shall nof be in a position to give a proper opinion on this paint. Thus, I am
surprised liow, in the abeence of this report before us, could Mr. 8idbva esy
that the honourable Minister should gjve a8 notice %o all the industries today,
that this protection shall be abolished. = When the honourable Minister €o
does not possess material to arrive at that conclugion how could he arrive at $he
oonolusion that protection would be withdrawn with effect from the next year.
How oan this notice be given? I would respectfully submit that the time for
giving such a notice would be when full date beoome available and 'we are in a
position to docido whether protection would be allowed or not.

I"I‘he quéstion of protection is an extremely delicate question, especially in
the oase of aun judustry thet bas been enjoying protection over a numbser of
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years, I fail to understand what sense there is in withdrawing such protection
all of a sudden until we comsider it's full implioations. If you withdraw this protce-
tion today wkat will become of those 50 lakhs of Kisans who supply sugar-
csne at the rate of one and hulf and_two rupees. ~What will become of
their economy?  What will b8come of The economy of the Railways in view
of what they earn today? I submit that an‘economy thut has come to he
furmed in the course of a long period calls for a great deal of conaideration. No
immediate decigion van be made on thiis point especially when we have already
been allowing this protection for the last fifteen or sixteen years. By thia I do
not tuean that wlnitever protection is given should continue for ever and be
mnade perpctual.  Not at all do I wean that. I feel that we should look at
it purely from the view point whethe: thia proteetion should be allowed on
principle.  We will in no case be prepsred to allow this proteotion if the interest
of the consumer suffers thereby. But It would serve no useful purpuse to
shower a few abuses on the industrialist just becuuse there ia mention of the
industiinliet herein. T aw reminded of a story, A person went to u ahop
and wansed to ask for a penny worth of something. He demanded something
for a pice from the shopkeeper. When he had handed over the pice and pot
the thing be started an argument with him, whercupon the shopkeeper wven
returncd his pice fo him. Wheu he got back home he possessed thoth ihe thing
purchased as well as the pice. But, in spite of this he remarked that the
shopkeeper had 8¢eced him. In the matter that is before ue today we have
to see what price has been fixed by the Government. The Governmenl has
tixed the price of the sugar-oane; the Government has fixed the cess: the (iov-
ernment haa fixed the limit of their profit; and the Government has fixed the
minimum wages for-the labour. I have just been told that therc wax u time
wher: & labourer got four rupees -a month in this industry. Todav he gets 55
rupees. It is known to me personally that cane was sold at ove and a haif
antus and two annes per maund. No protection had beer’ grantcd then eud
this was the price. Today the price of ¢asne has gone up to 4 rupee und a
half and two rupees. If stlll you say this industry has made thirty crorea nf
rupees this is beyond my oomprehension. I fail to understand why the instance

of Cuba is eited that the sugar from there is priced at Rs. 21. Its. 21 ure
paid her: as the price of augar-oane. How could then sugar be prudiced here
on the lines of Cuba and how could it be sold at that rate? I respectfully put
it to you that aipce this i¢ not possible on the basis of the present culonlations
we should not for that reeeon say good.bye to our sense of accounting.

It is true that we should go to Cuba and study the conditions existing these
and to find out how they prodice it at & lesser cost and why we too ahould not
be sble to prduce it at the sawe cost. I wm not able to understand that
when the prices, of sugar are fixed and those of aome other items are 1lso so fix-
ed that the industry cannot interfere with them-—which oollectively amounts
to Rs. 26 out of Ra. 28 how can we say thet sugsr should be produced here
at & cost at which it ia produced in Cuba. I do not at all mean tlat the
owners of the industry should make large profitse. If any one of them charges
excessive profit you should at ouce take it off. You have full authority to re.
duce the same. A Bill was received just day before yestreday wbich coutnins
t liat, prepared by the Government, of 8 number of commodities wbich include
sugar as well as tea. The Government would impose control in respect of thuss
commodities. I would respectfully submit that the Government have ‘also pro-
vided in that Bill that the industries would have to do whatever the Govern-
men’ might want them to do. When the Government is thus voluntarily trking
upon itself the respons’bility for research etc. and is fixing a cess for that I
would respectfully ask that when the Government has all these things i ils
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bands what power is left in the bands of the industry to cause loss to the conn-

try? I would respeotfully ask you g open your eyes and not to stari looking
st evcrything with a prejudice. - ' ’

1 wish to say one thing more by way of example. In the casc of goods
that, are produced in the country we should keep in view their cost price and’
know at, what cost those goods are produced. If the cost price is excessive
nevessity is felt of importing the goods from abroad. But the principle of
self-sufficiency for a country for essential goods will have to be admidted. Be-
forc the War, the cost in %uasia was much lower than ours and people there
used to burn it with a view to maintain the price of grain. If we allow the
import of cheap grain into our country, especially when our own production of

graigl will be enough, our cultivators will be ruined and our entirc economy will
e impaired.

Today this rugar jndustry is sach that lukbs of our country men eam their
living thrc')};%‘h it. It is easy to say that sugar is 8 useless commodity for our
country. osc [ople who say thaf we should eat gur and that we shou'd not
eat sugur Decaust it affects health are the very people, T tnav say, who do not
eat gu%r. But, if this be correct it does not mean that the Governiaent should
nationalise the sugar industry. If gugar is something that we ought not to
use why not close this industry? Let thosé machines be diamcntled and
discarded so that they might not spread disease in the country. But, it must
not be said that this industry should be nationalized because in that cass the
sam.e white sugar will be produced which is described as a harmful commodity.
If, however, this is not the question then it is a different matter. I am of the
vi¢w that if India’s good demands that gur must be consumed  here, if # is
the better thing we must take hold action. We must close the sugar industry
for ever. If, however, this is not the case 1 am not prepared to concede that just
because some people have an aversion for the very name ‘industrialist’ hence ths

industry itself must be closed by virtue of which lakhs of oultivators aud other
persous make their living.

4

I know that the help which the (Govermment of Juva gave te their sugar
industry Ly way of protection exceeded the help which Government gives here
tn addition {e the duty. In Java sugar factories have their own forms; there
are separate canale for them; they produce their own sngar.caue. Their
arrangements were alsodifferent from ours. There waus a.factory in which juice
a'one was prepared ang from there it w8s sent to other places, where the other
prooesses were dond on a mass scale. In this wag the cost involved in Java
ete. was lo&. We should reduce eur cost by all possible means but if you re-
duce_the price of sugar.cane to such an extent that the cultivator does not get
proper profit it would not be tight. The cultivators and the factory-owuers must
have a reasonable profit. You should fix the minimum rate for grain and
the same' time fix the minimum profit to that there may not he an undue bur-
den on the consumer. But my friend Mr. Saksena. has just told us that
there are seveval factorics which do net get reasonahle profit.  If this is 8o it
«~ill have to Le seen whether or not the proteotion is sufficient. Should »ot the
(Government attend to those who oannot stand on their own legs? What is
the reason for theee industries not fleurishing? Until protection was gianted
to the sugar industry 1 know that these very peraons who are opposed to the
vontinuance of pro‘ection used to say, ‘“‘This (Government wanis suga- from
Mauritius and Java to he imported here and to under.sell.  This is why it
wants to help those people by not granting protection to the sugar industry
here.”” Now thet by God's grace our own industry has got estehlished I ft
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r.ot our duty to develop it properly and to maintain it in the interests of the
country and of the counsunicrs. I do not want that the industries should derive
undue advantage but it is beyond my comprehension that just because an idea
prevails with regard to the industries that they indulge in profiteering we should
act according to the saying, “To cut one’s nose to spite another face'’. We
have to Jook to the interesta of all our consumers. We should integrate the
interests of the consumers, the cultivators and nll others and then see whetho-
or not this production should be maintained. Unless that is done it will not
do just to view o question from a certain angle and to say that protection should
be discontinued because industrialists ave deriving a profit of thirty crores—
which could in no wuy be accounted for. I am nol prepared to concede this
even for a minute. ' o ™

Hence, I would submit very respectfully that this question should not be
viewed with the assumption that the faotory owners have looted us. You must
not lose.patienoe. Lot them not make excessive profit but you should not
kill the goose that lays the golden egge. You must never do this if you have
to maintain the national industries of the country. -If no protection is due do
not give any,—I hav.e no objection,—but if protection is due there is no reason
why we should withhold it. We should solve this question cool headedly on
merits, and not on the basis of a prejudice against the factory-owners.

Mlnf Bodin{ Kumar Ohavdhuri (Assam: General). It ia only two ininutes
wore for the clock to strike five. May I speak, 8ir?

My, Deputy Speaker: Yes, the honourable Member may begin lis speecb
now and centinue it to-morrow.

Srijut Bohin{ Kumar Ohaudbari: Sir, almost all the speeches tihat bave
been delivered on the floor or this House te-duy were devoted to suger. I do
not blame honourable Members for having done that, because of all the be-
loved things of thin world. apvinate and inanimate, there cannot he anything
else more beloved than sugm: iteelf. There is nothing more sweet than sugar
itself (An Honourable Member: *‘Honey'’.) There is sweetness in many things.
There is sweetness in movement There is sweetness in a smile. There is
sweetness in speech. There is sweetness in the fragrance of flowers.
But ail 1bat sweetnesn in transcient. That sweetness goes off in
courge of time; but that sweetness of sugar cannot disappesl. You
like sugar when you are a bahy. You like it when you are a
grown-up bey  You continue to like even when you ere an old muu; even when
unfortunately the doctor ssks yon not to take it. If you are put under the
strictest restrictions by your doctor, vou have only to go to the bazaar and buy
some logenges and then share it with your grand-children, then nobcdy ocan
find fault with ymt  That sfter #ll heing the position of sugar, Sir, it is only
natural that, the House should he inierested in having long discourses on thia
subject. T choukl be ungraieful ta that noble produet of human lubour, if I
did not 8ay n word in its favour. n ward in favour of its p.dtect'on. Whatever
you like whatever vou adore. whatever vou cherinh, you want fo ‘protect, you
will nat expnse it to danger. 1. {aking a ratber quick view of the matter, think
there ix everv juatitication for the request. for protection of sugmr.

Mr. Deputly Speakei': The honoursble Member may kindly continue his
sweet speech to-morrow. ' .

‘ ‘ . -
Ths Agueribly then adiourned till a Quarter to Eleven of the Clock on Fri.
duy the 25th Mnarch, 1049,





